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1057
LOK SABHA
Friday, 16th December, 1955

The Lok Sabha met at Eleven of the Clock
[Mr. SPEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS

Labour Legisiation in Andamans

*891. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to
state:

(a) whether it is a fact that all Labour
Legislations obtaining in India are not
enforced in the Andamans; and

(b) if so, the reasons therefor?

The uty Minister of Labour
(Shri A:l):phll)s (a) No.

(b) Does not arise.

Shri T. B. Vittal Rao: May I know
whetner any official of the Ministry of
Labour visited these islands during the
year and, if so, whether he has submitted
any report or made any recommendations ?

Shri Abid Ali: No, Sir, I do not
think any official of the Labour Ministry
visited the Andamans during the last
year. But these Acts are administered
by the staff of the Chief Commissioner in
the Andamans. -

Shri T. B. Vittal Rao: Do the Chief
Commissioner’s staff ever send any reports
regarding the implementation of the
various Acts or violations of them just as
it is done here in the mainland by the
various officials of the Ministry of Labour ?

Shri Abid Ali: So far I have not
received any particular report on this
subject, but there is no complaint also
from the labour organisations in the
Andamans, except onc about the non-
implementation of the provision relating
to the retrenchment clauses in the Indus-
trial Disputes Act. That complaint has
been referrcd back to the Chief Commis-
sioner and his report is awaited.

Shri T. B. Vittal Rao: May I know
how many labour organisations there are
which are recognised by the Chief Com-
missjoner there?

457LSD—1
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Shri Abid Ali: I do not think any
ormmn;rnﬁto;} isfreooq:ined.d In fact, there
are only ee factories an ke
are there according to m;m:.ﬁog

Cattle and Crop Insurance
Schemes

'

*893. Shri S, C. Samanta: Will
the ster of Food and Agriculture
be pleased to state:

(2) whether the Cattle and Crop
Insurance Schemes recommended by
this Minisiry have been considered by-
tae Planning Commission; and

(b) if so, what has been the result?

The ter of Food and
Asﬂcultm Vf ;'.‘rhhn.m):

(a) and (b). Crop and Cattle Insurance
schemes were considered by the Plannj
Commission but they were not appro
by them owing to the unwillingness of the
State Governments concerned to share the
expenditure mainly on financial grounds
and also due to certain operational diffi-
culties anticipated by the State Govern-
ments,

Shri 8, C. Samanta: May I know
whether the State: Governments were
offered that a portion of the nditure
would be borne by the Centre

Shri M. V. Krishnappa: Yes, in
the first scheme we asked for their consent
but none of them agreed. In the revised
scheme we agreed to meet 50 per cent of
the expenditure that would be incurred
on the scheme. In spite of that they
have not agreed to the scheme.

Shri S. C. Samanta: It is not a fact
that in 1947 the hon, Food Minister gave
an assurance in Parliament that this ques-
tion would be fairly dealt with and, if so,
what steps have Government taken in this
regard ?

Shri M. V. Krishnappa: [t is only
an the assurance of the then Minister of
Food and Agriculture, Dr. Rajendra Prasad,
in 1947 that an officer by name Shri G. S.
Priolkar was appointed to go into the
question and submit a pilot scheme. He
submitted a pilot scheme in 1948. We
sent that scheme to the various Govern-
ments.
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Shri 8. C. Samanta: Is it not a fact
that Mysore State is ready to implement
the scheme if some aid is given to them?

Shri M. V. Krishnappa: As far as
I know, all the State Governments have
shown their unwillingness in” this respect,
but in the case of Mysore I require notice.

Foodgrain Prices

*894. Shri M. L. Dwivedi: Will the
Minister of Food and Agriculture
be pleased to state:

(a) whether the Foodgrain Price
Variations Inquiry Committee has sub-
mitted its report to Government; and

(b) if so, the main recommendations
thereof ?

The Deputy Minister of Food and
Agriculture (tghrl M. V. Krishnappa):

(a) No.

(b) Does not arise,

N o uwo fEEA : R
N TR 9T gIAAd fAedr
¢ fr fafirew w2 & amarst & geaf
¥ At gme 1 & qmar e §
fe e ¥ oW fmg &
wRftr gwrd. ¥ faar-fafarg w1
W &7 afcg, avEET & geal
¥ gumar & & fag ¥y FTaard

EoeE Wi aTX st

*gog. Wt e T W7o
oot 7% TAH ¥ FUT waT fF

(%) w1 e yagd P[fg Fear-
aat #Y TR T9T AT qonfeaay 7,
ford ¥ s rxac A &
faar &, gae W fawre frar
L §
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(=) afx #df, @ fa=-fee <oa)
# mft ff S aur A sy
N wEcar AT AT E; WK

() TEwT w a far o ?

wure Iret (st o agme)
(%) & (). oft, & 1 v wrGER
fear smr ¥ omET SAeew
woar @ g R W I g O
g qETET SEAT ¥ 9 9
Y S o

st Wy A 0 W\ AT
o WEem ¥ ww d 9y @ Wy
2 fr qafy Sgt-rgarer Toa a1 farefit-
O 7 W g A g g%, A
ol aF FTE A SHABT AT A W
IR g ¥ o o g
Feqr A §7 wr @ fawg F o
frstw wriard # o @ &7

o W : @ T F
Wy @ fE faerga AR g @
Wt | § W AR sE g

siwat wweq wiw mg ;. w@
Ay wA AR Fr A g R AR
@Y T Y H AT #Y 49 fE
AR T q WX I A aga
& e @7

oY TN WEET . {W TR AEY
T W e AT qwer A wf
qg 4 YW A &L

Mr. Speaker: I think she had put
a question on this,

Pooled Rate for Coal

*897. Pandit D. N. Tiwary: Wil
the Minister of Railways be pleased to
state:

(a) whether the L{;rarosal of a pooled-
rate for coal for all places as suggested
by the Estimates Committez has been
considered by Government; and

(b) if so, what is their decision ?
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The Parliamentary Secretary to (a)m I [T § TTET N
(;;.hﬂmsmm ol;l::ilum'i(‘:)nap;:: ﬁm wahft 5 & ofr w1 Qo
(b) The _decision in the ‘rinattcr will AL
Son. of the recommendations of the Rajway (n) afe &, &t SewT ereT
Freight Structure Enquiry Committee, T ?
who are going into this question, ]
dfex Wo qHo frwret :  war & wu she g mh (g0 e
o R g 6 W fee-fe awmwt %) : (%) S, &
N qAFH F q@ AT @R ? (@) o, &
oft o Wt © ag wETw A ! L .
fod s H AR A 2 (7) w=Ew SH A T

¥ @R qeaT fawE qeed

weow  WERW . AT 9T .
q@qT W A | wEh IO Y a9

T wmEY & fe W fee-fee aeqt : & N

TEEFA T @I @ L W # v g & o5 frd 23
-, ~ ] ﬂﬂlﬂl, QET
w7 Afew Iy & ar d90 wfeg e S

it g @t 0 Aifew e

hasml.ll Chattopadhyaya: May I know (2) === 9, AE, BT ARE
what the reasons are for not accepting - g
these recommendations and whether any wife  afewerive (SUbSIdlsed)
interim arrangement is likely to be made, T QT EAAT |
pending the receipt of the report of the
Freight Structure Enquiry Committee ? R .
liKeShruizf Shn&n;mMKhl:m haI alwoe:d]d () 7@ aremat & fminr K
to inform the hon. Member that already s : 'FT%'
thc‘tc‘llcmpicf scales of frei htf?pcrsiltc I qreTE W O e
on railways for carrying coal. or the H q-.,nﬁ‘
first 200 miles the rate is .3 pie per mile (Remng) wr gf Sl
pe” maund, and for over 200 miles it is N .
JII’,:;dltDNTi The hon. P (3) o ¥ frd e
. N. Tiwary: The hon. Par- "
liunci-:ltarg Seclretarﬁ m?l thu;& a teIIesﬁpic fer  (seed drill) WR -
rate has been introduced. ay ow =/ (i mﬂ"ﬁ
whether telescopic rate is the same thing - - ({ntermlmral) ¥
as pooled rate or is something different? ford afgg aTeft LTl *r T AT
. ?}dbﬂ cghghnnm Kimn:h It }tl’ns been
introduced just now. It as been in
operation ]for qt;ite somcdtigu:. Pl:_olcd (“) qzgT F IAA FFF‘ﬁ & 44,
rate is obviously quite ifferent from T E‘TI"T\- Y m
tne telescopic r?_te. hAs I have sni&i liaefore?_ e il la'-'r,"t-[
‘we are waiting for the recommendations o A i
the Railway gFreight Structure Enquiry © . (Il’ldlaﬂ Centra ]’utc
Co;uni}tcc, ?nd lthisdln'.m-ter about t{n i:\o- ( :ommittge) FosiA & TF ¥
ordination of rail and sea transport is also
under the consideration of the Co-ordina- we dre ant ENHC]C‘US Jute Seed
tion Committee. Farm) &+ & 51X "8 2 drs
‘qTER w1 TETA qafeefdem w@  (Jute Seed
inlication Farms YTy
*oge. o fegfr fowr W ﬁ“‘“l’hcag"l Farms)
W Wi gfy woft qg Tad & gar :
= fe (v) wfa TFE 3o 7917 & faare
(%) =1 g § wzaqT W ¥ #fy ot & & gul gg wARi 9T

IqTET AT Ay HE oy vk g gfe grefim aaww s
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(v) fafewr gft s oz ¥=w
(fungi and insect pests) *' araY-

wft  ( Biology) X wqEerT
T IR fAgerr & STy w1 |

o fegfe fawr ;. & 7y o
wigar § fin for gt & ag oz @
¢ ST fawv-yy ¥ fiead areme @R
T foed fF 9o ) gy oAk ?

st go fo dx :  afft T
# {143 AW AT A g LY A%
o} 17 W P3%6 QUA aTaTal ®Y
qowE &Y € | WY § tje A
T @R g WK &Y qUA araral
N rewy Fr v AT A 30
T AW WX T WK (e A
ATl W AoNT ® af | I wRw
q goo 77 Ao w2 07 WX fage
# {1¥ A7 Ao &1 T |

ot fafa fewr : forr @t &
qzaq gt § A% fra¥ ar 7 iy
i wRE 7 xasmar e gad AT
@R T, @& JAT Agar § w o
W a9 Iu% fog qase § a1 wit
Wi sy arerre @R Srd W /SR
FTATE FY ATHT € JrAAY ?

st Qo o WA : Iz TwEE
A 7 39 fawfar $ @ ok &
qatfas ofeesdt d § 3 @R AW
AT | § W1 3 AR I arer
N o FETE | fRRF ¥ gaR
T averre WIS § W% Yo o §IF ATl
& AW FC & | AW A {ce
T AT @ra § W A0 qT avea
AT FE | SHET F voo
A4 e @ed § WX %o WA
e WY AOAT ST &1 SEY
w2 F 330 A7 ANTT @Y § 1 A
% g dred R ¢ WR N Wiy WY
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fd § sr e N ow d, o
AT @R ATET qT I A
® arafr

oft frgft farwr ;o & wfiedt
a3, ¥ ford aoeTe d Wt frar & 7

oft Qo flo ¥ : WA W HT N
47 97 wT g, wre wfgg o fa
IR T g |

ot feufer fr . sfedt  wit
W AT A ¥ 6§ at § )
I TF AN ggee qrft A P
WX ag ¥ AEY aq a% Jawy wfedt
T W §

_ weqw wWilwa - W W wgE
@ &

Shri L. N. Mishra: : | want to know
whethér Government have fixed targets
for quality jute and, if so, what is the

target and what is the time by which
Government expect to attain those targets ?

Shri A, P. Jain: In the Second Five
Year Plan the main emphasis will be laid
on the improvement of quality.

Shri L. N. Mishra: May I know the
requirement of quality jute.

Mr, Speaker: Order, order.

Shri N, B. Chowdhury: May I know
whether the question of a reasonable price
a8 an incentive to increase production has
been ?ndequately considered by Govern-
ment

Shri A. P, Jain: The question of a
reasonable return to the jute grower is
always before Government and that is
fiegufntcd by regulation of the export

uty.

Passenger Guides on Northern
Railway

. Shri D. C. Sharma: Will
the Minister of Railways be pleased to
state:

(a) the numbar of stations on the
Northern Railway where passenger guides
have been appornted so far;

(b) the number of stations where
these guides have yet to be appointed;
and

(¢) the minimim _dducational quali-
fications prescribed for them?
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The Parliamentary
the Minister of Reilwaysand T
(Shri Shahnawaz Khan): (s) 13.

(b) 2.
(c) Matriculation or its equivalent,

Shri D. C. Sharmg; May I k.now
how this number compares with the o
obtainable in other railway zones?
it not a fact that the number of puu:nser
E.nden on the Northern Railway is a little

than on other railways?

Shri Shahnawax Khan: [ do not
think so; but for a precise reply, I shall
require notice,

- Shri D. tg.hihm: May I know
w many of these passenger guides arg
ladies and how many gre gentlemen ?

- Mesﬁhhuwu Khan: They are

Shri D. C. Sharmat Is itinot 2 fact
that ladies at railway stations need more
assistance than gentlemen and, if 80, why
are lady passenger guides not appointed ?

Member can depend on
lonﬂhmllduwhouetherealmyltohdp

The Minister of Railwa: and
Transport (Shrl L. B. Shastel): | am
-orry there been some mistake in thg

reply given. There are lady passenger
guides. Theyuelfewmgmbermd
we do want to increase their number at
various stations,

v AT

*eof st Wreamdt : W ek
W e amEm,  feRe W
feq w7 saifer s e vey
% I § TY | Tg @@ N O
w1 fs

(%) w1 oW = faelr Wk
T & dw W A€ s o o
arét wry A af §; W

(w) afx gt o ow ot o
farsroandl e § 7
i st qfoege s & wnafey
it emprerw wt : (%) o, gt

(W) ov s@m &1 29 T W
feur ot § [Wfe? afcfores % wpew

we w¥ ]
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Shri Veeraswamy: I want to know the
answer in English,

Shri T, 8. A. Chettlar: Msy I know
the answer to clause (b)?

Mr. Spesker: A statement is laid
on the Table.

National Saving Certificates

*902. Shrimati Maydeo : Will the
Minister of Communications be pleas-
ed to state:

(2) the investments mude through
National  Savings and National Plan
Certificates during the half year beginning
from January, 1955; and

(b) the additional steps that are
being taken to increase such invest-
ments?

The Deputy Minister of Connunl-
cations (Shri Raj Bahadur): (a) and
(b). A statement is placed on the le
of the Iok Sabha, [See Appendix V,
Annexure No. 45).

Shrimati eo: May I koow
what investments from these are in certi-
fiates worth Rs. 100 or less and how much
in Rs. 500 and above so that I may know
how much money has come ﬁumthc
lower income groups and vllhgas
how much from rich people ?

Bahadur: I cannot give
the bmﬁ? according to the value - of
the certificates purchased becguse the
denominations in which are sold are
many ranging from Rs, % s. 10, Rs, 0.
Rs. :oo,Rs sooup to Rs. scoo and
National Plan Cerificates from Rs. § m
Rs. 10, Rs. 25 upto Rs, 500,

u&hﬂﬂlﬁ h‘:: ¢ May i,hww how
mi money spent
ment for propaganda of these ational
Savings Certificates.

hri Bahadur: I do not have

S mfoxr;,adon it will be svailable
with the Pinance Mtnhtry.

Shrimati M.lyd.o
what amoust ’?M ﬂlmuh
Womens Commmeel

Raj Bahadur : That break-up
also w:ll be mulable only with the
Finapce

Shri ltnlhu.l 1 Have Government

any targets for 1956 for the scheme ?

Shri Raj Bahadur : Targets dre

Air India Internationsl

903. Shrimati Il Palshoundbury :
Wl.ll the Minister of Comypugications
be pleased to state:

)] %u;c it is fa( fact lh::'thl: West

pointed e Agewt of Alr Indfs Tntem
n

. n.unml.éorpomim in West fe.gmmn:.

5. and
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(b) if so, the date from which they
have been appointed ?

The Deputy Minister of Communi-
?ﬂm (Shri Raj Bahadur) : (a) Yes,
ir.
(b) 1-10-1955.

Shrimati lla Palchoudhury @ May
I know on what terms and for what period
has this. German Airline been appoin-
ted our agent for Air India International ?

Shri Raj Bahadur : It is usual for the
international Airlipes to appoint corres-
ponding Airlines in other countries as
their booking agents. In many cases,
Air India International is the booking agent
for other international airlines. t is
on mutual and reciprocal terms that these
agencies are given to one another.

Shrimatli Ila Palchoudhury :
May I know whether it is cheaper to have
our own offices, in view of what the Prime
Minister said that we should deal directly ?

The Minister of Communications
(Shri Jagjivan Ram): In our counrry
it may be possible to have our own offices
but in other countries where we touch
only one or two points it is not feasible
or cheaper to start our own agencies or
offices all our thar Country  If we appoint
one internal airline of that country ss our
agent we get the advantage of the network
of their branches throughout that country.

Ghat At Pataa

*904. Babu Ramnarayan Singh @
Will the Minister of Railways be pleased
to state whather Government have received
any recommendations from the Bihar Go-
vernment for the provision of a perma-
ment ghat at Patna in N.E. Raflway?

The Parliamentary Secnta-r'y to’

the MinisterofRallways and Transport
(Shrl Shahnawaz Khan) : Yes, Sir.

R AT Ry ¢ 9 gy
iﬂfmﬁ@ﬁﬁ-&?

ot oA Wt fpeRTe Ay
oY TWT AT & T T
wTagl %1 PR

m  wwaw feg 0 9w
IAR - T § A Ia fod W At
warq fear v ¥ 7 ‘

ot oS wt : og Ty gAw
a Yo & ST M AT 1 3@ Aw
W qET Y aTE agy s 0w & Wil -
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A W7 AT TTTH TRRT WIS AET AATAT
o1 gFar § ey A g d W
¥ qETfed ® gfaar @ ?

oft e wt ;. fewge ar
o fafaedy #r€ awer ww TwTR W
war T T § wife afar g
fae ¥w 9T WYAT W e @A
L g
Rehabilitation of the H-nd_lc’appa‘d

"05; Sardar Hukam Singh : Will
the Minister of Health be nleased to state:

(i) wh.ether any U. N..Ex erts have
been assigned to a demonstration project
for . the rehabilitation of the handicapped;
and

(b) if so, the names of such experts
and of the countries they come from?

The Minister of Health (Rajkumari
Amrit, Kaur) : (a) Yes.

(b) Names of expcr:i Nationality

1. Mr. SidneyRobbins Admini- U. 8. A.
pistrator Vocational Expert.

2. Mile. Francoise Lamote,
Qccupational Therapist.

3.MrRobert McAdem, Pyhsi- Norwe-
: N ' gian.

Belgium,

cal Thempist.

Sardar Hukam Singh : Are they re-

uired for any particular period for which

the assignment is made or would they con~
tinue as long as they are needed?

Rajkumari- Amrit* Keur : These
experts have been allotted in the first ine-
tance for onc year. ‘This Is a training
centre and we arc hoping to have our cwn
people trained under them .

Sardar Hukam Singh ! How many
persons have been taken on for training by~
these experts for the present?
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Rajkumari Amrit Kaur : That
will depend on the Srates’ response and
how many they arc willing to send.

Shrimati Ila l"al(:lmudhur!,,r May
I know if tnese experts deal with mental
hadicaps or just physical nandicaps?

Rajkumari Amrit Kaur : This
centre is purely for cth= orthnpatdlLaIIy
handicapped.

= § wat
*gee. ot mfmg fag @ =
T HAY 9 q@ AT FAT FT 0
(%) Fa1 ag &= g 5 9 wme
o W fTams T/ & 9gq Jo
F FUITTET F ©E T FH FH F
foar saffaat & am 7 €
(@) 71 gy 998 f& 3=«
I e o ¥ Fw faars
TG § ATH A AT § AT T 9
& o & g |
() T A A FH AT AT
gat g f Gt fasr & w7 faamss qwad
AW A0 F FIOT S G
F I AEFE G fAa @, #wR}

(a) afzal, arFar e H
FE FEAE FN A qTA 7

T aan afeagT w35 & wwafay
(st wgwE &) - (F) T (¥).
g | o WY G TR 7 g
gt gar g, a1 99 aW F Arfeq
I WX 9 w2l 9= ifed T
ol WET S|l g | S T
fgets 3wz ( Employment Ex-
change ) v +f saer g &F iy
¢ o am wiT o g

ofem I T FHT dY
AT g€ Aol HiL w1 fFers gl &
o gd Ay X fame R s
T !
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st atfaeg fag @ =1 ww
W 919 & HEAET < gadr g @
Wi § 57 Jgq Aot F gty wiv
FETAT T STTEIT AT I & ATH S9 AR
faat & F fears s & ant s@q
w§l R fFagerEr @ 87

st mgAE™ & 3@ adeT
= 1 2 fF 39 T A o g
TRAS § 97 A9 F F9AT & AT
9T W9 Jg7 ¥ A A9T § |

gfex W0 gwo faamd : T H
S gwar g fF o oF @d e |
@I ¥ WAl F IFL G A I FqEH
g & Ay ar | sy fefiewe
AT & S g fom & Frowdf
g &7

St A ®@t 2 99 g &
FAT & qrer T4 O § a1 9T g7
H T IR G § Ial B @A & A
g 1

dfgqd o wAo faary
Wﬁw%%mﬁfgﬁ

ot AERA a@t ST # F

e o fear 2 fF e g

ORI & 99§ AT A A § AR

IE T | Gt Y aUEIRd et
aET &1 IR T Y qEaie Ry
W URATERRE UFE & afd T o
FT Gt 9T TR A A7 ST O 39
q¥ Y faae o stmar 21

- %Mo W FHAT f“E: The

reply to part (b) of the cuestion iz net
clear. The question was whether it is
also a fact that names are invired only from
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the employment exchange of that adminis-
trative district where headquarters of a
particular Railways district are located,
and the reply was:

Raiicil ol e B i
W ARt STy 37 AT R ¥ AW
99 fefem fewred ¥ &7

ot ogeeT Wi 0 ST e
¥

oft wfireg foy : &R w1 oY
T W T € SE § qARR,
qCHT,  WrrEgT WX g9 4 w1
fr e @1 & = qo S
g f dge s 7 Y agd Aot ¥
garfort Y agAr A g A S &
i daw g o & omERe
TR § AT | WY € ar s faey
g

R awr qfcagw Wt (st gwo
e  @reft) : Aw ar wEgw T R
¥ I AP oY ORY
aw g ooy & ar g feeY o
fe 3@ G ¥ am o X &1 ¥feT
ST AT wee 9g Wiy € fe Wik
TR QRN ¥ W Wi
g I e faw w6t )

felemm  swmt Wt

297, ‘st ®o o wifwar : wn
ow s e A ag @R @ e
war fiv

(%) wr ¥ FTwre & feam
wwRg W faawa weeNT der
N ww ey ¥y

(=) ufc g, o oo wr oF
g W<

() wpE dear & few w1
®T G fear arr §, W) 3T X
wifos el m feam grard?
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“mfﬁm (ﬂq:lﬂo
¥ ): (%) S e uﬁm*
qrfas @ g@wC &

(@) (1) = @wmr ¥ @
SARTATAT I F 2 & 9] |

() afz adwm wifes swraT

q A7E9E S a @A TR
AN I T ghaard ¢ arEd

() gt aF T A & wRE
s e fefesret (Plang
P siology) #2t (Cytology)
e 3w AR @R Eemm
( Hybrid maize and Plant
introduction) & T} | wrTEw
sradta =77 wft wew TR

st ®o o wifemr: ww ¥
aifers ®F & 7

sft go dYo &% : f I AW
g

sft fo w0 wifwar : W doNT
qr Hf wifgw dwe wrmar § ?
Mpr. Speakar : Order, order.

off fto o qiR :  wWT G A
gg @ry @ T faar § ?

st go fto win wiit I
wrrew A fer g

Gaunavarum Aerodrome

. Shri B. S. Murthy : Will the
Mm’nle'r of Communications be pleased
to state:

ether any representation has been
rece&?ezh for rn.:%iphe Glumvl.rum (Vi.
jayawadn) aerods sxegular halti
foxplnnufromandto Calcuttd and Ma _,
(b) if so, the action taken in this regard;

c theurm;unenumldetomnlhlmle

airtuanloe between ; Madzes,
Kumool and Hyderlb

tthhmofcnnw-

cations (Susi’ RaJ Behadur) s () Yos,
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(b) and (c) . The traffic potential at
Vijayawada does not justify its being in-
cluded as & regular halting place for planes
from and to Calcutta and Madras, but the
India Airlines Corporation are considering
the question of operating a feeder service —
Madras-Vijayawada-Hyderabad.

Shri B. S. Murthy : May I know the
reasons for thinking that Vijayawada has
not got the transport potentiality for pro-
viding such a connection like this?

Mr. Speaker : I think he explained
that there is not sufficient traffic.

h.ShrlB.S.Munhytﬂedidnotny
that.
Shri Raj Bahadur : I said that,

Shri T. B. Vittal Rao : What is the
spproximate estimate made on which this
conclusion was arrived at about the density
obtaining at Bezwada ?

Shri Raj Bshadur : It is estimated
that every halt of an air service costs as
much as Rs, 500 and we should have traflic
emanating for a place or a halt to such an
cxtent that the service pays its way.

Telephone Connections (Almora
District)

%914, Shri B. D. Pande: Will th
Minister of Commuanications be
to state:

(a) whether there is a proposal to
have telephone connections extended to
Pitdhuugnph town in the Almora District;
an

(b) whether there arc proposals to
‘have telegraph lines extended to Kausani,
-Garur, Bageswar and Kapkote in this
District ?

The Deputy Minister of Communi-
-uuou?gﬂtau Bahadur )t (a) Yes.
(b) Telegraph Offices have been sanc-
tioned for Bageswar, Kausaniand Garur,
.on the basis of guarantee furnighed by the

‘State Government; there is no proposal
for Kapkote. '

Shri B. D. Pande: Do rament
know that these aress sre on the Tibetan
‘border and that telophone snd
facilitics are 8 Decessity there gnd not a
luxury? ) '

Shri Babadur : ] think the hon,
Member hnz:'nothing to desire now bacause
“these have been all sanctioned except for
Kapkote.

Shri B. D. Will. -
-earried out within the u::t Rivg Yoar ¥ -
period ? N

. R _
i 2L Bt i
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oft vl . war &wer wemn
g e o arewdt ek wedfyy TowTT
¥ o MY ot oy oy § 9w F fenlt
wH qEiiwraf g7

ot Tw wgwe ;. fer wew &
oY W R A A @ ww

ot o W0 R . WX
o weT g & @Y | A@ ww wver
TR IO AT QI HAT @ 7

oft W wgTyT ;oL @O0
Porbilia Colliery

*917. Shri P. C. Bose: Will the
wm,lgr of Labour be pleased to state:

(a) wl Porbilia callier i
was sealed o l.utye:r due to l;ndc_l{;m

fire, has beefh re-opened;

(b) if so, whether it is fit for resumption
of mining :)pernion; and ¢

(c) whether the workers retrenched
have been or will e re-employed ?

. The Deputy Miunister Labe
(Shel Abld ARY @) No. W O -ebeur
(b) It is not yet fit for resumption and

there is little of resumi
workat the Mine for auuthe: 6to ?m"é'.fﬁ:f

(c) According to the information avail-
hble, out of about 3200 workers employed
it the time of closure of the mine, about 1900
have been absorbed at other collieries owned
bytheCummmd about 300 on the sur-
face in cof oh with operations for
re-opening of the mine. About 750
persons who have gonelto their homes are
expected to be absorbed in the various

nes of the Company when they return
to work. About 250 workers may have
::m pxosph:mmof re-et:_np!ome% under the
pany ¢ near future. cy ma
absarbed when the colliery is r:-op;wge

Shri P. C. Bose: May I know, when
the mine way not ed how was it ascer-
tained that in world take six months to re-
open it ?

Shri Abid Ali: That is opinioa
of the Chief Iagpector of klinth:.

ShriT. B, Victal Rao: When the min es
were ol y inspected after the fire
the - Inspector said that the mines
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Shri Abid Ali: So \oog as ihe fire con-
tinues and it is risky for the workers to go
into them, certainly they should not be o
ned, whatéver may be the riod. [
may change his opinion from time to time
according to the requirements of the
existing situation,

Shri T. B. Vittal Rao: May I know
:he reason for this fire ? What was the
-ause of fire?

Shri Abid All: Natural causes.

Recruitment of Doctors in
Manipur

*919. Shri Rishang Kelshing : Will
the Minister of Health be pleased to state:

() the number of doctors recruited by
the Government of Manipur duringthe
years 1954-55 and 1955-56 so far; and

(b) the scale of pay paid to them?

The Minister of Health (Rajkumari
Amrit Kaur) 1 (2) Two (Class III) in 1954-
45 and six in 1955-56 so far.

(b) Rs. 100-10-130 (EB) -6-190 (EB)
—10-250,

Shri Rishang Keishing : May I
know the number of LMP's and MBBs’
among the recruited doctors and how their
pay scales compare with the existin
scales of pay in the neighbouring States

Rajkumari Amrit Kaur : They com-

re favourably with the existing scales.
%!hc trouble is that a sufficient number
of local men with the requisite qualifications
are not available and unfortunately there
is a poor response from outside. But
recently we have improved the pay scales
and we hope that we shall get a more favour-
able response.

Shri Rishang Keishing : Is it not
a fact that the pay thatis given to the doctor
in Manipur is the lowest in the whole
of India and if so, do the Government pro-
pose to take any action to give them a
reasonable pay?
Rajkumari Amarit Kaur: I have alread
said that we have increased the scales o
pay for doctors in Manipur with a view
to getting men to apply for the posts.

Railway Accidents

. *gay, Shri Sanganna: Will the
Minister of Rallways be pleased to refer
to the reply given to Starred Question
No. 1100 on the 24th August, 1955 in
respect of Train accident regarding 141
down Madras Puri passenger on sth
August, 1955 and state:

a) whether any applications  for
mnfpmlﬂtion have since been received
from the dependants of the victims;
and
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(b) if 80, how many applications
have been considered and with what
results ?

The Parliamentary Secretary to
Minister of Railways and Transport
(Shri Shah nawax Khan): (a) Yes.

(_b) Two applications have so far been
received, both of which are under considera-
tion by the ‘ex-officio Claims Commis-
sioner,

Shri Sanganna: May I know the lives
of how many victims have been insured
and will the compensation payable by the
Insurance companics be sct off against the
mpcr;nnon paid by the Railway Adminis~

on

Shri Shahnawaz Kbhan: Weiar
no information about their insurance
policies,

Shri Sanganna May I know whether
the award given by the Claims Commissioner
H:"t 5 be or an appeal will lic against

a

Shri Shahnawax Khan: It is final as
far as the railways are concerned. If the
claimant is not satisfied with the award of
the Claims Commisgioner, he cangotothe
High Court,

Shri Sanganna: May I know whether:
the hon. Deputy Minister has made any
enquiries during his visit ?

Shri Shahnawaxz Khan: The hon.
Deputy Minister is not here.

All-India Service of Medical College-
Teachers

/
*923. Dr, Ram Subhag Singh: Will
the g/linistcr of Health be pleased to

state:

(a) whether it is a fact that Govern-
ment propose to create an All-India
Scavirx of Medical College Teachers;.
an

(b) if so, whether any _pl._aﬁ has been
prepared in. this regard? '

The Minister of Health (Rajkumart
Amrit Kaur): (a) and (b). The matter
is under consideration in consultation with
the State Governments,

Dr. Ram Subhag Singh: May I know-
whether there is any proposal to have
recruitment to this service made through
the Public Service Commission just like-
the IAS, etc.?

Rajkumari Amrit: Kaur: The whole:
matter is under consideration but I believe
that all these appointments do come under-
the Public Service Commission,



1077 Oral Answers

Madras Rangoon Steamer Service

*923. Shri C. R. Narasimhan: Will
the Minister of Transport be pleased
to state:

(a) whether the attention of Govern-
ment has been drawn to a report in the
“Mail” dated the 2nd December, 1955
that the steamer service between Madras
and Rangoon has been interrupted and that
representations are being made for restora-
tion of a satisfactory service between the
two places; and

(b) what consideration the matter is
receiving ?

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b),
A statement is laid on the Table of the Lok
Sabha. - [See Appendix V, Annexure No.
46].

Shri C. R. Narasimhan: Are the
Government aware that the absence of a
regular service at certain fixed intervals
between Madras and Rangoon is causing
great hardship and that the small boat Sona-
vati now plying rolls and pitches far
too much for passenger comfort?

Shri Shahnawaz Khan: We are fully
aware of that and every endeavour is being
made by the Ministry of Transport to pro-
cure a suitable ship. )

Shri C.R. Narasimhan: I was asking
about the necessity of fixed interval
services.

ShriShahnawaz Khan: Of course
the necessity is there. We are trying to
secure a suitable ship.

Shri C. R. Narasimhan: There
might be a service once in a way. It is
considered better by the passengers to have
the dates known before hand.

Mr. Speaker: In reply to that he has
said there are not sufficient number of ships.

Shri C. R. Narasimhan: Whatever
they have, they can run at fixed intervals.
Are arrangements being made for that?

Shri Shahnawaz Khan: The ship
that was plying on this route--Sonavati—
has been withdrawn for carrying out certain
surveys and repairs. That will be put
into commission from February 1956.
We hope that from that date there will be
a regular service,

Shri B. 8. Murthy: May I know
whether the ship plying from Madras to
Rangoon has been diverted to other ports
in Malaya?

Shri Shahnawaz Kham: No, Sir.
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Telephone Excaan ze at Purne

* 924. Sari P.G.Sen: Willthe Minis-
ter of Comm<unications be pleased
to state:

(a) whether the arrangement for
the opening of a Telephone Exchange
at Purnea has been completed; and

(b) if not, the reasons for the delay?

The Deputy Minister of Com-
munications (Shri Raj Bahadur): (a)
A Telephone Exchange at Purnea was
opened on 11-8-55 and its capacity is going
to be increased further,

(b) Does not arise

Shri P. G. Sen: Is it a fact that
according to the present arrangements,

. no call can be made before 10 A. M. on Satur-

days and Sundays?

Shri Raj Bahadur: It is a regular
exchange and the working hours may be
fixed according to the needs. I am no
quite sure about the hours during which
this particular exchange functions.

Air Strips in Kangra and Kulu Valleys

*925. Shri Hem Raj: Willthe Mins-
ter of Communications be  Fleesed
to refer to the reply given to Sterred
Question No. 1333 on the 22nd March
1955 and state:

(a) whether the survey for 'he con-
struc iop of air-strips in the Kangrs eng
Kulu Valleys has been compleied; and

(b) if not, when it is likely

to be
completed ?

The Deputy Minister of Communj-
cations (Shri Raj Bahadur): (a) Op
the basis of the survey so far underiaken,
only the site of Bhuntar in the Kulu Valley
appears suitable, and it is being made fit
for atest landing by Heron aircraft. None
of the sites surveyed in Kangra, Valley has
been found suitable. However, further
search for possible sites continues.

(b) Does not arise.

Shri Hem Raj: May I know by what
time the survey so far as Kangra Valley ig
concerned will be completed ?

Shri RajBahadur: I have submitted
that we had already made a preliminary
survey and the sites that had been pointed
out to us had not been found suitable for
constructing an acrodrome. Whenever we
get another site which may reasonably

appear to be worthwhile, we shall consider
that.
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Indisn Mines

. Shri T. B. Vittal Raot will
themutcr of Labour be plcased to
refer to the reply given to Starred Ques-
tion No. 241 on the 29th July, 1955 and
state;

(a) when the em:rgency regulations
under the Indian Mines Act, 1952 will
be promulgated;

(b) when they will be enforced; and

(c) the steps taken for their imple-
mentation ?

The Deputy Miniater of Labour
(Shri Abid All): (a) and (b). The Emer-
gency Regulationslcagllcd as Cﬁ:lv ehg;;:

mpora Regulations 1955,
Cgmul;atﬂandgam: intoforce with effect
rom the sth November, 1955.

(c) Mines Inspsctorate who are res-
ponsible for the implem:ntalion of the
provisions of the Indian Mines Act, 1952,
and rules and regulations framed there
under look after th: Lm;lemtm_stion gf
thage Rogulations also, Prosccutions will
be instituted, as psr usual practice, in
cases where violations of the regulations
are observed.

Shri T. B. Vittal Rags These are
emergency regulations. May I know
when the regulations wil] be promulagated
as contemplated under the Mines Act?

Shri Abid All: The question had
already been referred to the State Govern-
ments and the Mines Board. This will be
considered by them and a reply will be
received from them in January and Feb-
ruary, 1956 respectively. Then the usyal

rocedure will be gone through. I think
n all it should take about & year more.

Shrl T. B. Vittal Reot The hon.
Deputy Minister said that these regujp-
tions were referred to & Mines Board. How
many Mines Boards haye been Constituted ?

Shri Abld All: I may require notice
to give tke cxact number.

Shrl T. B. Vittal Rao: The hon.
Deputy Minister just now stated that the
matterhas beenrle e;redwthch?‘t:;te Govern-
ments, May NOW , W are t
State Governments that Bkye sent replics
so far and which are the State Govern-
ments that have not sent any reply ?

hri Abld All: The replies ape  asked

for by the 1sth of January, 1 wii
7 1 the Coal Mines Regulugions ‘o
the State Governments haveto send

d replies
by the 15th February, 1956 with regard
Non-Cosl Mines Reguistions. m
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Shri T. B. Vittal Rao: Under the
provigjons of the Mines Act in the Mines
Board there should be reprzsemtatives of
the Workers’ Association. .Msy I know
which central - agsociation has sent its
representative to this Mines Board?

Shrl Abid All: This question pertains
to the regulations. In case the hon.
Member wants detailed information with
regard to the composition of the Mines
Board, certainly, I would require scparate
notice,

Shri Basappa: May I know whether
the Government is aware of the defective
rules under the Mines Act which have
led to 8 lor of misunderstanding between
the Government of Mysore and the mine
owners and which has resulted in depriving
the Mysore Government of a large revenue
in the matter of the manganese mines?

Shri Abid Ali: Nothing of that kind
has come to our notice,

Shri T. B. Vittal Reo; May I know
when the Mines Board was constiuted ?

Shri Abid Allt With regard to Mines
Board, I have already asked for notice.

Farm Mechanisation (Training)

*9a8. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
leased to state whether Government
Rve scni any npel for training
at the Technical Meeting and Train-
ing Centre on farm mechanisation and
workshop problems under the auspices
of li;e F.A.O. at Amparaj in Ceylon this
year

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnapps)s
Two Officers were deputed for training at
this centre,

Shri Ji _Sinhat May I know
from which p~-+ uf the country these officers
hailed and if there is any programme for
such training in the country itself?

Shri MV. ltrllluup::f Yes. One of the
OfBcers is from the Central Tractor Organi-
sation. We selected one Officer from Uttar
Pradesh and one from Hyderabad. The
Uttar Pradesh Officer was not released by
that Government as his services were
urgently required by the State apd the
ggur from Hyderabad went with opr
Cer.

Thefts and Dacoities On Raillways

*g29. Pandit D. N. Tiwary; Wil
the Minister of Rallways be p d o
refer to the infermatiop g %mgltz
to Unstarred Question Ho. 56 op the 16th
Nosember, = 195, ":fm whether. there

is a proposal t0 cxtend the railway peotes~
tion p_oiiee force on all trains?
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The Parliamentary Secretary to
the Misfeter of Railwaysand Tr rt
(Shri Shahaswas x{'.ms No, Sir.

Pandit D, N. Tiwary: May I know
whether it has come to the notice of the
Government that all the thefts and dacoities
are committed im those trains which have
no Railway Protection Force?

Shri Shahaawaz Khant It is not
s0; all the thefts and dacoities that take
place are not confined exclusively to the
trains which are not escorted by the Protec-
tion Force.

Pandit D. N. Tiwary: May [ know
what percentage of thefts and dacoities that
are committed in railway trains t.kl:l.rl.“
in the trains which are given lway
Protection Force and what percentage in
the trains that have no Protection Force?

Shri Shahnawax Khant In 1954-5%
the number of thefts committed in trains
which had Railway Protection Force was
446 and thefts committed in trains without
any Protection Force was 3020.

Paadit D. N. Tiwary: I could not
hear the hon, Patliamentary Secretary.
Did he say that the thefts committed in
those trains which has the Railway Protec-
tion Force was 40007

Mr. Speaker: No; hesaid 400 and odd.

Pandit D. N, Tiwary: May I know
whether this disparity of 400 and 3000 is
ingignificant to the hon, Parliamentary
Secretary and whether he is going to arrange
something to protect the passengers of
those trains in which so many dacoities
and thefts are committed ?

. ShriShahnawar Khan: Theorganisa-
tion known as the Railway Protection Police
which escorts trains is purely a temporary
organisation, It was introduced soon after
the war in certain States like Bihar, Bengal,
Uttar Pradesh eand Orissa. We hope,
Sir, that as the conditions return to normal
this Force will not be required any longer.

Shri Chattopadhyaya: May [ know
if any investigation has been carried out in
connection with the theft of the belongings
of Shri Rajabhoj and Snrimati Parvati of
the Rajya Sabha and if so what are the
findings ?

Mr, Speaker: Order, order. That
is for the Police to enquire.
Tube-Wells

_*930. Shri Bibhuti Mishra: Will the
Minister of Food and JAgriculture be
pleased to state:

(a) whether Government is investi-

g‘!"t romising arcas where to basc
o uture  tube-well programmes;

(b) if so, the names of those places ?
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The Desputy Minister of Food aad
(ZhrlM.V.

Agriculture Krishoappa):
(a) Yes.
) Promising areas in the States of
ras, Andhra, West , Purijab,

Uttar Pradesh, Madhya Pradesh, Bh{‘::{:l,

Bombay, K » Saurashtra, O!imfj: y

%lnisusn, ,'[‘rl\rmcore-Coch.in » Rajast and
PSU.

ot feqfe frwr @ @ T H
WT g 97 oA §7 W &
Wi g ey PR Edx
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feid wrt &, @ w1 v w3 faar
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ot fegfr fwr : T ETETC
A TaT & gEed) & qE fR, wmaw
gt WY a1 ofcar qwar §, et gwEw
oA AT w7

st Qo Wlo wEmeT ¢ WY
v fee & qfad

Mr. Speaker : Order, order.

Artificial Insemination Centres
(Punjab)

*g31. Shri D. C. Sharma: .Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of Artificial Insemi-
nation Centres opened so far in the Punjab
State and their locations;

(b) the financial aid iven to the
Punjab Government for these Centres
in 1954-55;

(c) whether any arrangements have
been made to open more centres there;

(d) if so, their number and their
locations;

(c¢) whether the Central Government
receive any reports from the State Govern-
ment on the working of these centres;
and

(f) if so, when the last rt  was
received ? fops
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The Deputy Minister of Food and
" Agriculture (Shri M. V. Krishnappa):
(a) Six;'they are located as follows :—

I. Government Livestock Farm, Hissar.
"3, Gavernment Dairy Farm, Chandigarh.
3. Veterinary Hospital, Phillaur.
-4, Veterinary Hospital, Ludhiana,
5. Rewari Gaushala, Rewar:.
6. Khalsa College, Amritsar.

(®) Rs. 53,392,

(c) Arrangements for opening more

-centres during the Second Plan period are
.under consideration,

(d) Will be decided by the State Govern-
ment in due course,

() Yes.
() 18t October, 1955.

Shri D. C. Sharma: May I know
how much money the Government of India
is spending on the centres all ‘over India
and how much of it is going to the Punjab ?

Shri M. V. Krishnappa: In Punjab
we have contributed Rs. 53,392 for 1954-55
and a provision of Rs. 77,000 has been
made for 1955-56.

Shri D. C. Sharma: May 1 know
what reasons are there that these centres
have not been opened in Hoshiarpur,
Kangra and Gurdaspur?

Shri M. V. Krishnappa: These
areas will be selected in next Five
Year Plan. The six farms that have been
selected are working very well and there is
a proposal to take it to other important
plices under the Second Five Year Plan,

Shri D. C. Sharma: Is it not a fact
that the Government of India have a plan
under contemplation under which these
centres are going to be opened in each
Tehsil ?

Shri M. V. Krishnappa: Ultimately,
1 think, the proposal is to extend it to all
the community projects.

T cwarnmw fey o oww
TERFqE W aay § N qg=efr
ar aff ? e ggwr R, av W
@ qaEar fr v § feaa #9
T g g W frae wEwe !
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Ve gage X §)
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Cancer

*933. Shrimati Ila Palchoudhury:
Will the Minister of Health be pleased
to refer to the reply given to  Starred
Question No. 2693 on the 28th April,
1955,and state what steps have been taken
to educate the rural population in regard to
symptoms and dangers of Cancer ?

The Minister of Health ( Rajkumari
Amrit Kaur): The Central Health
Education Bureau was constituted only on
the 2nd of September, 1955 and recruit-
ment of the gazetted staff has not yet been
done. Steps to educate the rural population

in regard to symptoms and dangers of

cancer will be taken up when the Burean

-gtarts functioning with its full complement

of staff,

Shrimati Ila Palchoudhury : May
I know if the Government will consider the

-question of showing documentary films to

give the rural population instructions by
audio-visual methods ?

Rajkumari Amrit Kaur : Primarily
the education of the rural population comes
under the purview of the State Govern-
ments, But when the Bureau starts function-
ing we shall try to produce films of various
types and Cancer aleo will be one of the
subjects.

Houses for Coal Mine Workers

*935. Babu Ramnarayan Singh:
Will the Minister of Labour be
pleased to state:

(a) whether some houses construct-
ed out of Coal Mines Labour Welfare
Funds are not being occupied by
workers; and

(b) if so, the number and cost of
such houses and the steps that are being
taken to popularise them?

The Deputy Minister of Labour
( Shri Abid Al ) : (a) Yes.

(b) About 700 houses costing - approxi-
mately 30 lakhs constructed in a township
at Bhuli have remained un-occupied so far.
In order to remedy this, employers and
workers concerned have been contacted;
feeder roads have been opened; transport-
facilities arranged; rent concession grant-
ed and special welfare amenities have
been provided.

# qogT A@vr @ T T
wr oawg g7

siofex wsit : oF o ar
g ¥ fF gz s fear Lol
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Shri Ramchandra Reddi : May I
know the distance between the mine area
and these buildings and also whether all
the amenities have been provided in these
quarters for enabling the labourers to
occupy them?

Shri Abid Ali: All prossible ameni-
ties have been provided. The minimum
distance between the mine arca and these
quarters i8 two miles.

Shri T. B, Vittal Rao ¢t May I
know whether the scheme for the construc-
tion of quarters for the coal-miners has
been finalised, because the Minister- said
six months ago that a new scheme for the
construction of houses for miners is under
consideration ?

The Minister of Labour ( Shri
Khandubhai Desai ) : A new scheme
has already been placed before the Plane
ning Commission and we are trying to
make a provision for constructing houses
in the next Five Year Plan under the new
scheme. According to the new scheme,
houses will be built in a cluster of 20 to 30,
near the sites after consulting the employers
and employees in those particular mines.
I think that will solve, to a certain extent,
the housing problem in the mining area.

Jyyan whwtfeat w1 sfne

*£31%. ot o wo wifwar : W
HwX #f 7E T A oF oS8 fE
“Tea wHafE) w7 gfmeor’ geEr
¥ ot Leu-ws ¥ frad st
® sireror 37 o sqaeqr o 1 § W
ReRY-4 Y 7 foras wrarfcay w sftrar
& € 4y ?
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Shrimati Ils Palchoudhury : May

I know if women will be eligible for train-
ing under this scheme ? ’

Shri Raj Bahadur : If women are
pilots, co-pilots or members of the crew,
they are also being trained,
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“
Central Rice Research Institute

*937. Shri Sanganna: Will the Min-
ister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 90 on _the 26th
July, 1955 in respect of the Central Rice
Research Institute, Cuttack and  state:

. (a) whether any of the recommenda-
tions made by the Committee appoint-
ed to investigate into the adequacy or
otherwise of the establishment and equip-
ment of the Central Rice Research Insti-
tute have since been accepted and imple-
mented ; and

(b) if so what these recommendations
arc and the a-tion taken on them?

The Deputy Miaister of Food and

Afriml.m (ghrl M. V. Krishnappa):
(a) and (b). A copy of the Report of the

Expert Committee on Reorganisation of
Agr:cu}mral Institutes has been placed in
the Library of the Sabha. The recom-
mendations of the Expert Committee have
been generally accepted. The implement-
ation is being taken in hand,

.. Shri Sanganna: May I know whether
itis afact that among the recommendations
of the Committee, there is a proposal to
8ppoint one Administrative Officer and,
if so, what are the qualifications that the
Administrative ~ Officer has to possess ?

Shri M. V. Krishnappa : A copy
of the report of the Committee has been
kept in the library of the Lok Sabha .
The recommendations have, in fact, been
accepted in roro. We have also to consult
the respective departments for making
any adjustments in the staff and that is
the reason why there is"some delay in im-
Plementation.

Shri Sanganna: May I know
whether the Committee has recommended
any provision for the establishment of
institutions for the development of fruit
industry ? '

Shri M. V. Krishnappa : The
;e‘%ohxz 1s placed in the library of the Lok

'Mr. Speaker: The hon. Member
may refer to the report as to whatlthe recom-
mendations are. :

Cultivation of Jowar, Bajra and Ma'ze

*938. Dr. Ram Subhag Singh :
Will the Minister of R and gri-
culture be pleased to state:

(a) whether it is a fact that the
decline in prices have affected the acre-
ag:a of Juwar, Bajra and Maize during
the current year;

(\b) if 30, what are the estimated
acreages of these crops during the current
years and
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(c) what were their acreages during
the year 1954-55?

The Deputy Minister of Food and
ture ( Shri M. V. Krishnappa):
(¢) Though there has been a decline in
the s under Yowar, Bajra and Masze,
it is not ssible to state” whether this
was due onn?to fall in their prices. The
decline in area under these crops has been
attributed by the State Governments
generally to unfavourable weather condi-
tions at the time of sowing and to late
rains.

(b) and (c). A statement is laid on the
Table ofthe Lok Sabha. [See Appendix
V, annexure No. 47 ). :

Dr. Ram Subhag Sfngh : May [
know whether the fingl estimates forthese
crops have been prepared this year ?

Shri M. V. Krishnappa: They have
not yet been prepared.

Shri Heda : May I know the fall in
prices in these three crops in the course
of the last one year? A

Shri M, V. Krishnappa: In the last
one and a half years, the fall in these coarse
crops has been up to 35 per cent, taking
into account the prices prevailing two
years ago.

Shri Bansilal ; May I know whether
any standard seeds have been provided for
Rajasthan in respect of jowar, bazra and
maize ?

Shri M. V. Krishnappa : Rajasthan
ows one of the best varieties of jowar
in India.

Dr. Ram Subhag Singh : The hon.
Deputy Minister has just now said that
Rajasthan is growing one of the best varie-~
ties of jowar in India. May I know how
far that statement is true, because, just now,
he has said that the State Governments
have intimated to the Government of
India that the fall in acreage in these three
crops is largely due to bad weather, etc.

Shrli M. V. Krishnappa: The hon,
Member, Shri Bansilal, asked the question
whether any good variety of jowar sceds
has been supplied to Rajasthin . My
reply was that Rajasthan grows one of the
best varieties of jowar in the country,

All India Industrial Tribunal (Col-
liery Disputes)

*939. Shri T. B. Vittal Rao : Will
the Minister of Labour be pleased to
state:

(a) whether the All-India Industrial
Tribunal (Colliery Disputes) have since
given their award;

(b) if not, the stage at which the
proceedings before the Tribunal stand;
and
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fc) when the Award is likely to  be
ved by Government ?

TR

the(b) Evifc‘!:nee has been leted and
st r arguments was to have been
ru:he.fon the 1sth December, 1955.

(c) By about the end of February 1956.

Shri T. B. Vittal Rao : May 1
know , in view of the fact that this tribunal
was constituted nearly two years ago,
what steps are being taken by the Govern-
ment to announce their decision on the
award as soon as it is received? I put
this question because this tribunal covers
about 900 collieries and 3,25,000 workers.

‘The Minister of Labour (Shri Khan-
dubhai Desal) : It is true that the
tribunal was constituted about two years
back. But unfortunatcly, for about a

, the tribunal could not function
se of the strained relations between
the various members of the tribunal. The
tribunal had to be reconstituted in Febru-
ary, 1955. So, they have been able to
do the work during the last nine months,
and they have now completed the evidence
and the arguments are being going on, We
hope that we will get the award very soon,
and as soon as we get the award there
will be no hesitation in gazetting it.

Indian Shipping

*940. Shri Bibhuti Mishra
Will the Minister -of Transport be
glmcd to refer to the rerly given to

tarred Question No. 1722 on the 14th
September, 1955 and state whether Gov-
ernment envisage any scheme in the Second
Five Year Plan for giving aid to Indian
shipping as subsidy ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port ( Shri Shahnawar Khan ): I
presume the hon. Member wants to know
whether Government envisage a scheme
for giving direct subsidies to Indian
shipping. Ifso, the position is that there
is no such scheme under consideration. As
stated in reply 10 question No, 1723 the
Indian shipping companies are getting an
indirect financial subsidy in the shape of
Government loans at concessional rates of
interest.
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Short Notice Questions
And Anwers

SII.‘I! &ﬂ. Pﬂ“ in Unpq

8. N.Q. No. Shri Bish
Roy : 1ll the %nister of lg.odm
Agriculture be pleased to state:

(a) whether it is a fact that the price-
rate of sugarcane has been reduced in some
districts of Uttar Pradesh for the current

(b) if so, whether Government have
changed their policy regarding fixing of
sugarcane price-rate; and

(c) the number of sugarcane growers
who would be adversely affected by the
reduction in the price-rate?

The Minister of Food and Agricul-
ture (Shri A.P. Jain ): (a) A reduction
of =/2/= per ma in the minimum price
has been allowed for the current crushing
season for cane suppliel to factories from
certain  centres in the Dehra Dun and
Nainj Tal districts of Tarai area in U.P
subject to the condition that the cut is
restored if, and to the extent, warranted
by the aggregate recovery actually obtained
from such cane.

(b) The general policy referred to
remains unchanged.

(c; The number of sugarcane growers
affected is not knawn, but the total quantity
of sugarcune involved 18 estunated at 3:3
lakh tons.

Shri Bishwa Nath Roy: During the
last few years, the Government adopted
the policy of announcing the price-rate of
sugarcane about a yecar before the suppl
of sugarcane to the factories. May
know why the %olicy has been changed
now at the time when the factories are just
going to purchase the sugarcane?
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Shri A. P. Jain: It is true that the
i price of sugaicane is announced
jore yesr in advance of the sale of
the crop. But Government has
always the power if the circumstances
demand to vary that price. In this parti-
cular case, the UP., Government after
enquiry ceme to the conclusion that durin
the past two or three years the recovery
svgar from the sugarcane purchased from
these centres was low and if the price of
Rs. 1-7-0  was enforced, the mills might
not start working. We were anxious that
the interests of the growers should be
safeguarded and we also wanted to avoid
any possibility of mills not working.
Therefore, we thovght that we should
accept the recommendation of the U.P.
Goverrment.

Shri Bishwa Nath Roy: May I know
the factories concetned which purchase
sugarcane ficm those arcas where the
‘change of policy has been implemented ?

Shri A, P. Jain: One of the sugar
factorics of Gekul Negar has been shifted
from the Tarai aica and efforts were made
to set up & co-cpcrative factory and to
t,ing in some privatc pany to set up factory
in Tarai, but they failed. In fact, these
arcas have bcen wtoubled spots and the
recovery of sugar has been low in these
areas,

Shri C. D, Pandet May I know if
Governmer:t is awarc that there are seyen
other mills rcw in the Uttar Piadesh which
have got lesser recovery than the average
and whether  Government piopose to
1educe the price there also?

Shri A. P. Jain: There is no such
1; no such information has been

ﬁm to us by the U, P, Government,

Shri Shivananjappa: In view of the
fact that th; Indianhsugat mills h:;; made
good profit durirg the years 1954 1955,
may Prknw what steps have been taken
by the Government to secure better prices
for the cane growers?

Shri A. P. Jain: The hon. Member

be awaie that there is a formula for

sharing the excess profits. If any excess

‘ profits are due to the growers, the mills
will have to pay them.

Shri Bogawet: The prices have
one down and the growers who want to
sell sugarcane to the mills are required to
sell at very low prices. Will the Govern-
ment take care to vec that sugarcane is
purchased at a fixed paice?

Shri A, P. Jrint We have fixed the
minimum price and no factory will be
allowed to buy below tha price fixed
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Shri Jhunjhunwala: Was that for-
mula .applied only for the year 1953-54
or will it apply 10 the subsequent years
also?r What is that formula?

Shri A, P. Jain: So far as the formula
is concerned, it has been laid on the Tatle
of the House moie than once, It is an
arithemetical formula and it is not possible
me to repeat it. But that formula was
applicable last year. It is now being
reviewed because there were some com-

laints fromi the mills that certain allowance

ad not been made and the cane grower
was also feeling that he has nct been paid
his due share. The formula is under
review and the same formula or the revised
formula will be applicable this year and
also in future years,

Dr. Ram Subhag Singh: May I
know whether this question of recovery
was taken into consideration at the time
of detexmimirg the sugarcane prices snd
whether the recovery for these particular
areas of U.P. has gone down this year
as compared to last year and also whether
any test has been made actually on tehalf
of the Central Government to find oug
whether it has gone down? ;

Shri A. P. Jain: The price of sugar-
cane is based on an average recovery of
9.6 pet cent. In the case of Doiwala in
the year 1951-52 the recovery was 8.47
Pcr cent;in 1952-53 it was 8.51;in 1953-54
t was 9.08 and in 1954-55 it was 8.o1.
So far as this year is concerned, it will be
kn~wn only after cometime. We shall
send specialists from the technological
Institwie to visit thc mills from time to
‘t'i‘me and find out what the actual recovery

Mr, Speaker: The House will now
proceed with the next item of business.

Pandit D. N. Tiwary rose—.

Mr. Speaker: I wss watching from
the beginning, but the hon., Member:
did not catch my eye.

WRITTEN ANSWERS TO QUESTIONS-

Amenities to T. T. Es.

*ggo. Shri V. P. Nayar: Wil the
Minister of Railways be pleased to-
state:

(a) whether in the Ex. M.S.M. Sec-
tion of Indian Railways, there are any
facilities for the Travelling Ticket Exami-
ners to rest, when they have finished:
duty; and
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(b) whether it is a fact that even in
important stations like Bitragunta the
Travelling Ticket Examiners have to
sleep on the platform for want of rest
rooms and box rooms?

The Parliamentary Secretary to
the Minister of Railways and Trans-
rrt (Shri Shahmawaz Khan): (a)

statement giving the necessary infor-
mation is laid on the Table of the House.
[See Appendix V, Annexure No. 48].

(b) At Bitragunta the Travelling Ticket

iners take rest in the Train Clerk’s
Office, The provision of a Rest Room
is under consideration,

Holidays for the P.& T. Staff

*892. Dr. Satyawadi: Will the
Minister of Communications be pleased
to state:

(a) whether any compensation in
the shape of allowance or otherwise is
given to the operative staff of the Posts
and Telegraphs Departments in lieu of
the curtailed holiday facilities; and

(b) if so, the details thereof?

The Deguty Minister of Communi-
cations (Shri Raj Bahadur): (a) Only
posumen and packers are allowed 8- mone-
tary allowance.

(b) Re. 1/- only for duty on a Postal
holiday.

Sugar (Control) Order, 1955

“89s. Shri Jhulan Sinha : Will
the Minister of Food and Agriculture
be pleased to state whether any steps
have been taken so far in pursuance of
the Sugar (Control) Order, 1955 and the

arcane (Control) Order, 1955 both issued
under Essential Commodities Act 195572

The Deputy M'n'ster of Food and
Agriculture (Shri M. V. Krllhuygu :
The Sugar (Control) Order 1955 ani e
Sugarcane (Conirol) Order, 1955, are
more or less a re-production of the corres-
ponding provisions in the Sugar and Gur
Control Order, 1950, and as such no special
steps were called for in pursuance of the
pew Orders.

Telco

*898. Shri K. P. Sinha: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the Tatas
Engmunng and Locometive Company
Lid., has proposed to increase the capacity
of their locomotive division to 100 comp-
lete locomatives per year by January, 1958;

(b) whether Government have con-
sidered their proposal;

(o) if so, the decision taken in the
matter;
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(d) whether the locomotives manu-
factured by the company are cent per
cent indigenous ? '

The Parliamentary Secretary to
the Minister of Railways and Transport
(Skri Shahnawaz Khan): (a) Yes.

(b) and (c). Yes, it has been agreed
that the delivery of the order for 100
YG locomotives will commence in May,

* 1958 and completed in March 1959.

(d) No. Locomotives under manu-
facture from 1-7-54 have 759% indi-
genously manufacture components. Telcos.
acceptance of the increased order for
100 ‘YG' locomotives in 1958-59 is on
the understanding 1hat the supplies beyond
the first so will be on the basis of not
less than s50% indigenous production
which should be raised to not less than
60%, if possible.

Mangalapuzha Bridge

*906. Shri Matthen: Will the Miris-
ter of Transport be pleased to staie:

(a) the progress madce in the construc-
tion of the Mangalapizha buicge in Tra=
vancore-Cochin,  S1a.e;

(b) the causes of delay in stardrg the
work;

(c) whether it is a fact that the final
site of the bridge was chosen by the
Central Government agairst the reccm-
mendations of the Staiwc Chief Epnginecer;

(d) how the cost per R, Fr of the
proposed  Mangalapuzha bridge ccm-
pares with the usual cost per R. Fr
of a bowstring-girder-iype bricge of
the National Highways standard speci-
fications; and

(c) when this bridge is expected to
be completed?

The Parliamentary Secrctary to
the Minister of Railways and Transport
(Shri Shahaawaz Khan): (a) Tenders
for the construction of the bridge have
been invited.

(b) Surveys and investigations of more
than one site had to be made which took
time.

(c) No.

(d) The cost of a bridge depends not
only upon the type of the girders but also
upon a number of other factors such as
depth of foundations, nature of substrata,
length of cach span, etc. Thus, there can
be no fixed cost per foot run of a bowstring

irder bridge. The design approved
or this bridge is itself of the bowstring
type and its estimated cost works out to
Rs. 2,163 per R. ft. which is consider-
ed reasonable for the site conditions.

- (¢) Within threec years of commence-
ment - of the work.
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odavari Bridge

*907. Shel Mohana Raot Will the

Ministzr of Transport be pleased to
atate:

(a) whether work on  construction
of a bridgs over the Gautami branch
of the Griavari river ar Alamuru has
started; and

(b) if 80, the amount allotted there-
for during the current year?

The Parliamentary Secretary to
the Viaister of Rillways and Transport
(S8arl 31ahaawaz Khaa): (a) No, Sir.

(b) Rs. 13,56,300.

Blectrification of Ssaldah Divisioa

*“908, Shri Sadhan Gupta: Wil

the Minister of Rallways be pleased to
state:

(a) the tim: by which the electrifica-
tion of the S:aldah Division of the

Bastsrn Railway is expected to be comp-
leted; and

(b) the order of electrification of each
section of the Division and the time by
waich tas :l:ztrifiction of each is expected
to be completed ?

The Parliamentary Secretary to
the Miaisterof Rallwaysand Transport
Shri Shahaawaz an): (a) No
nal d=cision has yet been taken.

(b) Does not arise.

Railway Security Force

*909. Shri Sinhasan Singh: Will
the Miaister of Railways be pleased to
stats ths fuactions of and the manner
of :>-ordination between the G.R.P,,
R.PP. and ths Watch and Ward Staff
nd» cillal Railway Security Force?

The Parliamentary Secretary to
the Mlaister of Rallways and Transport
(Sari Siihnawaz Khan): While the
Government Railway Police is intended
for the .niintenance of ‘Law & Order’ in
the Railways, the Railway Protection
Police serves as a spscial Armed Branch
of taz Qov:rnm:nt Riilway Police. The
Railway Security Force, on the other
hand,is intznded purely for the protection
of Railway property as well as good
consigaed to the care of the Railways.

Co-ordination between the three
organisations is maintained by their
respective offiers at different  levels
throagh psrsoaal contacts and meetings,
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Ahmedabad Abu Line

*gr0. Shri Tulsidas: Will the Minis-
ter of Rallways be pleased to state:

(a) whether the proposal for the

doubul.i.na' of the rajlway line between
,Munelcl ad and A has been fully
examined; and

(b) if so, the findings thereof?

The Parliamentary Secretary te
the Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The Section between Ahmedabad
and Kalol is already being doubled and
further doubling from Kalol to Mchsana
is being considered for the Second
Five Year Plan Eeriod. The necessity
for any further doubling on the Ahmeda-
bad-Abu Section does not exist.

Udaipur-Banswara Telephone Line

*914. Shri Bheckha Bhai: Will the

Minister of Communications be pléased
to state:

(a) whether it is a fact that the Posts
and Telegraphs Advisory Committee
for Rajasthan and Ajmer zone recom-
mended connecting Udaipur to Banswara
by pucca telephone line; and .

(b) if so, the action taken in this
regard ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) The rehabilitation of Udaipur-
Dungarpur section was completed on
3oth August ’s4. The project for the
rehabiljtation: = of Duangarpur-Banswars
section was sanctioned on 28th September,
*¢s. The workis expected to be completed
in the next financial year.

‘Calcutta Port

%916, Shri Tushar Chatterjea: Will
the Minister of Transport be pleased to
state:

(a) whether it is a fact that recruit-
ment in Calcutta Port Cormrmissior ers’
Service is made only through the hr,plor
ment Exchange of Calcutca and that ayyli-
cations from persons residirg outside
Calcutta are not eptcmined B

(b) if so, thc reason therefor; and

(c) whether any exception is made
i n case of applications of sons of emplo;m
or ex-employees of the Calcurta Port
Commissioners ?
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The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
Recruitment through the agency of
Employment  Exchanges is made only
in respect of Class III and Class IV
posts in the Calcurta Port Commissioners®
Services. For posts requiring qualifica-
u bove the matriculation standard or
special qualification or experience, candi-
dates registered with Exchanges ouwside
Calcutta are also recommended by the
Cailcutta Employment Exchange authori-
ties.

(¢) No, Sir.
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Air India Internationall”

*930. Sardar Igbal Singh: Will
the Minister of Cgmmunicnﬂ:ml be
pleased to state:

. (a? whether the Air India Internae
tional has its own offices in foreign coun~
trics;

(b) if so, the names of the places
of such offices;

(c) whether the Air India Interna-
tional has given agencies to other com-
panics_for looking after its affairs in foreign
countries; and

(d) if so, the reasons thereof?

The Deﬁuﬂty Minister of Communi«

g_-tlonn (S Raj Bahadur): (a) Yes,

1r.

) A statement is laid on the Table of

glw k] Sabha [See Appendix V, Annexuge
0. 49]-

) (cf and (d). The Air India Interna-
tional have appointed some general sales
agents in foreign countries who are mostly
International Air Trans, Association
Member  Airlines having a large net
work of offices with active sales represen-
tation in the countries for which they
have been appointed. This has been
done with a view to tapping the tales
potential available in those countries.

Saurashtra Rail way Corruption
Case

*936, Shri K. K. Basw: Will the
Minister of Railways be picased to refer
to the reply given to Starred Question
No. 533 on the sth December, :ﬂqmss
and state when the replies to the 1
‘Show Cause’ notices served on the officers
of ex-Saurashtra Railways for misappro-
priation of Rs. 13 lakhs were received?

The Parliamentary Secretary to
the Minister of Railways and Transport
Shri Shahnawaz Khan): Replies
rom the officers were received by the
General Manager, Western Railways, on
7-7-55, 22-8-55, 25-8-55 and 30-8-55.

Air India International

*933, Shri V. P, Nayar: Will the
Minister of Communications be pleased
to state:

(a) whether  foreign nationals have
been employed as Air Hostesses or Ste-
wards in Air India International plancs;
and

(b) if so, for what reasons?
The Dm:y Mialster of Communi-
catioms ( Raj Bahadur):’ (a) No
are empmn 8 » but

there are seven ostesses who are
fudm.uﬁunh. *
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(b) B=caus¢ of the special qualifica-
tions  required. It was neccssary to
employ somz mul'i-lingual Hostesses on
the Buropean services and som: Japanese
Hostesses for the India-Japan service.

Bridge over Vasista

*934. Shri Mohana Rao: Will the
Minister of Transport bc pleased to
statc:

(a) whether the investigation about
construction of a bridge over the river
Vasista has been completed; and

(b).if s, when the work will com=
mence ?

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) No, Sir.

(b) The bridge work is cxpected to
be commenced in the latter part of 1956.

Train Service Betwcen Patna and
Darbhanga

562, Shri Shree Narayan Das: Will
the Minister of Railways be pleased to
staic:

(a) whether any steps are proposed
to be taken to reduce the present over-
all journcy time between Patna (Ma-
handraghat) and Darbhanga on the North
Eastern Railway; and

(b) what time it would take to run
an express train in this section?

The Parliamentary Secretary to
the Minister of Railways and Transport
&_Shﬂ Shahnawaz Khan): (a) Not yet.

'he feasibilily of 11prwiding a fast service
will be considered when adequate line
capacity and additional coaches and loco-
motives become available for the purpose.
It will, however, be some time before
this materialises.

(b) Excluding the river crossing between
Paleza Ghat and Mahendru Ghat, an
express train is expected to take about §
hours as against over 7 hours at present,
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P. and T. Complaints Organisation

Sardar Hukam Singh :
5‘5'{ Shri Bakadur sm}:g :

Wi'l the Minister of Communications
be pleased to state:

_ (@) the number of cases received and
di'pored of, dwing 1955, by the Comp-
jaints Orfanisaticn;

(b) the number of cases of complaints
received ragmding taid.nmess of P.stal,
Telegraph -and Telephone Services during
this period ?

The Deput; Min'ster of Communi-
cations (Shri Raj Bahadur) :

Received Distosed of
(.) 4,17,222 4,08,36
(b) 27,338.

The above fiTures cover the period
from 1-1-1955 to0 30-1I-55)

Night Schools

Sardar Hukam Singh:
566.4 Shri Bahadur Singh:

Will the Minister of Communications
be pleased to state :

(a) whether any new night schools
were open~d durint 1955 for imparting
primary education to Class IV officials
of Posts & Telezraphs Department; and

(b) 1f 80, whether any trainees in these

_night schools have qualified for the High

School Examination durin ; this period ?

The Deputy Min'ster of Communi-
cations (Shri Raj Batadur): (a) Yes,
at seven p'aces wvis. Gauhbati, Nainital,
Farrukhabad, Ambals, Bilaspur, Akola
and N.w Delhi.

(b) None.
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Damage by Floods

Chaudhuri
569, Shaffee:
Shrimati Ila Palchoudhury:

Will the Minister of Rallways be
pleased to state:

(a) the total loss suffered by the Rail-
ways, zone-wise , during floods, since the
Ist July, 1955; and

(b) the total amount to be spent in
repairing the damages done ?

Misister of Raliwape sod Troasport
ter o wa an

(Shri Sh-hlmllr:n)l (a) and (b).
Preasumably the hon. Memberis re ng
to the loss on account of damages caused
to the Railway property. The total loss

Muhammed
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suffered by the Railways due to such

ages and the total amount spent im
repairing them is as under.—

Iﬁo;!_]s mffeaed by Totsl amount
tlways d iring speat in
Railway ﬂoo:fs since repairing the

1.7.1955 damges done
Rﬂa Rs-

Central . . 62973 62,973
Eastern . . Nil * il
North Eastern 13,60,000 32,50000
Northern . 63,90,000  63,95,000
South Eastern. Nil. Nil
Southern 12675* 12,675"
Western . 18,20 35,200
TotAL 7:43,848  97,58,848

*Excludes cost of repair and damages
caused by Cyclone on 30-11-55.

Travelling Ticket Examiners

£70, Chaudhuri Muhammed Shaffee:
Will the Minister of Railways be pleased
to state.

(a) whether it is a fact that the Travel-
ling Ticket Examiners who were promoted
in 1950 have been declared junior to those
who have were promoted in 1953; and

(b) if so, the reasons therefor?

The Parliamentary Secretary to

the Minister of Railways and Trans-

ort ( Shri Shahnawax Khan )! (a)
es, in some cases. -

(b) Prior to: Regrouping of Railways
certain Ticket Collectors were promoted
as Travelling Ticket Examiners not ac-
cording to senioriry but in the exigencies
of service, On ths finalisation of combined
seniority lists it was found that certain
senior staff had been overlooked for pro-
motion and the position was, therefore,
thereafter regularised.

Frontier Mail

§71. Shri Dabhl : Will the Minister
of Rallways be plcased to state:

(a) whether it is a fact that passengers
are not allowed to travel by the Frontier
Mail in III Class for a distance upto 800
ln-ilc', and ;

(b) if so, the reasons therefor?

The Parliamentary Secretary to

e e e Khan): (1o

: (a) In

the éaae of the Frontier Mail

ctnalniux % Bomhach yf, tickets ug_ inu:l.
to ss Passangers from s

:lonyl between Bombay Central and Barods
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for trav:l to stations beyond D-lhi. In
th: cise of Fron-ier Mail from D :lhi to
Brmiby, Third Cliss Passangers from
s:aidns buw:en D lhi and Kotah only
ar: book:d to B mbay.

Ov.r *h: Nor hern Railways Third Class
Passeng r3 arc book~d by Fron-icr Mail
brtw:en D :lhi and Jullundur Ciiy when-
the tick=ts arc held by -hem for a distance
of not 1288 thain 200 mil=s.

(b) T": ris-ric'ion has b=en imposed
wi'h a view ro av»iding overcrowding and
€onsg’l:nt inconveni=nce to long distance
third class passengers.

Ceantral Board of Transport

572, Ch, Raghubir Singh : Will the
‘Minister of Transport be pleased to state:

(a) whather it is a fact that the
persoanel of the Standing Committee of
the Central Board of Transportis changed
every year;

(b) if so, what are the changes this
year; and

(c¢) how many meetings of this Com-
mittee were held this year and where?

The Parliamentary Secretary to
the Minister of Railways and Trans-
( Shri Shahnawaz Khan) : (a)

0, Sir.

(b) Does not arise.

(c) Twslve., All the meetings were
held at New Delhi.

B.C.G. Vaccination

573, Shri Kishnacharya Joshi: Will
the NIinistcr of Health be plessed to state:

(a) the total number of persons who
were vaccinated with B.C.G. during 1955
so far; and

(b) their number State-wise ?
The Minister of Health (Rajkumari

Amrit Kaur ) ¢ (a) 6,719,904 from Janu-
ary to October, 1955.

(b)
States B. C. G. Vacs-
Andhra 279,365
Assam . 284,241
Bihar . 964,291
Bombay . - 710,093
ﬁ:ghyl Pradesh . . ;;gggti
Tas . .
Orissa . . 359;653
Punjab . . i 244,766
Uttar Pradesh . . 417,292
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States B.C. G. Vacdi-
naied.

West Bengal 10,60,
Hyderabad 368,733
Kashmir . : . 252,002
Madhya Bharat . . . 64,717

ysore . . . . s
PEPSU A £ 5173
Rajasthan . . . 94,974
Saurastitra . . 96,386
Travnncore-Cochin . . 395,176
Ajmer : ; . 14,044
Bhopal . . . . 42,563
Coorg . . . ; 16,627
Delhi . . . 28,817
Himachal Prndesh . . 21,892
Kutch . - i 16,597
Manipur . . ‘ 22,606
Vindhya Pradelh . 112,628
Tripura . : . 16,095
ToTAL . 6,719,904
Complaints

£74. Shri Krishnacharya Joshi :
Will tne Minister of Railways I:e{:lelsed
to state:

_(n) the number of persons who have
entered complaints in the complaint
books kept at stations on the Central
Railway during 1954-55; and

(b) the action taken on those com-
plaints ?

The ParlHamentary Secretary to
the Minister of Rallways and Transport
(Shri Shahnawaz Khan ) : (a)

3,557

(b) Suitable remedial action was taken,
which included provision of faciliucs,
improvements in system of working and
disciplinary action agair.st the stefl in cases
in whih the complaints against them
were materially substartisted.
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Third Class Sleeping Accommodation

7. Pandit D. N, Tiwary : Will the

ister of Railways be pleased to refer
to the reply civen to Starred Question
No, 88 on the 23rd February, 1955 and
state !

(a) whether the 3rd Class sleeping
accommodation is fully availed of ;

(b) in which sections this is largely
availed ; and

(¢) the additional income derived
Sse-ction-wiu) in 1955 upto September,
rom reservation of 3rd Class sleeping
berths ?

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) Sleeping
accommodation is now fairly though not
fully occupied,

(5) The Sections where the sleeping
accommodation is largely availed of are—

Trains
Nos.
(1) Bombay Central—Baroda
Kotah-Delhi 33 & 34

(1) Hotgi-Raichur-Rayalche- \
ruvu Kondapuram-Wadi 13 & 14
(&) Delhi-Phulera Ajmer-
Delhi ) . . . 201&202

()

Train Section on which  Additional
No.  sleeping accommo-  Earnings
dation provided derived

from

Jan, to

Septem-

ber, 1955

Rs.
33Dn. Bombay Central-
Barod 31,279

a . -
Kotah-Delhi . 33270

34 ﬁl’ Delhi-Kotah . . 21,750
- Baroda-Bombay
Central . - 37131
313 UP  Katihar-Shahpore

Patoree . . 4,455
» Gorepkhpur-Luck-

now . .
314 Dn. Lucknow Jn.-Mun-
11,391

Bacuum Jn.- Katihar 1904
uni Jn.- r
‘:351:. Hotgi-Raichur-

eruvu . 6,288
*14 UP Kondspuram-Wadi 5,586
201 UP.. Delhi-Phulera . 27,372
202 Dn, Ajmer-Dethi . 26,649

8,916

*Slecping cars on these trains were
1 rovided from 1-5-1955.
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NoTB :—The reply is exclusive of partiulars
of slecping accommodation provided
on 17 Dn./18 UP Delhi-Madras Tri-
Weekly Janata Expresses and 69 UP[70
Dn. Delhi-Howrah Janata Expresses.
Particulars for these trains are under
collection and will be placed on the
Table of the Sabha, '

Water Coolers on North-Eastern
Railway

578. Pandit D. N. Tiwary : Will the
Minister of Railways be pleased to state :

(a) whether the water coolers on the
North Eastern Railway installed between
Gorakhpur to Katihar often go out of
ol‘%cr and are not immediately set right ;
an

(b) whehter the number of water coolers
on the North-Eastern Railways is much
less than on other Railways ?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz ﬁm : (a) Seven
out of 11 water coolers installed went out
of order on different occasions and for
different periods during the last summer
season and none of them could be repair-
ed immediately. All possible arrangements
were, however, made to bring them back
into commission in quickest possible

ume.

(b) While the number of water coolers
installed on the Norh Eastern Railway
is less than those on Southern, Western,
Central and Northern Railways, it is more
than those installed on Eastern and South
Eastern Railways.

Public Health Engineers

579. Shri Bibhuti Mishra : Will the
Muinister of Health be pleased to state :

(s) whehter the Public Health Engi-
neers sent to America for receiving train-
ing have come back :

(b) if so, the details of the training
received by them ; and

(c) how are their services utilised ?

The Minister of Health ('R.t-ﬁnmui
FAmrit Kaur) & (8) Six out of seven
Public Health Engineers sent to America
have returned to India.

® Subject No. of

() Public Health Engineer

[ -

ing modern Techniques and
methods . . . . 2

#) Sani Chemi ; Sani-

(tzry B:‘nrgti.okzy -ugdmtdd

Water Supp Water Treat-
H and Hy-

ment ;
draulics of Water Buppy .
(%) Sanitary Engineering .
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. Subjsct No. of
(iv) Sewage Treatment and Trainees
desi construction-opera-

tionsnof Household Sewage
Plant . . . .
(v) Sanitary Biology . . I

(c) Their services are utilised in the

speciality in Which they have received the
training,

. Tobacco Cultivation

§80. Shri D.C. Sharma 1 Will the
Ministr of Food and Agriculture be
pleased to state :

(a) the total arca under tobacco cul-
ti;aton during 1954-55 (State-wise) ;
a

(b) the steps that are being taken
for the improvement of its quality
and ;he expansion of the tebacco indus-
try

The Minister of Food and Agriculture
(Shri A. P. Jaln ): (a) A statement givi
the required information is attach
[See Appendix V, Annexure No. 52].

(b) Besides fundamental and alpfl.ied
researches ‘on  agronomy, physio s
technology etc. of tobacco, the following
steps are being taken by the Government
of India and the Indian Central Tobacco
Committee for the improvement of qua-
lity of tobacco and the expansion to-
bacco industry :(—

1. The Government of India have in con-
junction with the Andhra Government
started w.e.f. 1-7-1955, a Tobacco Ex-
tension Service Scheme in the Guntur
District of the State for the improvement
of the quality of cigarertee tobacco,
whichmainly enters the international
market.

2. The Central Tobacco Research
Institute, Rajahmundry, and other Re-
search Stations under the Indian Central
Tobacco Committee are taking the
following measures to improve the qua-
lity of tobacco :—

(i) Pure tobacco seeds and/or seedlings
arc distributed to farmers.

(ii) A Farmer’s Week is held annually
Visiting farmers arc taken round
tobacco farms and the various
aspects of tobacco production are
explained to them.

(iil) Practical demonstrations are ar-
ranged in farmer’s fields. The
rescarch staff visiting  villages
during the various of tobacco

advise the farmers abowy
me of tobacco
tiviaion ect.



1113 Written Answers

(iv) Technical advice on problems ari-
sing during the various phases of
tobacco production is invariably

ven to cultivitors needing it,
th by correspondence or visits
by experts, wherever possible.

(v) Leaflets in regional languages
containing the improved practices
of tobacco production based on
the results of researches at the
Rescarch Stations are distribured
free to cultivators.

(vi) Literature mput_:lishcd by the Com-
mittec on the 1m Ppractices
of tobacco pmcﬁrct:‘i’:n is distri-
buted free to Community Project
and National Extension Service
arcas where tobacco is an impor-
tant crop.

(vi) Tuition-free training in improved
methods of flue curing of ciga-
rette tobacco is imcl:ortcd annually
to cultivators and other< upto
s maximum number of 40.

(viii) The fllm ‘ My Lady Nicotine*
on improvd methods of tobacco
production is shown to cujtivators
in different parts of the country in
collaboration with the State Gov-
ernments.

(ix) The production of cigarette to-
bacco on saline lands is discoura-
ged, as it is believed to affect the
quality of leaf adversely.

3. Tobacco crop contests are also
being organised by the Indian Central
Tobacco Committee in collaboration with
State Governments, in major tobacco
growing States for () quality of crop,
and (57) q_iil%lity of flue-curing of cigarette
tobacco. The best three in () and the
best two in (i) above are awarded prizes
to stimulate quality production amongst

BTOWers.
Cellings on Land Holdings

§81, ShriD.C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state :

(a) the names of the States where
ceilings on land holdings have been
fixed; and

(b) the nature of the ceilings ?

The Minister of Food and Agri-

culture (Shri A, P.{lnln) :(a) and (b)
position is as follows:

(1) In the following States, cei

i‘:l:d been imposed on future ucquiu':.imuﬁ
@ U.P. . 30 acres

() Hyderabad 3 family. holdings
(i) Madhya Bharat 50 acres
() Saurashtra . 3 fno:‘nmg hold-
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{©) Delhi 30 standard acres.

2) In the following  States, ceiling
has ed on the area of land that
individuullm‘:sly hold :l ot e

(5) Punjab . 30 standard acres
(upto 60 ordinary
;fm.?‘.fi Inl th:i case
splace
sons 50 lunf:rs
, acres (upto 100
ordinary -acres).

(f) Jammu & Kash- 22 3/
ferit ) 3/4 acres

(i5) Hyderabad . gtimes to 44 times
the family hold-
» (A family
holding varies from
4 to 60 acres of
land according to
the class of soil
which yields anet
income of Rs. 800}-.)

30 acres of land in
district Chamba
and land assessed
to land revenue
exceeding Rs. 125
in the rest of the
State.

(3) In the following States, ceili
has been imposed upon the land :vhichﬂ

(#v) Himachal
Pradesh

intermediary will be entitled to retain after

the abolition of intermediaries :—
() Assam 1334 sacres for pro-
prictors and 50
acres for tenure-
holders. (The law
also empowers the
State Government
totake over lands
held by Ryots
above so acres.)}

(1) West Bengal 25 acres,

(#5) Hyderabad . In respect of land
held by Inamdars
(intermediarics) at
4% family hold-

ings.
(o) Ajmer so standard acres.

1

Dismantled Rallway Lines

583, Shri D. C. Sharma : Will be
Minister of Raillways be pleased to
state the mileage of dismantled rail-
way lines restored so far during the
current  year ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawar Khan): The
ini ion of the Utraitia-Sultan-
pur-Zafarabad dismantled railway line
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the section from Utraitia-Sultanpur, a dis-
tance of 79-22 milcs, has been restored and
opened to traffic during the current calen-
dar year, .., on 23-6-1955.

Delhi &lburbnn_ Railway Service

* 883, ShriD.C. Sharma: Will the
Minister of Railways be pleased to refer
to the reply given to Starred Question No.
504 on the 8th August, 1955, and state
the progress made so far with regard to
Delhi Suburban Railway Service

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan): A survey for con-
nec.ing the exisiing Hizarat Nizamu ldin,
Vinay Nagar line with the Dethi-Delhi Cantt.
Broad Gaugr line has been completed and
the estimates and reports are being framed
by the Northern Railway. A decision on
the' consiruciion of line will be taken after

survey reports have been examined by the
Raiiway board,

Sugar

_§84. Shri D. C. Sharma : Will the
Minser of Food and Agriculture be
pleased o slaic tue twial quaulty of
sugar consumed in India during the
year 1954-55?

The Minister of Food and Agri-
culture (Shri A, P, Jain) : 17-20
lakh tons,

Suburban Railway Advisory
Committee :

585, Shri S. K. Razmi: Will the

Mini ter of Railways the peasd to
refer to the reply pi.en to .tarred Ques-
tion No. 526 on the sth December, 1955,
and state

(a) the names of the members of
Committee  appointed to investigate
into the problem of excessive overcrowd-
ing in suburban train services in
Bog':bay, Calcutta and Madras areas;
an

(b) what are the terms of reference to
the Committee ?

The Parliamentary Secreta
to the Minister of Rlllwndl an
Transport (Shri Shahnawax an )t
(a) The Committee consists of Shri B. B.
Varma as Chairman and Shri A. C.
Chatterji and Shri K. M. Rau as Members,

(b) To investigate i~to the problem of
excessive o ing during peak
hours in suburban train services in  the
Bombay, Calcutta and Madras sreas and
to suggest remedial measures.
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Chhitauni Ghat Railway Statiom

586, Shri Bishwa Nath Roy : Will

Minister of Railways be pleased to
state whether in view of the fact that the
current of the Gandak (Naraini) is
q Ermchm the Railway Station at
chhitauni Ghat in North Eastern Railway,
Government propose to shift the Station
at some other safe place?

The Parliamentary Secretary to
the Minister of Rallways and Trans~
rt ( Shri Shahnawaz Khan ) : No,
ir, not at present. Protection works
have been carried out and furthur steps
will depend on how these stand up during
the next monsoon,

P. & T. Building Programme

58+, Shri S, C. Samanta : Will
the Minister of Communications be
leased to refer to the reply given to
{I-wtarrcd Question No. 322 on the 12th
August, 1955, and state:

(a) whether the lapsed amount of
each year has been carried over to the
next year;

(b) if not, what steps have been
taken by the Department to see that
such amounts do not lapse each year;

(c) what percentage of the allotted
amounts each year has been spent de-
partmentally; and

(c) whether arrangements exist to
spend more money departmentally to
avoid lapsing of amounts each year ?

The DeputKrMi.niatcr of Commu-
nications (Shri Raj Bahadur) : (a)
No.

. (b) Though the exact amount lapsed
ig not carried over, the required funds
on unfinished works are provided urder
‘Works-in-progress’ ard ‘Lapses for Re-
grant’ for next year. Those works which
do not fall under these categories but are
required to be cargied out next  year
are provided again as New Items.

(¢) The information is being collected
and will be laid on the Table of the Lok
bha,

(d) Efforts are being made to speed
up building works. The lapse during the
current financial year will be consider-
ably reduced.

Khadi Uniforms

488, Shri D. C. Sharma: will
the Minister of Communications be
pleased to state: _

(a) whether Khadi uniforms have
now been supplied to all Class IV
employees in the Posts and Telegraphs
Offices;
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(b) if not, the total number of Class
1V employees to whom Khadi uniforms
have been supplied so far; and

(c) the total cost of these uniforms?

The Deputy Minister of Com-
munications (Shri Raj Bahadur)
(&) No, as some stocks of Khadi drill
were still be to consumed.

(b) 44,076.
(c) Rs. 8,84,593/3/9.

Sugar Factories in PEPSU

489, Shri D. C. Sharma: will
the Minister of Food and Agriculture
be pleased to state: -

(a) the names of the places where
tr; sugar factories in PEPSU are loca-
ted;

(b) their total annual output; and

(c) the average annual consump-
tion of sugar in PEPSU?

The Minister of Food and Agri-
culture (Shri A. P. Jain) : (a)
There is only one factory at Phagwara
(District Kapurthala) which is in pro-
duction. Licences have however been
issued for establishing two more factories
at Dhuri and Hamira, both of which are
under construction,

(b) 8,904 tons
After the two factories under construc-
tion go into production, the annual

output will be 25,000 tons.
(c) About 23,000 tons.

Slum Clearance in Delhi

€90. Shri D. C. Sharma: Wil
the Minister of Health be pleased to state:

(e) the amount spent for the clear-
ance of slums in Delhi so far; and

(b) the estimated expenditure to be
incurred on it during the First Five
Year Plan?

The Minister of Health -
Kumari Amrit Kaur): (a) Rs, 86- 5o(lfk.ﬁis.

(b) Rs. 84,65 lakhs,

Dairy Farming

s91. Shri V. P, N i
Minister of Food and mc:ﬂxﬂ %
pleased to state:

(a) whether any special empbhasis
is proposed to be laid inthe SecondpFive
Year Plan on p es for research
development in the matter of dairy

16 DECEMBER 1955

in 1954-55 season, -

Written Answers 1118

farming and animal husbandry in States
whose per capita food consumption as
at present shows comparatively higher
insufficiency; and

(b) what are the basis of assigning
new development projects to the various
States in respect of an!mal husbandry,
milk and milk products?

The Minister of Food and Agri-
culture (Shri A. P, Jain) : (a) Yes.

(b) While assigning targets for the im-
plementation of the Animal Husbandry
and Dairy Projects in the States, the quan-
tity and the number of livestocks, the
present stage of development, local needs,
availability of technical personnel, the need
for training additional personnel and the
facilities available for research schemes
In different States aretakeninto considera=
tion.

Registration of Wagons

g53. Shri A. N. Vidyslanksrr
Will the Minister of Rallways be pleas-
ed to state:

(a) the number of wagons registered,
the number of cancellation of registra-
tions and the number of wagons offered
by the Railway authorities to the public
during the years 1938-29, 1948-49,
1949-50, 1951-52, 1953-54, and 1954~
555

(b) whether it is a fact that the ficti~
tious registration of wagons goes on the
increasing for a number of years ; and

(c) if so, what measures have been
taken to root out this evil?

The Parliamentary Secretrry to
the Minister of Railways and Trans-
port ( Shri Shahnawez Khan ) :( a)
A statement is attached. [See Appendix
V, Annexure No. 53).

(b) Trends very from Railway to Reilwey
and from time to time as will be seen from
the figures given in the statement in
reply to part (a).

(¢) The following are the more im-
ant measures taken towards discourag-
ing registration of spurious indents;

(i) Impositién of indent. registration
fee of Rs. 25/ per
M.G. wagon, and Rs. 3§/-
per B.G. wagon.

(ii) Imposition of ceiling limits on
the number of registrations per
consignor at any one time,
wherever considered  ex-
pedient.

(iii) Enlisting the belp of large Trade
Interests and Associatiors, etc.
to discourage the tendency to
register spurious indents,
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(iv) Progressive  augmentation  of
the overall rail transport capacity
Increasing  yard and section
capacity, wagons and locomotives
improvements in operation.

-Manufacture of Wagons and Coaches

593. Shri Bishwa Nath Roy: Will

the Minister of Rallways be pleased to
state:

(a) whether it is l‘ fact that a concern
in Bareilly- District (U.P,) has sought
permission and facilities from Govern-

ment for manufacture of wagons
:and coaches; and

(b) whether Goverrment have taken
‘any action in this oconnection?

The Parliamentary Secretary to
the Minister of Railways and Trans-
g‘?rt' (Shri Shahnawax Khan ): (a)

es,

(b) The Firm's proposal is under
-<xamination by the Railway Equipment
Committee which has been set up by the
‘Government to examine the development
-of indigenous capacity for Railway Equip-
ment including Rolling Stock,

W migdt W Qwn’
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Accidents on Northern Rallway

$98. Shri Karnl Singhji : Will the
Minister of Railways be pleased to state:

(a) the number of train accidents over
the former Bikaner State Railway portion
of the Northern Railway during the years

1945 to 1955 year-wise; and
(b) the steps taken to minimise them ?
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The Parliamentary Secreta to
the Minister of Railways and El"nu-
_port ( Shri Shah nawsz Kbhan )

Number of
(@) Year train acci-
dents
1944-45 - . . . . 46
1945-46 . . - . . 6o
1946-47 . . . . . 68
1047-48 . . . g . 8s
1948-45 . . . : . 88
1949-50 . . . g . 81
1950-51 . . . . . 22
1951-52 . . . " .
1952 : ) : . . 1B
1983 " : . . . 4T
1954 > : . . . 16
1955 (upto Oct.) . . 1%

(Figures from 1944-45 to 1951-53
are for the financial ygeu“rs, as those fgt t
calendar years are not available ),

(b) Among the measures generally
taken are :—

Effective disciplinary action against
railway staff held responsible
for accidents.

Systematic examination and inten-

sive inspection of Permanent
Way and Rolling Stock, ete,

Education of staff in the safety rules

through periodicals, circular
letters, etc,

Tightening up of supervision and
control.

Frequent warnings to staff to remain
vigilant and cautious and mak-
ing them more safety minded.

Among the other important steps
taken to minimise the incidence of
accidents are the implementation of the
recommendations of the Latham Com-
mittee on derailments and also of the
Reviewing Committee, which reviewed
the Report of the Railway Accidents En-
quiry Committee, 1954.

Raids on Stations

£96. Shri Raghunath Singh : Will
the Minister of Railwaya be pleased to
state the number of railwey stations
which have been looted or raided by
armed gang or dacoits during the last
six months?

The Parliamentary Secretary to
the Minister of Railwaysand Trane-

vt (Shri Shahnawaz Khan) »
Eolevm during the six months, May %
October, 1955.
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Railway Accidents

$97. Shri Raghunath Singh : Will
the Minister of Railways be pleased to
state:

(a) whether it is a fact that there were
two accidents on the 4th November, 1955,
one between Shahgath and Mala and the
other between Khudlaspur and Gur
Sahaiganj railway stations on the North
Eastern Railway; and

(b) if so, the details thereof?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a)
and (b). Yes; two train accidents oc-
curred on 4th November 1955, vis;

i) at about 22-15 hours on 4-11-5%
while MB - 16 Down Goods train was
leaving Shahgarh station for Mala on the
Lucknow -Bareilly Section of the North
Rastern Railwn{.l the engine of the train
failed between Home and Outer signals
of the station, due to the breakage of the
left leading side rod; and

(ii) at about 22-35 hours on 4-11-55
while No. P.C. 8 Down Goods train
was running between Khundaganj (and
not Khudlaspur as stated in the Question)
and Gur Sehaiganj stations on the Fateh-

arh-Kanpur Section of the North-Eastern
ilway, 10 wagons—7th to 16th from
the engine—derailed and capsized and
I7th wagon derailed by one rear wheel,

Contributory Health Service Scheme

598. Shri Gidwani : Will the Minis-
ter of Health be pleased to state:

(a) the total expenditure incurred
on the Contributory Health Service
Scheme " for Central Government em-
ployees in Delhi for the period from st
April to 30th September, 1955 ; and

(b) the amount received in contri=-
bution from the employees during that
period ?

The Minister of Health (Rajkumari
Amrit Kaur) : (a) Rs. 12,89,574-6-8.

(b) Rs. 6,94.275.

Agricul*tural Labour

Shri Mohana Rao : Will the
Minister of Labour be pleased to state
whether Government have received any
reports from States about the improve-
ments of the condition of the agricultural
labourers as a result of the Five Year Plan
and other devclopmental projects?

The utiv Minister of Labour
(Shri Abid AH ) : No specific reports
on the subject are available. Government

457 L.S.D. (3) o
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propose to undertake an agricultural en-

uiry in 1956, which will collect data
showing the changes that have taken place
since the last enquiry in 1950=$1.

Laundering of Linen in Western
Railway

600, Shri U. M. Trivedi: Will the
Minister of Rallways be pleased to state:

(a) whether itisa fact that linen in
use at ali points in Western Railway is
sent out for washing to Bombay;

(t) the quantity thereof in use in the
Officers’ saloons; and

(c) the amount of freight charge in-
curred in doing ?

The Parliament Secretary to
the Minister of Railways and
Transport (Shri Shahnawax Rblnﬁ:
a) to (c). The linen in use on the
vestern Railway in the Inspection Car-
riages provided for Railway Officers is
generally sent our for washing to the
Headquarters stations of the respective
carriages. In the case of districts the
arrangements for washing the linen are
however made locally.

. Consequently itis nota fact that
linen in use at all points in Western Reil-
way is sent for washing to Bombay. How-
ever, linen from Ajmer, used in Metre
Gauge Inspection carriages and bed-
rolls, is at present sent to Bombay for
washing, but this practice would as far as
possitle be discontinued in the future.

The linen is sent to Bombay on railway
account and booked on Free Services Way
Bill and as such no amount is charged.

Cultivable Land

6o1. Shri S. V. Ramaswamy : Will
the Minister of Food and Agriculture
be pleased to state what is the extent
of land which can be brought under cul-
tivation in sparsely populated States like
Madhya Pradesh, Orissa, Andhra, and
Madhya Bharat and Assam?

The Minister of Food and Agri-
culture (Shri A. P. Jain) @ A
statement giving the required information
is attached. [ See Appendix V, Annexure

No, s54].
Maritime Museum

602, Shri M. D. Joshi: will
the Minister of Transport be pleased
to state :

(8) whether there is any maritime
museum in India;

(b) if not, whether Government pro-
pose to establish one:, and
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(c) what are the present arrangements
for preservation and exhibition of valu-.
able articles of maritime importance for the
benefit of nautical students and persons
interested in maritims matters ?

The Parliamentary Secretary to
the Minister of Railways and Transpcrt
(Shri Shahnawaz Khan) : (a) No.

{(b) Goverrment have no such proposal
under consideration,

(c) No special arrangements for the
purposc exist a* present. However, a
few exbibits of maritime interest are
preserned in museums in some of the
cities. A few articles of maritime import-
ance to nautical students are also on show
at the Nautical and Engineering College,
‘Bombay.

Rampur-Haldwani Rail Link

603. Shri B. D. Pande: = Will the
Minister of Rallways be pleased to
statc at what stage is the proposal for
the construction of a Bmad-ﬁlu‘g‘: con-
jpection between Rampur and Haldwani?

The Parliamentary Secretary to
the Minister of Railways and Transport
Shri Shahnawaz Khan): A Traffic
urvey for a 38 mile long Broad Gauge/
Metre Gauge Railway line between Ram-
-fpur and Lalkua has been sanctioned on

,11959-55 and the Survey is in progress.
¢ question of extending the scope of
the Survey from Rampur to Haldwani
instead of to Lalkua is being examined.
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The Parllamen Secretary to
the Minister of ailways and

Transport (Shri Shahnawaz xllnllf :
(a) and (b).(Thxte labourérs were killed

on 3k0th April, 1955, while engaged on the
work of widening the road in mile 13
furlong 7 of the Udaipur—Rikhabdeb—
Kherwara Section of National Highwey
No. 8. The accident was due to an
unexpected landslide.
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Bombay Port

605. Shri M, D, Joshi: Will the
Minister of Transport be pleased to
state:

(a) the number of country craft vigiting
Bombay harbour during every fair
season;

(b) whether there is any dry-dock-
inrg arrangement for repairs and Ck.nl,'lf
of these crafts in Bombay harbour; a

(c) if not, what other facilities are
available to them?

The Parliamentary Secretary to
ithe Minister of Raliwaysand Transport
(Shri Shahnawaz Kham): (a) Informa-
tion regarding the number of sailing
vessels which visited the Bombay Harbour
has been collected only for one “fuir season”,
viz., the period from September, 1954
to May, 1955. This shows that there
were 24,227 Visits by sailing vessels to
various Bunders in the Bombay Harbour
during that period. In addition there
were also about 11,800 visits by small
creek boats bringing sand.

(b) and (c). There is no dry~-dock
available for repairs to sailing vessels in
the Bombay Harbour but adequate facili-
ties at several bunders including two
slipways at Sassoon Dock and Mallet
Bunder where sailing vessels can be beached
and/or repairs to sailing vessels carried
out.

Delhi Road Transport Service

606, Shri Bheekha Bhai: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that on all
functional occasions on Ramlila Grounds
in Delhi the normal bus services are sus-
pended for hours causing inconvenicnce
to passengers; and

(b) if 80, the rzmedies for the situation ?

The Parlismentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
‘When functionsare held at Ramlila Grounds
necessitating  the closing of Circular
Road to heavy vehicular traffic, the Delhi
Transport Service buses are diverted to
the nearest convenient road on the instruc-
tions of the Delhi Traffic Police. On such
occasions the Delhi Transport Services
are diverted as follows:—

Route No. Route on which the service
is diverted

3 From Odeon, via Chelmsford

Road-Desh Bandhu Gupta

Road (Over Paharganj
Railway Bridge) to Ajmeri
12 Gate.

17 1 From Odeon via Rouse Avenues
a1 b Mirdard Road to Delh
8 Gate.
)
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Dhanushkodi Pier

Shri T. B. Vittal Rao:
608. 1Shri Gopala Rao:

Will the Minister of Transport be
leased to refer to the reply given to
E;.md Question No. 939 on the 14th
March, 1955 and state:

(a) whether the Co;nmittt;e of Ex-

rts, appointed to go into the question
E? sﬁiftpmg the Dhanushkodi Pier to a
safer place néar Rameshwaram where
there would be no danger of erosion by
sea, have submitted their report;

(b) whether Government have exa-
mined the same; and

(c) if so, the nature of the decision
arrived at?

The Parlinmentary Secretary to the
Minister of Railways and Transport
gs:hrl Shahnawar Knnjt (&) Not yet,
1.

(b) and (c). Do not arise.

16 DECEMBER 1855

Written Answers 1126

New Delhi Railway Station

609 Shri T. B. Vittal Rao:
= Shri Mohana Rao:

Will the Minister of Railways be
pleased to state:

(a) the amount spent to the end of
3oth September, 1955 for the construc-
tion of New Delhi Railway Station;
and

(b) when the entirc construction will
be completed ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a)
Rs. 11,69,304.

(b) Early in 1956.
Railway Coach Factory

_610. Shrimati Shivrajvati Nehru:
Will the Minister of Railways be pleased to
state;

(a) whether it is a fact that the U.P.
Government have  submitted any
scheme for the setting up of a Railway
Coach Factory in the State during the
Second Five Year Plan period; a

(b) if so, at what stage is the
proposal ?

The Parliamentary Secretary tothe
Minister of Railways and Transpert
(Shri Shahnawaz Khan): (a) No. A
suggestion to this effect has been however
made by the U.P. Government.

(b) The sugfcstian made by U.P.
Government will be considered along
with other possible sites for the factory
when the proposal for serting up another
Coach Building Unit (Metre Gauge)
matures,

Employment Exchanges

611, Shri B. S. Murthy: Will the
Minister of Labour be plcased to state:

(a) the number of persons registered
for cmployment in the Employment Ex-
changes and the categories thercof during
1954-55;

(b) the number of persons to whom
jobs were provided, category-wise;

(c) the rise or fall of unemployed and
the employed during 1954-5 as per records
of the Exchanges; and

(d) the numbeér of those employed
in private firms through the Exchanges?

The D m’f Minister of Labour
(8hri Abid All): (a) A category-wisc
analysis of the persons on the Live Register
as on 3I-3- gss. is placed on the Table of
the Lok] abha [See Appendix V, Annexure
No. 55.
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(b) and (c). Two statements are laid on
the Table of the Lok Sabha [Ses Appendix
V, Annexure No. 55].

(d) 41,876 persons were placed in the
rivate sector through Employment

changes during 1954-55. Information
in respect of perons placed in privare firms
is not available.

Over-Bridge at Madras

613. Shri B. 8. Murthy: Will the
Minister of Transport be pleased to
refer to the reply given to Starred Ques-
tion No. 342 on the 1st December, 1955
and state:

(a) whether the Madras Govemn-
ment have sent a roposal for cons-
tructing an over-bridge at the level
crossing of the Beach Road leading to
the Secretariat;

(b) the estimated cost of the over-
bridge; and

(c) the time that will be taken for
completing the project ?

The Parliamentary Secretary to
the Minister of Raillwaysand Transport
(Shri Shahnawaxr Khan): (a). The
Madras Government had sent a proposal
for constructing an under-bridge to replace
the level crossing on the Light House
Road, which appecars to be the same as
the one on the Beach Road, and the Govern-
ment of India have approved the grant
of a loan of Rs. 20 lakhs towards the
the Road Authority’s share of the cost
of the work.

(b) Rs. 30 lakhs for the bridge proper
and Rs. 20 lakhs for approach roads.

(c) It is not possible at present to give
any indication of the time required for
completing the project.

wE
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Tubewells

615. Shri Kajrolkar: Will the Minis-
ter of Food and Agriculture be pleased
to state: .

(a) whether the Site Selection Com-
mittee for the Exploratory Tube-wells
have visited Madras State; and

(b) if so, the sites selected for the
purpose ?

The Minister of Food and Agri-
culture (Shri A. P. Jain)r (a) The
Committee has not yet visited Madras,
but it will do so before the commence-
ment of the actual boring operations in
the State which are likely to start some-
time during 1956.

(b) Does not arise.

Aecrodromes

616. Sardar Iqbal Singh: Will the
Minister of Communications be pleased
1o state:

(a) the names of acrodromes in
India functioni as centres of wire-
less control on the movements of aero-

lanes for commercial civil aviation in
dia;

(b) whether such acrodromes  are
furnished with up-to~-date modern scientific
equipments and apparatus;
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(c) if so, the total investment made
by Government on such air stations;

(d) whether any further improvements
ere proposed to be introduced; an

(¢) if s0, at what cost and by what
time ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a). I
lay a statement on the Table of the Lok
Sabha giving the requisite information
[See Appendix V, Annéxure No. 56).

(b) Some of the equipment is modern
and up-to-date and some is not quite
80 up-to-date, but the service rendered is
in accordance with the standards laid
down by the International Civil Aviation
Organisation. The equipment which is
not up-to-date is being gradually replaced
with newer types.

(c) Rs. 192 lakhs upto thei 31-3-1955.
(d) Yes, Sir.

(¢) At an additional cost of approxi-
matc{ Rs. 60 lakhs for 83 stations by
March 1956 and at a cost of approximately
Rs. 400 lakhs for about ome hundred
stations by March 1961.

Railway Wagons

617. Sardar Iqbal Singh: Will the
Minister of Railways be pleased to
state:

(a) the total number of wagons
sent to East Pakistan and West Pakis-
tan in the year 1953, 1954 and 1955 so far
scparately;

(b) the total number of wagons re-
turned during this period; and

(c) the steps taken by Government
to recover others?

The Minister of Rallways and
Transport (Shri L. B. Shastrl): (a)

and (b).

16 DECEMBER 19865

Year No. of wagons. No. of wagons
sent to received from

E.Pak W.Pak E.Pak W.Pak

1953 . 24,616 20,097 25,266 19,181
1954 . 23,520 20,228 23,005 20,597

1955 . ‘}3‘4 I 15,507 45,080 15,464
?upto ov).

(c) All standard wagons of the Indian
and Pakistan Railways arc freely interchang-
ed in traffic between the two countries.
On 10-12-1955, this country had 262
Broadgauge and 237 Metregauge Wagons
of Pakistan Railways in excess of the
Indian wagons in Pakistan.
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Important of Sugar

618, Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to srate:

(a) the countries from which sugar
was imported during 1955 and the cost
thereof country-wise; and

(b) how this cost compares with the
cost of the sugar produced in India?

The Minister of Food and Agri-
culture (Shri A, P, Jain): (a).
names of countrics from which sugar was
imported during 1955 and the cost
thereof, countrywise, are given below:—

Name of country Average cost per

ong ton
(C.&F, Il;dian
ports
Cuba £108.50
(equivalent to
38/15/-)
Great Britain £38 oo
Czechoslovakia £37 7 0
East Germany £37 6 5
France £37 oo
(b) After allowing for the i Tt

duty of Rs. 13/- per cwt. ?upto 28th Feb-
ruary, 1955 it was Rs. 11/- per cwt.) and
clearance and port trust charges at the
rate of -/4/- per maund, the average cost
of sugar imported during 1955 works out
to Rs. 27/14/9 as against the average ex-
factory price of Rs. 28/8/- per maund of
indigenous sugar.

Family Planning Centres

619. Sardar Igbal Singh: Will the
Minister of Health be pleased to state:

(=) the total number of Family Plan-
i Centres cstablished in Punjab and
PEBSU.

(b) the total  expenditure incurted
on these Centres during 1955; and

(c) the names of the places where these
Centres are situated?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Punjab —38.
PEPSU. —None.

(b) No ex iture was incurred on
these Centres by the State Government.
So far as the Central Government are
concerned, a grant-in-gid of Rs. 3,200
was paid in 1955 b;,thc Central Govern-
ment to the Family Planning Association,
Chandigarh towards the maintenance of
the andigarh Centre. Information
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regarding the expenditure incurred on these
Centres by the Family Planning Associa-
tion of India, the Red Cross Society and
other Voluatary Organisations, who run
these Centres is rot available.

(c) Names of places where Family
Planning Centres in the Punjab are locat-
.ed are given below:—

ISOHEI.D, Lady Reading Hospital

2. Health Centre, Chhota Simla.
3. Snowdown Hospital, Simla.
4. Mission Hospital, Ambala City.
5. Mission Dispensary, Ambala Cantt,
6. Civil Hospital, Ambala,
7. Civil Hospital, Karnal.
8. Civil Hospital, Shahabad.
9. Civil Hospital, Panipat.
10. Civil Hospital, Gurgaon.
11. Female Hospital, Rewari,
12. Female Hospital, Bhiwani.
13. Civil Hospital, Hissar,
14. Civil Hospital, Sirsa.
15. Civil Hospital, Hansi.
16. Civil Hospital, Rohtak,
17. Civil Hospital, Sonepat.
18, Civil Hospital, Beri.
19. Civil Hospital, Ludhiana,
20. Civil Lines Health Centre, Ludhiana,
21. Civil Hospital, Jullunbur.
22. Health Centre, Jullundur,
23. Female Hospital, Nakodar,
24. Civil Hospital, Hoshiarpur,
25. :I'{m(.: Maternity Hospital, Hoshiar-

26. Health Centre, Hoshigrpur,
27. KatraK. S. Health Centre, Amritsar.

28. Govt, Hospital for Women, Amritsar.

29. Chattarbhuj Hospital, Amritsar.
30. Prince of Wales i i
sl Municipal Hospital,

31. Female Dispensary, Batala.
32. Civil Hospital, Gurdaspur.

33. Civil Hospital, Dharamsala.

34. Mission Hospital, Palampur,

35. Civil Hospital, Abohar,

36. Civil Hospital, Fazilka.

37. Civil Hospital, Nangal.

38. Colony Hospital, Nilokheri,
PEPSU.ily Pianning Centre exists in
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Post Offices otc. in Punjab and
PEPSU

620. Sardar Igbal Singh: Will the
i\.ﬁniuter of Com:mnicnlm be pleased
O state:

(a) the number of Post Offices and
Telegraph Offices, Experimental  Post
Offices and Extra-Departmental Offices
opened in the different Districts of the
Punjab and PEPSU since 1954;

(b) the number of such offices pro-
posed to be opened in the above Districts
during the year 1955-56; and

(c) the number of such offices closed
there during the above period ?

The D&ty Minister of Communi-
cations (Shri Raj Bahadur): (a) to
(c). The information is being collected and
will be placed on the Table of the Lok
Sabha shortly,

Compensation for Air
Accidents

631. Sardar Igbal Singh: Will the
Minister of Communications be pleased
to state the amount of compensation, if
any, paid for air accidents during 1954
and 1955 so far? .

The ty Minister of Communi-
cations (Shri Raj Bahadur): The
amounts of compensation paid during
1984 and 1955 to the dependents of
persons killed in accidents to aircraft of
Indian Airlines and Air India International
Corporations are as follows:—

LA.C. AlLL
Rs, Rs.
1954 . 27,500 Nil,
1955 . .+ 3,03,000 2,64,000

The amounts  represent tﬁ:yments
made to the dependents etc, of the Indian
Airlines Corporation or Air India Inter-
national crew who were killed in air
accidents inclusive of the amounts for which
the crew were insured. No compen-
sation has been paid during this period
in respect of any passenger killed in air
accidents involvi Indian Airlines Co-
poration or Air India International air-
craft.

Lighting and Fans in Railway
¢ Coaches

623. Shri Rishang Keishing : Will
the Minister of Rallways be pleased to
state:

(a) whether it is a fact that some
of the third class coaches in the pas-
senger trains running between Katihar
and Amingaon Stations are not provided
with fans and lights;

(b) if so, the number of such coaches:
and
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(c) the st taken to provide such
coaches with lights and fans?

The Parliamentary Secretary tothe

Minister of Rail and Tramnsport
.%l ENllnhum En)l (a) to (c).
ts—No.

Fans—Yes.

22 out of 75 coaches of the nine rakes
running between these stations are not
provided with fans. 20 out of these
22 are over-age coaches which are not
being provided with fans, The remgining
2 es will be fitted with fans when
they pass through shops for P.O.H.

Timberin Andaman and Nicobar
: Islands

623. Shri S. C. Samanta: Will the
Minister of . Food and Agriculture be
pleased ro lay on the Table of the House
a statement showing:

(a) the amount of timber exploited
since 1947 year by year in the Anda-
man and Nicobar Islands by (a) Govern-
ment and (b) non-official egencies (se-
parately) ;

(b) the manner of their utilisation;

(¢) whether  there is any seasoning
plant either in Andaman Islands or in
the main land to treat those Andaman
timbers; and

(d) the wvarieties of timbers available
in the Islands?

The Minister of Food and Agri-
culture (Shri A, P, Jain): (a) 10 (d).
A statement is attached [Ses Appendix V,
Annexure No. 57].

Railway Catering

624. Shri Sanganna: Will the
Minister of Railways be pleased to
State:

(a) whether Government are aware
that there are no satisfactory catering
arrangements on Waltair-Raipur  pas-
senger trains on the South Eastern Railway;

(b) if so, what steps Government
propose to take to improve them?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawar an): (a) While
no catering grrangements are provided
on the trains running on the Waltair-Raipur
section, the Restaurants, Refreshment
Rooms and Tea Stalls available at the
diflerent stations of this Section, adequately
meet the needs of the passengers,

(b) As the existing catering arrange-
ments at stations on this Section are con-
sidered adequate, no proposals to intro-
duce any catering service on these trains
are under consideration.
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Supply of Wagons

625. Shri P. G. Sen: Will the Minis-
ter of Railways be pleascd to state:

(a) the number of wagons supplied
to the different jute centres during this
s:ason ; and

(b) what was rhe number of demand
of wagons during November, 1955
and the number supplied during the
month ;

The Parllamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khban): (a) and (b).
A statement is laid on th= Table of the
I-;{])uu. (S¢¢ Appendix V, Annexure No,
58).

Key Vﬁhgn and Artificial Insemination
.. Centres

626, Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the number of the Key Villages

and artificial insemination centres pro-

osed to be opened in the Western Hima-
ayan regions ; and

(b) the names of such centres opened
or porposed to be opened under the First
Five Year Plan period?

+ The Minister of Food and Ag:i-
culture (Shri A. P. Jain): (a)

Ktiy Villages . : : f
A.L Centres . 5 ) 2

tb) (i) Names of the Artificisl Inse-
mination Centres opened or proposed
to be opencd during the First Five Year
Plan period.

Opened

Name of State Name of the Cantres
Himachal Pradesh . 1. Solan,

2. Kotgarh.

3. Bilaspur.

4. Ghumarwai,

Puniab . Chandigerh.

Uttar Pradesh 1. Haldwani.

2. Nagla,
Proposed to be opened.

Jammu and Kashmir 1. Jammu,
2. Kashmir

t (ii) Names of Key Villag» centres
cannot begiven asa Key Village
s & compact area of one village
or a group of contiguous Villages
containing a total population of
about so0 cows and/or gpe-
buffaloes.
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Minor Irrigation Schemes
(Punjab)

627. Shri Hem Raj: Will the Minister
of Food and Agriculture be pleased to
refer to the reply given to Unstarred
Question No. 934 on the 20th April, 1955
and state:

irrigation
overn-

(a) whether - the minor
schemes proposed by the Punjab

16 DECEMBER 1955
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ment for inclusion ir the Second Five
Year Plan have been received back after
having been recast; and

(b) if so, their names location ?

The Minister of Food and Agri-
g:lture (Shri A+ P. Jain): (2) Not

{(b) Does not arise.
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LOK SABHA

Friday, 18th December, 1855

The Lok Sabha met at Eleven of the
Clock

[MRr. Speaker in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

'2-07 p.M.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to repot the
following two messages received from
the Secretary of Rajya Sabha:

(1) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, 1
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 14th De-
cember, 1955, agreed without any
amendment to the Citizenship
Bill, 1855, which was passed by
the Lok Sabha at its sitting held
on the 6th December, 1855.”

(2) “In accordance with the
provisions of rule 125 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
1 am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 15th De-
cember, 1955 passed, in accor-
dance with the provisions of arti-
cle 368 of the Constitution of

493 L.S.D—1.
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India, without any amendment,
the Constitution (Fifth Amend-
ment) Bill, 1955, which was
passed by the Lok Sabha at its
sitting held on the 13th Decem-
ber, 1955.”

PAPER LAID ON THE TABLE

STATEMENT re ACTION BY GGOVERNMENTS
oN [.L.O. RECOMMENDATION

The Deputy Minister of Labour
(Bhri Abid All): I beg to lay on the
table a copy of the statement on
action taken or proposed to be taken
by the Government of India on the
Recommendation adopted by the
I. L. O. Conference at its Thirty-
seventh Session held in June, 1954.
[See Appendix V, annexure No. 50)]

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

TwELFTH REPORT

Shri Altekar (North Satara): I beg
to present the Twelfth Report of the
Committee on Absence of Members
from the sittings of the House.

I also lay a list showing names of
Members who were continuously
abeent from the sittings of the House
for 15 days or more during the Tenth
Session, 1955. '

MOTION RE REPORT OF STATES
REORGANISATION COMMISSION

Mr., Speaker: The House will now
proceed with the further consideration
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[Mr. Speaker]

of the following motion moved by
Pandit Govind Ballabh Pant on the
14ths December, 1855:

“That the Report of the States
Reorganisation Commission be
taken into consideration.”

Mr:. Gadgil

Shri Punnoose (Alleppey): May I
make one submission? The speeches
that are being made have been very
instructive, but too long. The result
would be that many of us who want
to take part in the debate may not
have the opportunity. I do not want
the time 1o be shortened especially
with regard to speakers like Mr. Gad-
gil, but there must be a time-limit fix-
ed. Secondly, this is a subject on which
divergent views have to be put forth,
and many parties have been cut across.
But certain parties which have not
been cut across should not be penalised.
There are many of us here who are
not Members coming from the Punjab
or U. P. and we have got definite views
for the good of the country also. There-
fore, this group should not be com-
pletely overlooked. For the whole of
yesterday, none of us were called.

Mr. Speaker: The Business advisory
Committee, in view of the considera-
tions mentioned by the hon. Member,
has allotted a sufficiently long time of
54 hours. The hon, Member was not
present in the House when I made
two statements on two different occa-
slons and that is why he has raised
these points. I did put a time-limit, or
suggested a time-limit of 30 minutes;
but, I had also stated that representa-
tive speakers will have to be given
more time. If I may say so, in those
areas where there is a keener contest,
those areas will have to be given some
more time, I hope that by the time
these 54 hours are finished, every one
will gel a chance, I also agree with
his suggestion that every speaker who
gets up should bear this in mind that
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others should have a chance rather
than ask the Chair to enforce a time
limit, I shall, it need be, enforce a
time limit if the House wishes me to
do so. But, it is better that the whole
ground is cleared and some representa-
tive speeches are allowed a longer time

I also said the other day as to how
we should conduct the debate and the
lines on which we should proceed. 1
had indicated some lines. Thereafter,
it is felt not only by me but also by
my colleagues on the panel of Chair-
men that it is better that the case for
each province or each State ig first
stated. It is not a regular hard and
fast rule. It is not possible to complete
the case of each area. Let there be
some speeches and let us thus finish
one round for all the areas in the
Union, 1 believe the hon. Member
comes from Travancore-Cochin.

Shri Punnoose: Yes.

Mr, Speaker: I am keeping a watch
on the thing. I may inform him,...

Shri M. A. Ayyangar (Tirupati):
Three Members have spoken from
Travancore-Cochin,

Mr. Speaker; To be very accurate,
I am verifying. Two Members from
Travancore-Cochin have spoken till
now. On the analysis that 1 have, two
from Bihar, one from Madras, one from
Madhya Pradesh,—I am referring to
the existing States and not the States
as recommended by the SR.C.—

Pandit D. N. Tiwary (Saran South).
One from Bihar.

Mr. Speaker: I am speaking from
records and not from impression only.

An Hen. Member: Nobody has spo-
kan from Madras.
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Mr. Speaker: That is also a wrong
statement. Hon., Members will bear
with me and hear me. One from
Madras, one from Madhya Pradesh...

Bhri T. 8, A. Chettlar (Tiruppur): If
I may point out...

Mr. Speaker: Let him not interfere.
Two from Andhra, two from Bombay,
two from Hyderabad, two from Tra-
vancore-Cochin, one from West Bengal
one from Mysore, two from the Pun-
jab have spoken, It is also the desire
of the Chair to allow further speakers.
But, let us travel through the other
provinces and concentrate, as I said, on
the most contentious problems in the
8. R. C. Report. All people will, I
hope get a chance. ] may make here
the position clear that I do wish to
give a chance to the Centrally Adminis-
tered areas, particularly Tripura, Mani-
pur and other areas, as also to certain
Scheduled Castes and Scheduled Tribes
where the problems are of a different
character. But, it is not possible to
have all this within the short space
of a day or two. They have to wait;
not only to wailt, but keep present also
in the House so that whenever they
are called upon, they will be ready to
deliver their speeches or give their
views. That is what I propose to do.
But, then, it is not possible to do it
immediately at the beginning or in
one or two days. Let them wait and
have patience.

Shri Gadgil (Poona Central): I ap-
preciate the wishes of this hon. House
expressed yesterday that I should
immediately follow my  esteemed
friend Shri §. K. Patil. I know that
the Members of this House are very
anxious to know fully and frankly the
case for Samyukta Maharashtra and
that is the reason why they desired
me to speak. There may be a man
here and there who perhaps may be
thinking that this will be a forum in
which two gladlators from Maharash-
tra will exchange blows. I assure
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him that he will be thoroughly disap
pointed.

I appreciate what Pandit G. B. Pant
has said in one of his best speeches
that I have ever heard that this ques-
tion should be solved in a calm and in
a dignified atmosphere. I have had
the privilege of working with him for
nearly 3 years and the first lessons in
parliamentary life that I learnt were
at his feet. We were then only 45 In
this House, But, we were a number to
be counted in a House of 145. He led
us in battle and now he is leading us
in the consolidation process of our
country. I endorse his appeal for
unity, for compromise and I feel great-
ly obliged to him when he said that all
endeavours would be made to arrive
at a solution acceptable to all cone
cerned.

I also appreciate what my hon
friend Shri S. K. Patil has said about
compromise, co-operation, this, that
and the other. I assure him that, be-
Ing a disciple of Mahatma Gandhi, to
as much an extent as possible, I will
go to the farthest length to have an
acceptable solution. But, there iz a
limit. That limit is, nobody can com-
promise one’s self respect, no woman
can compromise her chastity and no
country its freedom. What I am
afraid of is that what the Commission
has said about the Maharashtrian
race has constituted an insult which,
in the course of our history during the
last 600 years, has never been parallel-
ed. We know how to answer such an
insult. But, those methods are not
valid today and are not relevant and
are certainly not democratic, to the
principles of which I and all of us are

pledged.

My hon. friend Shri S. K. Patil said
that this was not the time to consider
the question of reorganisation of States
and in the memorandum submitted on
behalf of the Bombay Provincial
Congress Committee, this 1s what one

finds:
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“One must not be deceived by
the vociferous propaganda carried
on by some of our political leaders
for immediate linguistic division
of the country, They have per-
fected their propaganda machine
and everything is being said and
done in the name of poor ignorant
masses who know nothing about
it, nor are concerned about it."

What happened on the 18th of
November, what happened on the 21st
of November, constitute an elogquent
testimony to the feelings of the Maha-
rashtrian masses in Bombay. There
are people with whom it is a commer-
cial proposition to misrepresent matters.
I am not dilating on this because I
do not want to create any bitterness.
But, I would urge with all the humility
at my command that the Government
do Institute an enquiry and find for
themselves ‘who fired, where the firing
took place and how the whole thing
was tactlessly handled. If the poor
people are ignorant and are not interes.
ted in it, I am  receiving dozens of
letters, I am getting newspaper reports
where meetings and meetings are held
where it is stated that anything
short of Samyukta Maharashtra with
the city of Bombay as capital will not
be  acceptable. And I am glad
to find in today's papers that
the chairman of the Standing Com-
mittee of the Bombay Corporation has
come out openly and has said that he
stands for two States, one Gujerat and
the other Maharashtra with Bombay
city as its Capital. That is a very
good thing that I have noticed while
entering the House today.

If the people are nobody, is that o
democratic approach?

Babu Ramnarayan Singh (Hazari-

bagh West ): No.

Shri Gadgil: Further, I find that one
of the persons who had been
advocating cosmopolitan life in Bombay
Bas sald as follows:

*There is a strong view held by
those who have still retained their
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faculty of thinking independently
that the political leaders of the
present generation are unfit to con-
sider the linguistic problem in an
impartial,- unbiased and objective
manner."”

I do not know who that gentleman
is. One can easily imagine who he
can possibly be. This is an insult to
my great leader Pandit Jawaharlal
Nehru and his colleagues. If our
leadership has been known for any-
thing, it has been known for solving
the most difficult problems in the
most amicable, peaceful and tactful
manner. When our great leader is
good enough to solve the problems of
world politics, when our leaders are
good enough to solve the problems of
planning and the future economic
affairs of this country, and when they
are good enough to rule this country,
it is said that they are not pgood
enough to solve the problem of re-
organisation of States.

The problem of reorganisation of
Stateg is as important ags the problem
of achieving freedom, After all, re-
organisation of States i organisation of
freedom. Freedom was won; and I am
very glad to say that we have been
very fortunate in having substantially
the same leadership to continue during
the process of consolidation. History
tells us that the leaders of revolution
are itg first victims. This happened in
France; this happened in many Euro-
pean countries, But in our country, the
leadership that led us to freedom con-
tinues to guide our destinies, and it is
because of this that we can talk on a
level and in an atmosphere which is
full of friendliness, understanding, and
the spirit of give-and-take.

What iz this problem of reorganisa-
tion of States? We adopted a Consti-
tution in which we said that the State
will be federal. If the State is federal.
there must be some principles on
which the constituent States mus: be
delimited. It it s a question
of building only a godown,
there is no difficulty; you can just have
four walls, a few doors and tnhe roof.
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But if it is a question of building a
good bungalow, then you must deter-
mine the size of the rooms, the size
of the doors, ventilators, this, that ard
the other. It is because we have
adopted a federal Constitution, that
we must lay down certain principles
on which we can delimit the States.

In order to organise our freedom,
our first attempt has been to have a
Constitution. We had it, and we ac-
cepted what was there because it is
not possible to write in politics on a
clean slate, It is just like correcting
the proof, you correct the proof and
while correcting you commit more mis-
takes. This process goes on. Sn, when
we adopted a Constitution, we accepted
what was there, and said that a further
discussion of this will be undertaken
later on, And before actually the Cons-
titution was adopted, two attempts were
made, one by the Dar Commission, and
the other by the JVP Committee. But
the JVP Report was never put before
the Constituent Assembly; it was never
put before the Congress. It was just
considered. I cannot disclose anything
further, but it was not finally adopted
by anybody.

Now, the problem is this. How are
we to delimit the States? And what
are the principles we should follow?
In this, we have the guidance of history,
and we have our own experience. Part
of it was detailed by Pandit G. B.
Pant when he traced the history of
this question,

May I go a little earlier and say
that Mr. Elphinstone, the first Gover-
nor of Bombay, was once camping
nearabout Poona? A director of the
East Indla Company saw him, and
when he saw on his table a number of
Marathi books, he said ‘What non-
sense ig this'? Why have you encour-
aged translation of English books into
Marathi? His reply was historic. He
said*  “Our aim is to see that the
meanes* man in the land understands
what own Government is.” Secondly,
he said: These books constitute a
highway back to England”. That tra.
veller has taken the highway and hor
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gone back. But the problem for us is
still there, namely how to bring what
the Government does and what the
Government plans to the meanest man,
to the poorest cottage in the village.
That is possible only when we properly
reorganise our States.

There are people who think that
there cannot be any other principle
substantially than that of language.
And that has been accepted by us be-
fore, in the course of the last thirty
yvears. We know what sort of agitation
the Bihari people carried on in 18Il.
And they got the Bihar State. Then,
the Orissa people got the Orissa State,
and the Sind people got the Sind State.
And even after . Independence, the
Andhra State came into existence. The
entire trend of our politics has been
that there should be delimitation subs-
tantially on the basis of language. And
the other trend is that the smaller
States should not exist; the trend is
from the small to the big. These two
tendencies are there.

May, I here also quote the views of
Sardar Patel? In 1946, in the month
of May, a deputation of Kannada
people waited on him, and this is what
he replied. He said that the first act
of free India would be to bring together
all Kannada-speaking people under one
State. Then, in Rajkot, when he in-
augurated the Saurashtra State,—in the
bringing about of which I too had some
humble part—he said: “One dream of
Saurashtra is realised; the greater
dream of Maha Gujarat will soon be
realised.” These are the assurances.
These have been [thee trends. They
have entered into the political life of
our country. And if anybody at this
moment says that we must reverse the
process, all I can say is that it is a
mad man's attempt. There are people
who want to denounce this as linguism.
Any virtue carried to its extreme can
be denounced. Nobody has asked that
anyone who speaks this language
should go there or anyone who
‘speaks the other language should come
here. But by and large, this princi-
ple and the territorial integrity of the
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State or territory in which that langu-
age is spoken must be maintained, be-
cause it is consistent with justice and
consistent with fair-play. In the
process of integration of States, in
which I too had some humble part to
play, we integrated the States keeping
this as the principle; and we brought
into existence Madhya Bharat, Rajas-
than, PEPSU and so on and so forth.

When this process was going on, the
Government of India decided not a
moment too early, as has been well
said by Pandit Govind Ballabh Pant,
that a Commission should be appoint-
ed to go into this question. Now, the
function of the Commission should not
be misunderstood. If I want to build
a house, I engage an architect, whether
an individual or a firm. But his deci-
sions are not binding on me, because
he does not know exactly what con-
veniences I want, and what sentiments
I have to respect. Therefore, he has
to prepare only a plan taking into
consideration as much as possible all
these matters. But the final voice
very rightly depends wupon the
people and their representatives in
the highest tribunal in this land,
namely this Parliament.

Then the Commission was appoint-
ed. I do not want to say anything
about the personnel; they are all
good people. But, with the best of
intentions, what they have produce
has created trouble in all the States
except Uttar Pradesh. Commissions
may come and Commissions may go,
but Uttar Pradesh continues. I do
not envy; I admire.

An Hon. Member: Admire the soli-
darity.

Shrl Gadgll: The point is that this
Commission was asked to present an
interim report. That is clear from
the Government resolution appointing
it. If the Commission had done that,
many of the troubles and tribulations
would have been spared. If they had
propounded in their interim report,
‘Well, we want a bi-lingual State!
that matter would have been con-
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sidered at that stage. But they did
not do it, and, I am sorry to say,
that was a grievous mistake on their
part. If they had decided the prinei-
ples, the principles on which the deli-
mitation of States was to be achiev-
ed, this House would have had suffi-
cient time to discuss the principles,
and the principles having been
accepted, implementation would have
followed. They have not done that.
What they have done is to present a
final picture in which everything is
on an ad hoc basis.

[MRr. DEPUTY-SPEAKER in the Chair)

If anybody could tell me that what
they have said in this has not been
departed from, although I am a poor
man, 1 am prepared to give Rs. 6 by
way of prize. Every principle, whe-
ther for delimiting the borders or
constituting this State or that State
has been departed from and there
have been ad hoc solutions. I say,
where you want to bring into exis-
tence an enduring entity—this is not
a sort of current repair as they say
in PW.D, but this is structural re-
pair—there must be some philosophy
behind the structure of the State. Let
us have the first principles of that
philosophy, let us have the broad
picture of that philosophy before we
agree to it.

Now, as I said, the preliminary
report or interim report was not sub-
mitted. What did they say about
language? The present position,
whatever be our views—the views of
the advanced few like my hon.
friend, Shri S. K. Patil—is this:

“It has to be remembered that
linguistic and other group loyal-
ties have deep roots in the soil
and history of India. The cul-
ture—based regionalism, centring
round the idea of linguistic homo-
geneity, represents to the average
Indian values ‘easily intelligible to
him, Indian nationalism, on the
other hand, has still to develop
into a positive concept”.

That is the broad fact today.
Having accepted that to be a bread
fact, they say also after two or three
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paragraphs, about the composite

State idea:

“On the other hand, such loyal-
tieg as did develop within the
area were based on languages.
The same holds true about Bom-
bay and Madhya Pradesh. Mara-
thi and Gujarati feeling grew up
side by side, practically to the ex-
clusion of any particular loyalty
to the province or State of Bom-

bay”.

-This is the position. And they

summarised that, having taken into
consideration everything, language is
not the only principle on which it
should be done, but there are other
considerations, administrative, econo-
mic, this, that and the other. I am
not concerned with what they have
said, but with what they have done.
In all the 16 States, except three—io
which I shall come—language has
been the only principle which has
guided them in disintegrating and
integrating. @ Whether it is a small
taluk or whether it is a sub-division
or whether it is a district, whatever
they have done to take from one
State and give to another is done
entirely with a view to bring about
greater linguistic homogeneity. Now,
the three States, to which I referred,
are Punjab, Assam and Bombay.
While laying down the principle, they
have been very careful to make some
remarks so vague that anything that
they wanted to do with respect to
Bombay State could be interpreted in
the context of that vagueness, Now,
Kutch s brought, Marathwada is
any stretch of imagination, cannot be
a uni-lingual State, because of its
geographic position and because of the
political consequences following parti-
tion. It is impossible—Iit cannot be a
uni-lingual State. Therefore, to say
that they have made an exception in
the case of Assam is not relevant for
this purpose. Then take the case of
Punjab, I must talk with great res-
traint so far as Punjab is concerned.

Mr. Deputy-Speaker: Even other-
wise.
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Shri Gadgil: That I always do—
when you are in the Chaur.

Two things they have said in tne
Report. One is that the Punjabi
language and the western Hindi are
practically the same. I am not a
linguist or philologist; so I do not
want to say anything on it. But this
is what threy have said. Secondly,
the majority of Punjabi-speaking
people themselves are opposed to it

Now, take the case of Bombay. So
far as Bombay i8 concerned, their
first plea is that we are continuing
the old State, I am surprised. Of
the old State, Karnataka is gone,
Kutch is brought, Marathwada is
brought in—and tnen you tell us that
it is the same State, having the same
progressive administration, this, that
and the other! We did not represent
our grievances—may 1 point out with
great humility—in our memorandum.
Not that we had no grievances. We
have suffered in the course of the last
three years; the Gujuratis have not
suffered. If they point out one single
admunistrative diseriminatory act
against the Congress Government
before 1852, 1 shall withdraw my
statement. But I do not want to In-
crease bitterness. I would only ask
the House, if the House wants to know
how we have suffered, to refer to the
proceedings of the Bomhay Legisla-
tive Assembly between 18th Novem-
ber and 22nd November, We did not
mention this because we are brothers,
good brothers. Although there wasg no
common loyalty, our relations are ax-
cellent. So far as 1 personally am
concerned, my best friends are in
Gujarat. 1 was partly educated at
the Baroda College. I have nothing
but love for them—I tell you this is
my innermost feeling.

An Hon. Member: Bhai, bhai.

Shri Gadgil: We did not represent
these because when two brothers are
partitioning, what is' the good of one
brother telling the other, ‘When your
eldest daughter was married, you
bought S0 many saris. Now, you
have not purchased any’. Will you
kindly take all these things into con
sideration. No. Let us close the old
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chspter and open a new chapter.
1 have always said, we do not want
to be in this political partnership any
longer; we will be very good neigh-
bours; our ' relations will improve
from every point of view. I have
said that to them; I say that again
today.

'80 this continuation of the same -

Btate is not a fact. It is just like say-
ing: ‘It is the old coat’ when only the
inside collar, which can be changed,
is there; the rest is absolutely new.
That is how the thing actually looks.
Then they have put ug together, hav-
ing given u finding here, that there is
no common loyalty as such grown. I
can speak also about the class B
States, to go into the flnancial affairs
of which, a committee was oppointed,
and I was its Chairman. I went to
several places, to Saurashtra, to
Madhya Bharat, to PEPSU and Rajas-
than. It was only in Saurashtra that
I found, with great pleasure, fthat
some sort of common loyalty was
growing, and I congratulated the
Chief Minister there. But elsewhere,
the loyalty was to Jodhpur or Indore
or Gwalior, to this, that and the other.
Therefore, knowing our own people
as we do, the politican has to deal
with facts, and that man can work it
out successfully who sees what is pos-
sible, whenn and how. That is in
sense the definition of politics, That
there was no state loyalty was their
finding. Knowing this, they have
done us a wrong. Why? It is because
they say their finding is that Bombay
cannot be a separate State; if it 13 a
separate State, it will be a retrograde
State and if you give it any constitu-
tional status and make it a different
administrative unit, it will not be con-
sistent with the general constitutional
pattern of our country. Therefore,
having come to that conclusion and
having come to the conclusion that it
is geographically in Maharashtra, they
did not have the courage in the end
to say that it should go to Maharash-
tra. I have good reasons to believe
that they changed their views. Every-
body changes his view. Not that I
de not change my view. Even Mr
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Patil has changed his opinion he held
in 1946 when he was the chairman of
the Reception Committee of the Sam-
yukta Maharashtra Sammelan held in
Blavatsky Lodge. Of course, he has
every right to ckmnge his opinion. He
changed it. 1 do-not quarrel about
it.

Shri 8. K. Patii (Bombay City—
South): I was one of the Speakers.

Shri Gadgil: Whatever it is, the in-
formation published in papers is that
he was the Chairman c¢f the Recep-
tion Committee. However, I am pre-
pared to accept for the time being his
explanation. That is not much in it.
The point is that the Commission
changed their views. I do not refer to
what forecasts were put in the various
papers. They were not contradicted.
I may say how this formula came into
existence, In the month of May a
high Congress authority toured my
province and tried to persuade me to
accept a State of this character and
1 plainly told him that this would
not be possible because things have
moved and people were in no mood
and we wanted to solve the problem
not for the time being but finally.
Ours is the best principle as you will
have Maha Gujarat for which Munshi
has been trying. I am not even a
member of the Samyukta Maharashtra
Parishad. When reorganisation is to
come it should be final and no interim
solutions should be there. I shall refer
to what I sald before the Dar
Commission. I stated that I do
not want samyukta Maharashtra
here and now; I do not want it
till the first elections are held; but it
should not be denied before the next
election. This is exactly the time
now so that the problem may be
finally solved. We wanted time to
consolidate the 580 States which we
integrated and brought into our bigger
polity. This progress of consolida-
tion must work and a due sense of
responsibility must grow. Then we
can have these delimitations. That
was my position.

I trace what happend now. In June
a meeting was held at the place of
the Chief Minister of Bombay attend-
ed by the top-most Gujerati leaderr
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and thereafter this bilingual thing
started—that this is going to come—
to which there was no reference in
any papers uptill then. You will find
it from the Report itself, They say
‘we have rejected totally the claim
of Maha Gujarat but we are assured

by the Gujarat Provincial Congress:

Committee that important elements
in Gujarat will accept this proposal.
Did they ask the leaders of the Sam-
yukta Maharashtra Parishad or the
President of the M.P.C.C. “What have
you to say about this formula?” No.
Any way one finds lack of procedural
propriety and correctitude if nothing
else, If they had told then how their
mind was working I would have given
them the formula which we gave
before the High Command and later
on which we adopted in our M.P.C.C.
meeting of having all the Gujarati
people and all the Maharashtrian
people in one State with Bombay city
as capital. 1 would have done this if
there had been an interim report. If
they ‘had only said that they wanted
a bilingual State because multi-lingual
State develops a higher sort of
nationalism and if they had convinc-
ed me, I would have certainly accept-
ed it. But that was not done. Now
this formula comes and this formula
is being sold to us by no other sales-
man than Mr, Patil. He is much
more enthusiastic and much more
clever than the S, R. Commission
itself. He is assertive, while commis-
sion is appologetic. During his forma-
tive years and subsequently he has
been living in the commercial and
cosmopolitan Bombay and, therefore,
he is a good salesman. But having
been by temperament and training
and also brought up in rural atmos-
phere, I am a somewhat cautious
buyer and if I distrust intellectual
brilliance it is not that I have no res-
pect for them but because of the fear
where my destiny ultimately will
lead me to if I accept it. Now let
me analyse the formulu as it is. It
fs said that It will give us some ad-
vantage. What is that advantage?
It is that Maharashtrian area will be
able ¢o have '3 to 1§ members more.
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People who do not know the work-
ing of the Congress and other political
parties in India in Maharashtra will
naturally say ‘“what is wrong in
it”? 1 will tell you what is wrong.
The wrong is that in Maharashtrs the
political consciousness is very great.
You go to any village. You will find
that they have knowledge of up to
date things. When I toured during
the last elections, in one Dhangar
village a villager asked me “what is
this business of recall which is being
preached by the Socialist Partv”. I
said “look here, it is very simple. In
the good old days when the Moghuls
were ruling an officer was appointed
and he used to ride the horse with
his face towards the tail of the horse.
Somebody asked him why he is sitting
so and he replied that nobody knew
when the other order of dismissal
would come hinting that there was
no security. That is recall”. He
understood it all right. The point is
we have a higher political conscious-
ness and the result is in all the elec-
tions—take the flgures from 1921 up
to date—the proportion of non-
Congressmen elected on other party
tickets is considerable in relation to
many other States except Travancore.
Take the present figures. Out of 152
which are the Maharashtrian seats,
114 are elected on Congress tickets
and in Gujerat out of 98, 88 are on
Congress tickets. Now supposing the
Congress party is in the majority in
the House, but in the Congresg party
itself the Maharashtrians will not be
in the majority and this Constitutional
mechanism will be used, I do not say
normally, but not unlikely, to our
detriment and we therefore, do not
want it in the light of our experience
and in the light of Commissions find-
ing about loyalty. We only say that
we will remain good neighbours. We
do not want to be enemies. We will
go still farther and Co-operute in
many things. But this is the position.
Apurt from this, in the number of
members elected for Bombay Assem-
bly from Maharashtra we have about
8 non-Maharashtrians. I want to
know how many non-Gujeratis have
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been elected from the Gujerati area.
I will be surprised to know if there
are any. There is no advantage. We
do not want this partnership. Sup-
pose now I were to accept the inter-
pretation of my friend Mr. Patil, who
says that your formula of having
Vidarbha in the proposed bilingual
state is no formula, because a bilingual
State is a balanced State. This is a
new contribution to political sclence,
What is this balanced State? How it
will function? If it is merely biling-
ual and if bilinguism is Amrit, let us
have the Vidarbha variety also. But if
it is a balanced State that is proposed
and that is what we suspected and I
am glad an authoritative interpreta-
tion of Commission's mind has been
given by no less a personality than
Mr, Patil. It is because they wanted
a balanced State that they made
Vidarbha a separute State although
bigger States have been merged
like Madhya Bharatt Why was
Vidarbha kept separate? It was
done to ensure a balance in the
proposed State of Bombay. That
is the reason why Marathl speaking
areas of Belgaum and Karwar were
not included in the proposed State of
Bombay. Give me what is mine. I
will accept with good grace and
take from me what 1is not justly
mine I will part with it with blessing,
I assure you. Do lay down certain
principles. Do not say we cannot
break a district here and do break it
elsewhere. You have broken Talukas,
transferred Sub-Tahsils like Loharu.
You have taken villages as units in
Andhra. Please for God's sake
observe some decency, some consis-
tency and do not look upon consis-
tency as entirely the virtue of fools.
Anyway this will not go down the
throats of hon. Members of this
House,

How will this balanced State for-
mula work? Just consider that in
the context of the circumstances
which we have inherited. If the
elections go agminst any parti-
cular group or any adminis-
trative act is unpalatable to it, they
will always lay it down to the factor
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that it is because other community
people are there, just as I have found
many a student complaining to me
that he has not been selected because
he is a Brahmin or that he is
not selected because he is a Maha-
rashtrian. 1 have asked them,
‘Have you ever considered that
there may Jbe a possibly good expla-
nation for it?” But Communalism will
increase. That will be the first result;
I have no doubt about it. Communal-
ism of the bitterest type will be there.
The Gujaratis, by and large, are
traders, rich people and we have nuth-
ing to lose except our poverty. Now,
you can just imagine the moral rela-
tionship that will exist between a
community which is substantially
rich, a fact admitted very graciously
by the President of the Congress, ana
us, poor people. However high a
character we may have, there will be
a few people who will be succumb-
ing to temptation and the whole thing
will be not a well-governed, well
administered State but a municipality
in which people change sides accord-
ing to self-interest. That is what will
happen. {Interruptions). Will the
State be steady? In the reorganisa-
tion of States what are we after? We
want that there should be enduring
peace and that the conditions for fur-
ther progress, economilc, moral and
social, of the community should be
assured. But those conditions will
fast disappear. 1t is for these reasons
that we oppose the S.R.C. formula.
We are appealed to in the name of the
country again and again, we are asked
to take into consideration the unity,
this and that. If it is a special appeal
to us I must enter an humble pro-
test

Take the history of 150 years.
Immediately we lost our power we
started public life. In Bombay, Bal
Shastri, Jambekar and others led the
intellectual movement before the
University days. After University,
the prince of graduates, namely Jus-
tice Ranade—who looked like Pandit
Govind Ballabh Pant as I said in one
of my books—Justice Telang—and
other people led the movement. Who
were the founders 1 the Indian
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National Congress? The Maharattas.
Who were the pioneers in violent
action? Chapekar, Kaunare, Phadke
and later on Bapat and Savarkar.
You may condemn them. In the re-
orientation of the Congress policy
when the liberals sat tight over it,
who was it that brought in new life?
Who propounded the new tenets and
new philosophy. It was Lokamanya
Tilak. In the [Home Rule DMovement
he led and in the 1920 movement we
were behind none and ahead of many
provinces. How are we? I will mere-
ly quote the certificate given to us
by no less a person than Mahatma
Gandhi that Maharashtra is the
beehive of workers. We are specially
told that we should work for the
urnuty, and safety and good of the
country. We have done nothing else,
Given now Vinobaji is carrying the
Hag of Gandhian philosophy and
spreading his message from place to
place. To ask us to serve the natlon
is to ask chandan to be fragrant.

I want to assure you that
what we are fighting for is justice.
In all the 16 States you have accepted
the linguistic principle. You may
say that you have not done that, but
that is what you have done. What
crime have we committed that you
have singled us out for a special
treatment as if we are members of
a criminal tribe. If Bombay is includ-
ed in Maharashtra certain people
would not like it. I want to know
what for? Again and again we made
efforts to approach those who were
against us through the good offices of
Shri V. L. Metha, a Godly and God-
fearing man. He is for us; he con-
cedes our claim. Our claim is con-
ceded by Shri Narayan, son of Maha-
devji Desai and he has written an
excellent article in a recent issue of
Bhoomi Putra in which he has said,
"Why are you after the money in
Bombay? Gandhiji considered good-
will to be of much more value than
all the gold in the world, The roots
of capitalism are lossened and
tomorrow they will dry. The
poisonous tree will fall and all the
powdered face attraction will dis-
appear. Whom are you supporting?
We do not want it because we know
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that it is not going to be a stable
State. This balanced State is a
dangerous State. It will be a
state of wunbalanced politics. This
bilingual State iz a dangerous
State. You accept the principle of
language everywhere but you are
denying it to us. Why i #?

Under the new Working Committee
formula the suggestion is that all the
Marathi-speaking areas from Madhya
Bharat, Marathi areag of Hyderabad
and main Maharashtra will be under
one State but Bombay city will be a
separate state. I appreciate what
they have done. I also welcome their
assurance that they will persuade the
Vidarbha people to come. I go a
little further and request please,
reconsider that part of your resolu-
tion in which you have created Bom-
bay as a separate State. Throughout
his one hour speech—out of which I
wag present for nearly 45 minutes—
what Shri S. K. Patil said, as
I could gather, was that he was
not for the city State but he wanted
this S.R,C. scheme and as regards the
other he said if there had been no
agitation, things would have been
different. Why should the agitation,
this and that affect you in coming to
a right solution? May I in all humili-
ty say that what happened in Bombay
would not have happened if, in the
words of Shri Narayan some sanyam
had been shown? The Chief Minis-
ter of Bombay—he is a friend of
mine for the last 40 years, said:

wiiw b waqde ok g

frsor AT

It means, so long a8 Congress is
alive Maharastrians will not get Bom-
bay. And Shri Patil followed said,
‘For 5,000 years you will not get it'.

Shri 8. 8. More (Sholapur): Is he
going to live so long?

Shri Gadgil: I wish him to live Jong
enough.

The point is, I told one of my
friends who came here, and com-
plained this is what Bhri Patil said.
1 said, Don’t get excited; the three
zeros are absolutely useless and so
far as 5 is concerned there is no
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sanctity about it The formula of
the Working Committee is Bombay
City State and after 5 years you will
have it. May I ask them in all humi-
lity just to wvisualise the picture of
Bombay during these 5 years? what
forces will consolidate there? The first
thing that will happen; the first casual-
ty will be prohibition—prohibition will
be completely wiped out for aught I
know, I know the real public
opinion in Bombay of the middle
classes and other people. They will
be the first to scrap our great experi-
ment of prohibition.

An Hon. Member: Is it because of
Gujaratis?

8hri Gadgil: There are other things.
Some of the people are obviously for
that But, even now, under the
present arrangement, it you are medi-
cally certified, we will give you.

We have been told by the S.R.C.
that, Bombay is geographically in
Maharashtra and many other things.
But certain interests will not like it.
Who are those interests? Again and
again we tried to wunderstand who
they are; but, we failed. You ask us
to compromise. A request has been
made. I am quite willing.

! P.M.

But they do not come and discuss.
They know they hawve got something
and if you throw the responsibility
on us to come to a compromise that
will be the British method. This is
not the method of my leader and,
therefore, he has said very clearly
that he will try to bring about an ac-
ceptable solution. But if it is left to
the parties, what will happen. Just
as it happened in the case of the
Macdonald Award. The issue will be
taken away from the hands of the
leaders and organised parties, and the
people will decide it in the streets of
Bombay, and that is just the thing
that I wish to avold.

We ara told that Bombay was built
by Gujaratis and therefore they have
a right. This is the extra-territoriality
which we heard in the case of China,
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Egypt and other places. Are they
so much afraid of us? They have in-
vestments in South Africa, Uganda
and other places? Have they not in-
vested everywhere. They are 17 per
cent in Cochin Town but they are not
asking for special treatment. Why
are they asking of us then? Do my
friend from Gujarat realise what an
insult is implied in this? They may
no: mean it, they may not be even
conscious of it, but the fact is and the
consequence is that this has offended
the entire Maharashtrian community.
Think for God’s sake, what is it and
what they want. They are the tra-
ders for the whole of Maharashtra.
In every rural area that you go, the
trade and commerce is in the hands
of Marwaris and Gujaratis in certain
places, exclusively Marwaris in certain
places and exclusively Gujaratis in
certain places. My forefathers invited
them to Poona and settled them in
Gujru, Sarafa and other places. They
were nagarseths and were taken in
procession and even now our relations
with them are excellent. The Guja-
ratis in Maharashtra and Poona have
been provided with Gujarati schoolz
and Poona has taken the lead in this
respect. I have something to do with
the Poona Municipality and so I
know it. We made special provision
for Gujaratli teaching. Till then the
local people did not know what
Gujarati language was because they
were so much assimilated with us.

Shri Patil said something about
the composition of the people, that
we are only 48 per cent. Take the
figures from 1881 and our majority
which was 54 per cent was brought
down gradually and now it is 48, in-
cluding Konkini. Konkini Structu-
rally is Marathi and there s no diffe-
rence in it and Marathi, it is a dialect.
I want to w.deritand the positio
In Bangalore, the ¥annada-speaking
persons are 24 per cen: snd Tami’
speaking persons 31 per cent. Take
the case of Jamshedpur; the Bengali-
speaking population is 54,000 and the
Hindi speaking population 44,000 out
of 158,000. In Hyderabad, the Urdu-
speaking population is 49 per cent
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and the Telugu-speaking population
is 40 per cent. And yet these towns
and cities are all allowed to be in the
states and not made separate states.
The consideration of population of
any particular city is irrelevant because
in the large area, it is just a pocket.
Do you give self-government to Badr
in Ahmedabad because it is predomi-
nantly Maharashtrian? Will you give
the same privilege to certain areas of
Baroda where the Marathas are large
in numbers? Is it local option? Take
the city of Bombay and draw a cir-
cle with a radius of 75 miles and at
the northern point of the circle, about
80 miles away, the Gujarat border
steps in. Draw another circle of 250
miles radius and in that circle, the
Gujaratis are one-eighth and seven-
eighths are Maharashtrians. The
nearest Andhra border is 32 miles
from Madras and yet it is put in Tamil
Nad. Why do you apply one law to
one person and apply another law to
another person?

Mr. Deputy-Speaker: Madras. was

wrongly put in there.

Shri Gadgil: I thought that some
such intervention would come but
not from the Chair because the Chair
is to be impartial. But here it .comes
from the Chair.

Shri A. M. Thomas

(Ernakulam):
Charity begins at home. .

Shri Gadgil: The point is that if
Bombay City is made a separate State,
immediately the claim of Madras will
grow up, immediately the claim of
Calcutta will grow up. Why are you
going to let loose these forces? Are
you going to yleld to the capitalists as
a preliminary for inaugurating the so-
cialistic pattern of society? For whom
are you keeping Bombay as a separate
state? The traders, they are every-
where; the whole trade and commerce
and economy in Maharashtra is do-
minated by Gujaratis and Marwaris
and they have not asked for any
protection there. What will happen if
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Bombay city is included in Maha-
rashtra state? May I quote from Shri
Baruchua's speech which he delivered
i1 the Bombay Legislative Assembly?
He says: “Geography of the Port of
Bombay will not change. Communi-
cations will remain safe. Facilities
for trade and commerce money mar-
ket transport will be used by all
Communities. I refuse to believe that a
single minority group is going to wind
its business because the city goes to
Maharashtra. There is no evidence to
show that city’s importance will
dwindle.” When you say that
some damage will result have
you got any proof or are they
only vague allegations, allegations
made in our absence? At least
for courtesy, the Members of the Com-
mission should ask us, “Here are the
accusations; what is your stand? what
is your written statement? do you
want to cross-examine?” Even the
ordinary cannons of fairplay and
justice have been disregarded. There-
fcre, the insult is all the more intense.
We are told “You are only 48 per
cent.” But the argument seems to be
that even if we were 70 per cent,
Bombay will remain apart from
Maharashtra, because of the extrane-
ous consideration that certain capital-
ists want that to be so whatever be
the population of Maharashtrians.
The House may have some idea, at
least the Minister of Transport has
some idea, as to how many people
come to work in Bombay city every
day. From Poona, there were 2,000
season ticket holders coming every
day to Bombay, during war time.
People come from Virar, Agasi and
Bhinder and from Karjat and Kalyan
to Bombay; they are really citizens of
Bombay and most of them are Maha-
rashtrians; they cannot recide there
because the great Bombay Corpora-
tion and the greater Bombay Govern-
ment have done nothing by way of
housing programme. You go in the
cvening after dusk as I have done so
often and you will see that on the
pavements people are sleeping, the
slums are there and so on. The Jail
Manual of Bombay Government lays
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down that 968 square feet is the mini-
mum—you will appreciate this as we
were kept many times in jail—but
here it works out to less than 40 square
feet. The Rent Enquiry Committee
has made a thorough enquiry and it
says “the city has a sub-stratum of
original inhabitants, but it is largely
a city of immigrants. A portion has
made Bombay a place of its residence,
but to a large portion it is only a
place of work to be left when it be-
comes unsuitable”. And even those
who stay for some years go away be-
cause they are not of the population.
The sub-stratum of the population to
whom Bombay belongs is Maharash-
trian, and the greatest proof of that
is this. We have the latest budget of
the Bombay Corporation, in which
out of 4,860 primary teachers, 8,000
are Marathi, that is 82 per cent:—
People who are permanent residents
have their children with them. They
are the stable population. That is
the test. Though I do not say that
it is the only test, this is a test which
you cannot lightly brush aside.

Take the situation of Bombay. The
entire road system and the railway
system  converge on Bombay.
The two main lines south-east
and north are there; the
two national highways, Bombay-
Agra Road and Bombay-Bangalore
road, converge there and all our acti-
vities centre there. The people from
Ratnagiri, Colaba and Thana depend
mainly on this city of Bombay; simi-
larly people from Satara, Sholapur
and Poona also depend on this city.
If you ask any Marathi boy as to what
he will do, he will tell you “I will go
to Bombay”. This is the natural as-
plration of every Maharashtrian boy.
That will show what place Bombay
holds in the economic life of our peo-
ple but you are taking it away. My
humble submission is this. The SRC
has come to the conclusion that Bom-
hay should not be a separate State
and that it is part of Maharashtra
geographically. Just because certain
people expressed certain vague fears,
they should not have allowed their
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judgment to be coloured and should
have given us Bombay as it justly
belongs to us.

I am very sorry that the injustice

done to us is not fully realised by
many of our friends and crities.
What loss of Bombay means to us
economically and socially, apart from
prestige is' not fully realised. A
question is asked who built it? Mr.
Barucha, a Parsi M.L.A,, said “every
industrial city is built by all—not by
this community or that but if propor-
tion has to be taken into considera-
tion then the biggest proportion goes
to the Maharashtra people who gave
their labours.”

Shri M. B, Gurupadaswamy (My-
sore): Not Parsis?

Shri Gadgil: Yes, Gujaratis also.
The capital that is invested in Bom-
bay is not exclusively the capital of a
few Gujaratis. There are share-
holders of concerns which are func-
tioning in Bombay, from all over the
country. Very recently, America and
Britain opened two refineries of which
the investment comes to about Rs. 110
crores. Have they asked for any
safeguard? There is foreign capital
to the extent of Rs. 800 crores.
Have they asked for any safeguard?
You Gujaratis are controlling our ru-
ral economy; Yyou are our sowcar;
we have elected many of you
as Presidents of our Congress
Committees, municipalities and
everywhere we have treated you
fairly; we have never given them
anything but just and affectionate
treatment. And in utter disregard of
this, you insist on Bombay city being
made a separate State,—just consider
what it means? In Rangoon the
capital of Burma Indians were in
the majority and yet Indians did
not claim it as there own. If the
city state logic were accepted serious
political consequences will follow.
When the entire surrounding country
is speaking a particular language, 2
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pocket cannot be taken out; that must
ke part of it. Bombay is our biggest
city. The population of Bombay 1is
28 lakhs. According to the 1951 Cen-
sus, thirteen and odd lakhs or nearly
fourteen lakhs speak Marathi. There
is no other province whose biggest
city is outside its territory. Take
Ahmedabad., The Gujarati population
in Bombay city is five lakhs. The
population of Ahmedabad is much
more, Shri Patil said that Northern-
Indians are flve lakhs in Bombay.
The Hindustani-speaking people are
two lakhs. Another lakh and eighty
thousand say that their language is
Urdu but all of them are not from
Northern India. Shri Patil knows and
the Census Commission has also stat-
ed that the Deccan Musalman—the
Konkani Musalman—has given Urdu
as his mother tongue. Also in the
Census Report, you will find people
with Marathi as their subsidiary lan-
guage in the city are considerable. The
number of Marathi speaking people
is ... highest from every point of
view—{from the point of view of peo-
ple who have written Marathi as their
mother tongue, people who come w
work there and the other general
considerations. All these lead to only
one conclusion and no other. Why
are you telling us that Bombay city
should be a separate State?

What kind of politics will operate
there. Take the occupational posi-
tion. 54,000 are the employers and
nearly eleven lakhs are the employees
—mostly proletariat, and white-
collar. What the white-collars feel
about this problem you know. You
could have seen on the 21st, they had
opened their chests and said ‘fire’, we
stand for Samyukta Maharashtra. .In
the city of Bombay, the economic dis-
parity is so pronounced. Here are
Malabar Hill residences and the slums
of Matunga, side by side. People
will say: we have got Bombay now
and we will liquidate this disparity
much sooner; than can be good enough
for the capitalists. Liquidation of in-
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equality is the Congress programme
also. Probably my friend here quoted
me as saying: “Mr. Gadgil wants to
liquidate rich people.” I said: we want
to liquidate rich people as a class and
that is the programme of the Con-
gress if I understand the Congress pro-
gramme and if it is sincerely prea-
ched, it will be done but it has to be
done in an orderly manner. If Bom-
bay city becomes a State, it will be
done much quicker than can be digest-
ed. From that point of view, I would
urge my capitalist friends to consider
this problem. Whether it is econo-
mic or social life or this that or the
other, everybody has played a part.
Because there are 12 languages ~r four
religions, should Bombay be a State
by itself? I do not agree. Those
things are concomitants in every
modern city whether it is Calcutta,
Jamshedpur or Bangalore or Kanpur.
If vou concede Bombay today, you
will have to concede Kanpur and Cal-
cutta tomorrow. As regards Madras,
we have already some evidence of it.

In the end I humbly want to put
this proposition before this House. 1
do not consider. that this House is not
fit enough to decide this question. If
this House does not decide, who will
decide? Some solution has been
pointed out by Shri Asoka Mehta.
Shri Patil claimed that he was the
originator of it but now obviously he
wants to disown it. I and other lea-
ders have put it before our great
leader, the Prime Minister. We said
to him “accept in principle that
Bombay city and Maharashtra should
be one State"? We then sign on a
blank paper. You fill in any safe-
guards you like, any adjustments you
like. You are pressing for adjust-
ment; you are pressing for safeguards
for the brave S8ikh community. If
they are good enough for 40 lakhs,
are they not good for these forty men
who constitute the Citizens Committee
of Bombay. Dr. John Mathai who
was my colleague and an eminent
public man has warned us as to what
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would happen if Bombay become a
State. You are creating Bombay City
State in spite of the advice of the SRC,
in spite of the advice of all people
whose words count. There s
Mr. Ambekar, President of the INTUC
who sald “you make Bombay City a
separate State, public life will be im-
possible; the life of public worker
will not be safe.” Great administra-
tors who have grown grey in adminis-
tration, have advised so. If in spite
of all this, you follow the course hin-
ted, it means you do not care for the
people and that you care for the in-
terest of the few, who are the owners
of the property which they earned
during the British regime. How it
was earned during the British regime
—let me not analyse it because the
beginning of life and property are al-
ways enclosed in darkness.

It is a straight question. Do you
want to usher in the socialist regime?
Here is the demand for Samyukta
Maharashtra. I assure the Prime Minis-
ter that we shall see that Sam-
vukta Maharashtra becomes a socia-
list State of his liking much sooner
than it can happen in any part of
India and we are going out of our
way to give safeguards although it
means some sort of an insult to us.
But we want to be very practical.
We want to get over the immediate
dificulty. I again repeat what I said
to Pantji “Make Bombay City and
Maharashtra one State and whatever
safeguards or whatever arrangements
of any type are considered necessary
will be accepted. Any legislation
which deals with Bombay city's pro-
blems should be reserved for Central
consideration if the majority of the
members from Bombay city is one.
The only condition we insist is that
it must be consistent with the inte-
grity of the State and with demo-
cratic principles. These are the words
used by the MPCC in its resolution.

I have taken considerable time of
this hon. House. But I want to appeal
to you: give me something to tell my
people that reason succeeds and argu-
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ment prevails. After all, reason is
supreme, argument is powerful. If
you do not create that atmosphere and
that faith in a democracy then there
is the end of democracy. You can
certainly put down the throat of
Maharashtrians anything you like,
but it will not last long. For what I
know of my people and my race they
are best friends, but once they take
into their head that injustice is being
done to them they will stake every-
thing but will never put up with it.
Do not drive our people to a mood of
that kind, I very humbly and respect-
fully request the hon. Home Minister
and his colleague, our beloved leader.
We have gone to the utmost limit and
nobody can accuse us of being un-
reasonable. The hon. Members of this
House will also consider our offer.
But, if at the end of 40 years of pub-
lic life I am driven to a course which
s not palatable tome.I will only end
by saying, give me that blessing which
Kunti gave te Karna. On the morn-
ing of the ¥arna Parva’s beginning
day Kunti went to Karna and she
said: “Look here; you are my son”.
Then Karna said: “Oh, you are my
mother: you are telling me. Uptill
now you have forsaken me, disregard-
ed me. That does not matter. But,
give me this blessing. I am not ask-
ing for any big thing. Give me this
blessing that my life will not be mean
and my death will be noble.” AT
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Shri Debeswar Sarmah (Golaghat-
Jorhat) rose,

Mr. Deputy-Speaker: Shri C, C
Shah—who will dispose of Bombay
first. N

Shri C. C. 8hah (Gohilwad-Sorath):
This great debate. (Interruption).

Mr. Deputy-Speaker: Order, order.
You will now hear from Gujarat
State,

[SErRt BARMAN in the Chair]

Shri C. C, Shah; Mr. Chairman,
this great debate until yesterday was
running its calm and even course in
a dignified and smooth manner.
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An Hon. Member: What happened
today?

Sbri C. C, Shah: The temper has
<hanged today, but it would be my
endeavour to place before you, Sir,
calmly and as objectively and in a
dispassionate manner as I can the
views which I hold on this subject.
1 consider it a great privilege to have
an occasion, to have an opportunity
to participate in this debate because
the decisions which we will take will
affect the course of the history
of this country for years to come
and it will affeet our national
unity, its security and its prosperity.
‘Therefore, while it is our great privi-
lege 'to have an occasion to make these
decisions it is also our responsibility
10 make those decisions in a calm and
dispassionate manner.

The problem of reorganisation of
States is most complicated and
delicate and it is none too easy to find
solutions which wil lstatisfy all. For
that purpose we appointed a Com-
mission and that Commission consist-
<d of persons in whom the whole
country declared its full confidence,
in their integrity, in their ability and
in their competence. It will be an
rvil day for us, I submit, if any one
challenges the bona fldes of a Com-
mission  of this nature. There
may be honest differences of
»pinion; it may be that some
of the conclusions which they have
arrived at may not be acceptable to
some, but to challenge the bona fides
of this Commission is wrong for any-
one to do, I submit. It is the consi-
dered opinion of this House and of the
country that the Commission ap-
proached its subject in an objective
and in a dispassionate manner, and
while one may differ with their con-
clusions here and there by far and
lerge the conclusions ~which they
have given to the country have
been acceptable in a large majority
of the cases. I submit that when we
appoint a Commission of this nature,
while we have the sovereign authority
tc come to final decisions, we cannot
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lightly tamper with the conclusions
arrived at by men who have dis-
passionately examined this subject, and
unless we find an agreed alternatwe,
or unless there are compelling reasons
which make any of the recommenda-
tions of the Commission difficult or
impossiblz  of implementation, we
should not change their decisions.

I submit that, now that this pro-
blem is before us we must solve this
prob.em once and for all and finally.
I do no. believe either in shelving
that problem or in postponing it. We
have solved much greater problems
and we can solve this problem with
the same faith and hope as we have
solved other problems. Therefore, I
am of the view that, now that we have
been seized of this matter and it has
come before us, we must decide it
finally and should not leave anything
for posterity or genera.ions to come
to quarrel about or to bicker about.

The Comimission has carefully exa-
mined the factors which weighed with
il in the reorganisation of the States
and in doing so the Commission has
laid emphasis—as it was its duty and
of every one of us to do so—on the
prime necessity of national unity,
securily and prosperity. Our nation-
al unity is a tender sapling which
needs to be nurtured carefully and
while we say much about it there is
untortunately something in our blood
which makes it easy for us to divide
but very difficult to unite. Hundreds
and thousands of castes in the coun-
try and our history would show ihat
it has been very difficult for us to
unite, and while we had cultural unity
all throughout the ages, after cen-
turies we have gained a politidal unity,
which., in spite of the division
of the country, makes India one and
indivisible and in a manner in which
it never was before. I would there-
fore submit that reorganisation being
only a means to an end, the end being
national unity and security, we should
not look upon this problem as some-
thing which should in any manner
interfere with the fingl objective
which we have 'set before ourselves.
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The two great unifying forces in the
country today are the Congress and
the personality of the Prime Minister.
And, the Constitution is there which
makes for unity, but the Constitution
can work only when there is unity
of heart amongst the people. The
Congress and the personality of the
Prime Minister are the two great for-
ces in the country today which make
for our unity. There are any number
of fissiparous tendencies amongst us,
and while we have these two great
forces amongst us it is time to con-
solidate that unity rather than stress
those forces which make for division
amongst us.

Language undoubtedly, is an im-
portant factor, but 1 do not believe—
1 do not want to argue or take the
time of the House—that it is the sole
or the only factor on which any redis-
tribution of the country can take
place. Undoubtedly, we spoke of the
linguistic divisions of the country and
the linguistic reorganisation. The
Congress did speak about it. But,
after independence new problems
arose for us, a new situation arose for
us and in the light of that new situa-
tion the J.V.P. Committee reminded
us, that at the time when the Con-
gress spoke of the linguistic principle,
it was .not faced with the practical
application of this principle and hence
it did not consider all the implications
and consequences that arose from that
practical application. Now, in the
light of the present circumstances, it
is for us to consider whether language
will be one of the important factors
or the sole factor as some want it.
It shall not be the sole factor because
language is a thing which unites as
well as divides. It probably unites
those who speak the same languagce
but divides them from those
who speak a different language.
Therefore, 1 submit that the Commis-
sion was perfectly right, and took a
proper approach when it said that
language shall not be and should not
be the only factor for the reorganisa-
tion of States. -

B w

16 DECEMBER 1955

Report of S.R.C. 2872

The Commission has also said that
cven though there may be linguistic
uniiy, there need not be one State
for one language. The principle of
one State for one language is impos-
gible of application. It was in the
light of these considerations that we
in Gujarat have approached this pro-
blem. We did not ask for any
separa.e State of Gujarat on a linguis-
tic basis. In our memorandum we
have made it clear that we do not
ask for a separate State of Gujarat.
Shri Gadgil referred to a speech of
Sardar a: Rajkot, and he seemed to
imply that Sardar wanted a separate
linguistic State of Gujarat. He alse
referred to Shri Munshi and said that
Shri Munshi asked for a separate
State of Gujarat on a linguistic basis.
Both statements are entirely incor-
rect. Shri Munshi never asked for a
separate State of Gujarat on a lin-
guistic basis. All that we asked for,
if it was possible, was to bring all the
Gujarati-speaking areas into one ad-
ministrative unit. It may be a bi-lin-
gual State; it can be a bi-lin-
gual State. In the memorandum of
the Gujarat’ Pradesh Congress Samiti
we have submitted that the present
composite State of Bombay should
continue. It has worked harmonious-
ly. It has worked in a spirit of good-
will and we were willing to see that
it should continue to exist as it has
been existing thus far. We saw no
reason why a State which had existed
for more than a century and had
achieved a sort of organic unity for
itself should be disrupted. We there-
fore submitted that the present State
of Bombay, with all the affinities which
it had created for over a century should
continue. But we also submitted that
if the Commission, on account of
claims made by others found it neces-
sary to divide the State of Bombay
on a linguistic or any other basis,
then it should be more or less on the
basis on which the Congress provin-
ces were re-constituted under the
Congress Constitution, namely, into
the four component units of the pre-
sent Bombay State. Those are: Kar-
nataka, Gujarat, Maharashtra and
Bombay Pradesh.  Those were the
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provinces which the Congress Consti-

tution had created in 1921 and those
are the provinces which should be

created under the new reorganisation
if the Commission thought it neces-

sary io redistribute or reorganise the
State of Bombay.

So far as Saurashtra is concerned,
it made no elaim and no demand. In
respect of Saurashtra, the Govern-
ment memorandum said that the
Government of Saurashtra and he
people of Saurashtra will agree to any
decision which the Commission came
to in the national interests. If the
Commission decided that it was in the
national interests to merge Saurashtra
in the composite State of Bombay, the
Government and the people of Sau-
rashtra would accept that position. If
the Commission decided that a separate
State of Gujarat was to be formed
and then Saurashtra was to be merged
in that separate State of Gujarat,
Saurasht-a would accept it. If, for
any other reason, the Commission de-
cided that Saurashtra should remain
8s a separate State, even then we said
that we shall accept it. We left it
entirely to the Commission to decide,
in the national interests, what should
be the future of Saurashtra, having
full faith that the Commission will
come to a just and fair decision both
in the interests of the people of Sau-
rashtra and in the interests of the
country as a whole. It is wrong to
suggest that Saurashtra made any
demand for a linguistic State and my
friend Shri Bhawanji, who is the
President of the District Congress
Committee of Kutch will also explain
to you that that was the same stand
that Kutch took. Neither Saurashtra
nor Kutch nor Gujarat asked for a
linguistic State. We feel that when
we have worked in a composite State
for over a century and we have work-
ed arm in arm and we have worked
with goodwill there is no reason why
We cannot continue to work together.
We on our part at least find no rea-
*on to separate. But if others compel
s to divide, if others cres®s a situa-
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tion in which it would become neces-
sary that the State of Bomibay should
be reorganised and redistributed, then
we demanded that the city of Bom-
bay should be a separate unit. I
shall explain the reasons why we
made that demand. But, before do-
ing so, I would like to say this:—I
am sorry Shri Gadgil is not here—in
the existing composite State of Bom-
bav, the people of Maharashtra are in
a maiority. In the bilingual State, as
suggested by the States Reorganisa-
tion Commission, they will be in a
majority. A grievance has been made
that the entire Gujarati-speaking area
has been brought into this bi-lingual
State and that the entire Marathi-
speaking area has not been brought
into this State. But the position is
this. The whole of Marathwada
which has a population of 47 lakhs
has been put into the bilingual State,
As against that, the population of
Saurashtra and Kutch is 47 lakhs. So,
while 47 lakhs are added from one
side, another 47 lakhs are added from
the other side. So, the majority
which the people of Maharashtra have
in the composite State of Bombay will
still continue to be so in the proposed
bilingual State of Bombay. In fact,
it will now be somewhat greater

majority.

Shri Gadgil presented charge-sheets
against many people. He was here
to present charge-sheet against the
Commission; he présented a charge-
sheet against the Government of Bom-
bay;, he presented a charge-sheet
against the Chief Minister of Bombay
and he had a grievance against every-
body who did not agree with him.
But that is a different matter. A
State or an area or a group generally
asks for a separate State of its own
when it suffers under a sense of griev-
ance. Probably, it suffers under a
sense of grievance when its develop-
ment has not taker place in the man-
ner it should. It may suffer a sense
of grievance when it has been dis-
criminated against in the services,
and therefore, not recelving a fair deal
in a \arge State or a composite State.



2875 Motion re:

(Shri C. C. Shah)

Can Maharashtra have any such
grievance? In their memorandum
either before the Dar Commission or
before the States Reorganisation Com-
mission, not a word is said about any
grievance of Maharashtra, either on
developmental expenditure or on ser-
vices or in any other manner. And
yet, Shri Gadgil was here to say that
the Maharashtrians have their gri-
evance. But what are the facts? I
will only give you what the facts are
as given in B.P.C.C. memorandum.
In Maharashtra, 10°225 lakhs of acres.
are being irrigated. In Gujarat only
3:846 lakhs of acres have been
brought under irrigation. In Konkan,
it is 21,000 acres. [n Karnataka
it is 332 lakhf of acres. In
terms of money, out of the capital
expenditure of Rs. 12 crores up to
1846-47, Rs. 10°75 crores have been
spent on major irrigation works in
Maharashtra. Arising out of the
Ramamurthi Committee’s recommen-
dations, the Government of India have
given the Bombay Gove~nment loans
to the tune of Rs. 6:8 crores for ex-
penditure on minor and medium-*
scale irrigation works in Maharashtra
compared to only Rs. 80 lakhs in Guja-
rat. Road communications in Maha-
rashtra are much better than in Gujarat
or Karnataka. The majority of the dis-
tricts in Maharashtra are well-served
by road communications while the
districts in Gujarat are deficit to the
extent of 75 to 95 per cent.

An Hon, Member: What about the
railways?

Shri C. C. Shah: Now, take the
question of servicés. If you examine
the services in the Bombay State, the
Maharashtrians are in a preponderant
majority. But in spite of that, if they
want a separate State, none can pre-
vent it. It is impossible to compel
them to live together, if they do not
wish to. Mr Gadgil said that they
would not be partners; they could be
only good neighbours. If they do not
want to be partners and if they want
a separate State, they can have a sepa-
rate State, but not on their own terms.
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They cannot dictate that ‘“these are
the terms on which we shall have a
separate State”. They can separale
on!r on the terms which the Commis-
sion has recommended ov which pre-
vious Commissions have recommended,
which have becn known to be fair
and good. What were the principles
which we adopted in the redistribu-
tion of States? Take Andhra, for
instance. The one principle we adopt-
ed was that in the case of Andhra,
only the undisputed areas, areas about
which there was no dispute or contro-
versy, would be given to them, We
said, Andhra must give up its claim
for the Madras city, if a separate State
was to be formed. They gave up the
claim. Now, the S.R.C. has recom-
mended a solution which in the opi-
nion of all, except probably friends
from Maharashtra, is the best one.
This is the best solution of this diffi-
cult and delicate problem. It is the
opinion of almost a large majority of
this House; it is the opinion of the
majority of the people of this country;
it is the opinion of the Government as
the hon. Home Minister has stated; it
is the opinion of the B.P.C.C. as well
as the G.P.C.C. And yet, my {riends
from Maharashtra do not want to ac-
cept the solution which is considered
to be the best in the interests of all.
Can they by rejecting it have the best
out of the bargain? Can they by re-
jecting it get something to which they
are not entitled? Take the Dar Com-
mission *Le J.V.P. Committee or the
S.R.C. Every Commission has un-
animously and successively he!d that
whatever might be the redistribution
of the States, Bombay city must retain
its cosmopolitan and multi-lingual
character. In national interests, Bom-
bay cily cannot be part of any uni-
lingual area. That is the unanimous
decision of both the Congress and
everv other Commission appointed to
examine this problem dispassionately
and impartially. By rejecting the
best solution and by pointing out what
may be the difficulties in the forma-
tion of a City State for Bombay, would
they like us to agree to a thing to
which they are not entitled? It will
be putting a premium on unreasonable-
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ness if we submit to such a demand.
Here is the S.R.C. recommendation
which is considered to be the best
solution. If they do not want to ac-
cept it, let them accept the solution
which has been recommended by any
other Commission. Even now, the un-
animous decision of the Working Com-
mittee is this, Js it suggested that
every Commission has been unfair
to Maharashtra? Is it suggested that
everyone has been unjust to Maharash-
tra? Is it suggested that men who
had nothing to do with this problem
and who examined it in the national
interests and nothing else, have been
unjust to Maharashtra? Is it suggest-
ed that consistently all of them have
beén unjust? Will friends from Ma-
harashtra pause to think why it is
that every Commission and every
Committee and even the Congress in
1920 decided like this? That decision
was taken by Shri N. C. Kelkar him-
self. Why was it so0?

Shri M. D. Joshi (Ratnagiri South):
Kelkar's decision was as regards the
formation of the Congress Committee
and not as regards the formation of
the State.

Shri G. H. Deshpande (Nasik Cen-
trel): Has my friend read the Sam-
vukta Maharashtra Committee's re-
port?

Shri C. C. Shah: Interruptions will
not provoke me; you can take it from
me. You can say whatever you want
when your turn comes,

Shri 8. K. Patfl: That decision was
that the city of Bombay cannot be
incladed in the Provincial Congress
Committee of Maharashtra,

Shri C. C. Shah: It will be necessary
for me to place before the House the
reasons for this conclusion, Take for
instance the Dar Commission. This
is what they have said:

“The best fortune that we can see
for the city of Bombay is that it should
continue as it is today, the meeting-
place of all communities, their source
of pride and affection and a conveni-
efit centre for their joint Jabour and
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enterprise. It will be incongruous to
make this multi-lingual, cosmopolitan
city the capital of a unilingual pro-
vince."

That is the unanimous decision of
the Dar Commission.

The J.V.P. Committee have said as
follows:

“The question of the City of Bombay
has not only risen but has been fier-
cely debated. And yet, in our opinion,
there can be little room for argument
about this great city.”

They say, there cannot even be any
argumént about this. The case is so
clear and compléte that thére canmot
be argument about it. Who said it?
It was said by the President of the
Congress, the Prime Minister of India,
men who have devoted their whole
life to the cause of this nation. Are
we to believe that they were unjust
to Maharashtra? Are we to believe
that they did something which was
not in the national interests? The
J.V.P. Committee went on to say:

“It is not only one of the great-
est cities of India but is essential-
ly a cosmopolitan multi-lingual
city; the nerve-centre of our trade
and commerce, and our biggest
window to the outside world. It
is quite impossible for us to en-
tertain any idea or any proposal
which might injure the many-
sided life and activity of this great
city, which has been built up by
the labour of all kinds of people
and communities. We cannot con-
sider it as belonging to any one
linguistic group and attach it to 2
purely linguistic province. . That
would undoubtedly mean its rapid
deterioration from its present com-
manding position.”

So, the S.R.C. came to the same
conclusion. The S.R.C.s conclusien
was that Bombay cannot be made a
part «of any uni-lingual area. Both
the people of Maharashtra and the
people of Gujarat, Saurashtra and
Kutch and as a matter of fact, the
people of the whole country are at-
sached to this city for reasrns which
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are well-known. The best future
which can lie for this city is that it
should remain the capital of a bi-
lingual State. Therefore, the S.R.C.
recommended it. In doing so, they
relied upon the traditions of tolerance,
and the spirit of mutual understand-
ing and goodwill which had prevailed
ir the city of Bombay amongst vari-
ous communities. It expected that this
recommendation which was the best
under the circumstances would be ac-
cepted in that spirit by the people of
Gujarat, Saurashtra and Kutch and
also by the people of Maharashtra,
because it would be in the wider

national interests. When it raised
that expectation, it did not reckon
with the attitude of the people of

Maharashtra. They rejected it. Guja-
rati people, in spite of their being a
minority—only 35 per cent. as against
more than 48'5 per cent. of Maharash-
trians—accepted it, But the Maharash-
tra people rejected it. The offer they
make is a bi-lingual State with Vidar-
bha and they say we are unreasonably
rejecting their offer. For a minute
consider this, Do they believe in a
bi-lingual State? Every word of Mr.
Gadgil's specch was an impeachment
against a bi-lingual State. In every
word of his speech he meant to say,
‘“we cannot live with any other com-
munity; we want to live by ourselves.
We believe in linguism; we believe
only in a unilingual State.” Was this
offer of a bilingual State with Vidar-
bha made in a fair manner with the
intention to work it?

Shri M, D. Joshi: Well,

Shri C. C. Shah: You can say so
certainly. But, the facts are obvious.
It was made with a view to gain a
crushing majority and nothing else.
It was made only with a view to gain
a crushing majority as Shri S. K. Patil
rightly observed.

Swami Ramanand Tirtha (Gul-
berga): I humbly submit, that is un-
fair.

Shri C. C. Shah: It may appear un-

fair to you. What did they say? Having
made this bi-lingual State with Vidar-
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bha, after § years, Gujarat can go out,
of course leaving Bombay to Maha-
rashtra! Is there any doubt that they
would have seen to it that Gujarat
goes out? That is all tha. I can say
about this.

A bi-lingual State is a State, as Shri
S. K. Patil rightly and correctly said,
in which the two communifies must
be more or less evenly placed. Where
one community has a crushing majo-
rity, the other community does not
feel a sense of confidence that it can
get justice or fairplay. The other
community has no confidence that it
can make itself effective in a State of
that character. All that can happen
is that it will be a unilingual State to
which something else is attached to
remain in'an inferior position for
ever, That is not a bi-lingual State.
That cannot be accepted. I say, the
Commission very rightly suggested
two States, one which was an exclu-
sively Maharashtrian State, one in
which they had a preponderating ma-
jority. ' o

There is something more in this.
How did this offer of a bi-!ingual
State with Vidarbha come about?
That is very interesting. One Maha-
rashtra Minister of the Bombay State
has tarown very revealing light on
the manner in which this offer came
about. The Congress High Command
called the three deputations of Guja-
rat, Bombay and Maharashtra here to
negotiate and try its best to find an
agreed solution. This hon. Minister
In a public interview to the Press tells
us that suddenly on the last day of
these interviews, the leader of the'
delegation Shri Shankar Rao Deo pas-
sed to him a chit that we may offer
to the High Command as an alterna-
tive a bi-lingual State with Vidarbha.
.8Shri Chavan tells us that he was
greatly shocked at this proposal He
considered it impracticable. He was
hot prepared even to give this as &
proposal because he thought that it
cannot be made either bona fide or in
a practical spirit. Then, he was told,
.if you do not accompany us to make
this proposal—it is a vublic interview
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given by Shri Chavan; I am not say-
ing anything secret—our unity will
be endangered and so keep up that
unity. In the executive committee
of the M.P.C.C, he told them openly,
this is not an offer which can be ac-
ceptable to Gujarat or anybody, this
is not an offer that we, can make, He
rightly said so. That was not an offer
which may be accepted by anybody
with self-respect. As I said, that offer
was not made in the spirit that that
should be worked. If it had been
made in that spirit and in other cir-
cumstances, things would have been
different. That is a different matter.
It is a fundamental principle of their
creed that they believe only in a
linguistic State. Why then this sudden
volte face? Why this sudden jump
to a bi-lingual State with Vidarbha?
If they believed in a moral principle
that they should have a redistribution
of States only on a unilingual basis,
that moral princlple is suddenly given
a go-by and that moral principle does
not come in the way of suggestion a
bi-lingual State in which they have a
majority of 66 per cent. and Gujarat
has only 28 per cent.

S8hri Syamnandan Sahaya (Muzaffar-
pur Central): Moral principle is ma-
jority.

Shri C. C. Shah: Yes, moral princi-
ple is majority.

~ Bhri Syamnandan Sahaya: And a
good one too.

Shri C. C. Shah: Then they say, all
the Gujarat speaking areas have been
brought in, why not all the Marathi-
speaking areas? The argument is
very plausible, very catchy. But
take Saurashtra and Kutch. They
are small petty Statess B and C
States. By any standard they
cannot exist and they have got
10 be merged with another State.
If they have got to be merged, they
«cannot be taken to Rajputana or Ma-
dhya Pradesh. If they have to be
me:rged, they can be merged only in
Bombay: nowhere else. Saurashtra
and Kutch did not make any condi-
tion. They said, we are even pre-
pared to go to a bi-lingual State even
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though others may have a majority.
Unconditionally they made the offer,
whatever thc Commission decides, we
shall accept. There cannot be a more
fair offer than that. I say—of course,
I don’t say that because it is my State
—Saurashtra is the only State which,
having existed for 8 years as'an inde-
pendent State has voluntarily agreed
to merge itself with another State and
accepts any decision which the Com-
mission gives. To cast aspersions on
such people who have acted in such
a straightforward and honest manner
is, I submit, not fair.

The Gujarat Provincial Congress
Committee having considered the situ-
ation and the resolution of the
M.P.C.C,, passed a resolution. They
said, having considered all that and
having stated that for the reasons
mentioned therein that a bi-lingual
State with Vidarbha is unacceptable,

“This Committee was and is pre-
pared to accept the recommenda-
tion of the Commission as a per-
manent solution of this delicate
.problem in the larger interests of
the country, if the Maharashtrian
leaders are willing to accept it in
its entirety in the spirit in which
the Commission has made it. If
the Maharashtrian leaders are not
willing to accept it, then, this
Committee is of opinion that in
the interests of all concerned, the
Bombay State should be divided
into three States.”

The Gujarat Provincial Congress
Committee, even on 25-10-55, in spite
nf the hatred and bitterness which has
been spread by the protagonists of
Samyukta Maharashtra, was prepar-
ed to accept a bi-lingual State as re-
commended by the S R.C. What was
the response? They rejected it. IP
they rejected an offer which is consi-
dered to be best il the national' in-
terests, somebody has got to come to
some conclusion. That decision has
got to be taken. That decision was
taken by the Working Committee after
careful consideration, after all the
efforts to bring about an agreed solu-
tion failed, after all the negotiations
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fajled, after everything that could
possibly be done to persuade the
friends from Maharashtra to agree to
A reasonable solution failed. The
Working Committee has come to a
decision, That decision, as Shri 8. K.
Patil told us, was arrived at with the
consent of Shri Deogirikar and at his
request because it was said that rather
than a bi-lingual State as suggested
by the S.R.C. the three State formula
wotuld be more acceptable to Maha-
rashtra. The Working Committee,—I
do not want to take the time of the
House—resolution has said that be-
cause of the opinion expressed by the
M.P.C.C. and because of the attitude
taken by the M.P.C.C., it has come to
this conclusion as the largest and
greatest common measure of agree-
ment between the parties and in the
national interests. That decision, 1
sdy, is consistent with the stand that
the Congress has taken since 1820.
That decision is consistent with the
unanimous conclusion of the Dar Com-
mission, the J.V.P. report and the
S.R.C. report, because the S.R.C. re-
port never recommended that Bom-
bay can be part of a unilingual area.
Therefore, I submit that that decision
is the right decision. The decision of
the Working Committee was an un-
animous decision. Even Shri Deogiri-
kar did not object, did not oppose it,
though I am told that he did not vote
for it. Is it suggested, I ask once
again, that the entire Working Com-
mittee was out to do injustice to Maha-
rashtra? Will friends from Maharash-
tra ever pause to consider this? Of
course, they have worked themselves
up in a frenzy; they have worked
themselves up in a great fury. I know
it. They are victims of their own
slogans; and others are made victims
ol violence. I request them to pause
and consider why it is that while they
feel 30 strongly in one way, the whole
nation feels so strongly to the cont-
rary. It is not a question of Gujarat
alone. Leave aside Gujarat. It is a
national problem, Gujarat is vitally
mtereated in it. Bombay is an asset
for the entire nation. That is why
the Prime Minister says, and that
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is why the Congress has always said
that it cannot be a part df any unilin-
gual area. Will friends from Maha-
rashtra ever pause to consider the
feelings of others? Men like the
Prime Minister, Pandit G. B. Pant,
and Maulana Abul Kalam Azad were
sitting there in the Congress Working
Committee. Was everyone of them
unfair to Maharashtra? Why is it
that they came to this decision?

2 p.M.

All these arguments of territory,
language etc. were advanced before
them; in fact, they have been advanced
since 1948, before the Dar Cemmission,
before the J.V.P. Committee, and also
before the SR.C. Everywhere, these
arguments have been advanced, and
they have been considered fully times
out of number, and yet this is the only
conclusion that could be reached,

I want to submit one other matter.
When did this demand for Bombay
come up? It is an interesting story.
The demand. for Samyukta Masahara-
shtra is comparatively a recent one.
Compared with the demand for
Karnataka, or Andhra or even Vidar-
bha, it is a recent one, Only in 1946,
at Belgaum, the Literary Parishad of
Maharashtra said that for cultural
and literary reasons, it was better if
all the Marathi-speaking people were
brought together; the political leaders
took this up and developed it. Of
course, now it is the most clamorous
and the loudest demand. 1If it is a
demand and they want it, we must
meet it. But then it should be met
on terms which are in the nationsl

interest and not in the interest of any
particular section,

Before the Dar Commission was
appointed, this question of lingmistic
redistribution was being considered
in the Constituent Assembly. All the
PCC chiefs, particularly those in the
south, where the problem of linguistic
redistribution was most urgent, met
in a meeting under the presidentship
of Dr. Rajendra Prasad. ] shall read
the minutes of that meeting, and it
will be interesting to you to listen {o
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that. Now, who were all present at
that meeting? Shri Shankar Ruao Deo,
Shri Nijalingappa, Shri Keshav Rao
Jedhe, and all others from the south,
and also the president of the GPCC.
The question arose as to what should
be the redistribution of the States for
the purposes of our Constitution. And
they wanted to find an agreed solution,
And what did they do?

“The following representatives
of provinces interested in the for-
rmhation of linguistic provinces met
at the residence of Dr. Rajendra
Prasad, Congréss President, on
24th February 1848, at 9 p.m. Dr.
Rajendra Prasad was good enough
to attend the meeting. The follow-
ing formtla which was circulated
to the representatives was dis-
cussed.”

And what was the formula? It was
that

“Aspiring  provinces should
agree to start with the provincial
boundaries as laid down by the
Congress in 1920.”

At that time, Maharashtra did not
say that Bombay should be a part
of Maharashtra or Samyukta Maha-
rashtra.

Shii H, G. Vaishnav (Ambad): It
was there already. So, where was the
necessity to say that?

Shri C, C. Shah: Then came the
Dar Commissian. For the first time,
before the Dar Commission, this claim
was made, namely Samyukta Mahara-
shtra with Bombay.

As I have said already, this is a
rmational problem. No doubt, Gujarat,
Saurashtra and Kutch are vitally
interested in its future, But, it is not
a matter entirely between Gujarat
and Maharashtra. And yet, I must
tell you why QGujarat is so greatly
attached to Bombay. It is amazing to
find that Bombay which was a neg-
Yecteéd island had coastal relations
with Gujarat, Saurashtra and Kutch
for centuries before it had any con-
nection with Maharashtra, because
between Bombay and Maharashtra
are thh impenetrable ghats which made
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coming over to this area almost im-
posible. It was because of the coastal}
trade that the connections of Gujarat,
Saurashtra and Kutch with Bombay
have been there since times immemn-
rial. I say this not as an argument for
any claim by Gujarat, but I say it
because it is a fact.

- Those who are lawyer Members
will find that all over the West, the
Hindu law of succession applied is
mitakshara. But in Gujarat, the law
of succession that is applied is Mayukh.
This was so because the social customs
in Gujarat, Saurashira and Kutch
were somewhat different from those
in the rest of the area where mitak-
shara was applied. And what is the
branch of the law which applies to
Bombay? It is not mitakshars but
Mayukh. In the whole of Maharash-
tra, on the other side of the ghats,
mitakshara is applied but in Bombay,
North Konkan, Gujarat, Saurashtra
and Kuteh, it is Mayukh that is
applied. And why was the Mayukh
law applied there?

In a very learned historic judge-
ment given in 1879, at a time when
there was no controversy whatsoever,
Chief Justice Westropp of the Bombay
High Court....

Shri H, G. Vaishnav: It is a foreign
authority.

Shri C. C. Shah: It is not a forelgn
authority; it is a historical fact,

Chief Justice Westropp said:

“The lsland of Bombay and
North Konkan including the island
of Karanja formed part of the
Kingdom of Gujarat.”

Then, he proceeds to trace the entire
historical connection between Quja-
rat and Bombay. Until the 16th cen-
tury it was the rulers of Gujarat who
ruled over this area, and from the
rulers of Gujarat, it went to the por-
tuguese and from the Portuguese it
went to the British., It has never been
part of any Maharatta rule,

Shri M. D. Joshi: May I know who
the kings of Gujarat were?
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Shrl C. C, Shah: They were the
Sultans of Gujarat.

" Chief Justice Westropp further came
to the conclusion that North Konkan
and the Island of Karanja in which
the property in dispute lay were a
part of Gujarat for a long time and
as such:

“We should scarcely expect to
find a Hindu law of succession
prevailing at one side of Bombay
karbour different from that exist-
ing in the Island of Bombay and
in Gujarat.”

It is not only that. Nearly five lakhs
of people from Gujarat, Saurashtra
and Kutch are in Bombay. There is
not a single village or town in Gujarat,
Saurashtra and Kutch whose people
are not in Bombay. The prosperity
of Gujarat, Saurashtra and Kutch
depends upon the prosperity of
Bombay. Further, it is the literany
and cultural centre for Gujarat, The
first newspaper in Gujarati was start-
ed in Bombay. The best Gujarati news-
papers are published from Bombay,
such as the Janmabhoomi and the
Bombay Samachar. The head office
of the Gujarati Sahitya Parishad, of
which I am the secretary, is in Bom-
bay. (Interruptions).

So, the position about Bombay is
that it was an area in what you call
North Konkan. It was an area which
was always divided and separated
from Maharashtra. Men like R. G.
Bhandarkar, the great Sanskrit and
Maharashtrian scholar, have said:

“It (i.e. Dakshinapatha) is thus
almost identical with the country
called Maharashtra or region in
which the Marathi language is spo-
ken the narrow strip of land bet-
ween the Western Ghats and the
sea being excluded.”

By narrow strip, he means North
Konkan. Again, Mahamahopadhyay
Shri P. V. Kane, another Maharasht-
rian scholar observes:

“....the foregoing discussion
gives a pretty clear idea as to the
extent of Maharashtra. The
Konkan was generally not includ-
ed therein”™
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And in conclusion, he states:

“that from the most ancient
times the Konkan was looked upon
as a unit by itself and is distingui-
shed from Maharashtra by physi-
cal and topographical peculiari-
ties.”

The whole of Bombay City is inha-
bited by people who are all immi-
grants, be they Mahashtrians, be
they Gujaratis, be they from any other
part of India. It is a city of immi-
grants, as Dr. Gadgil himself, spokes-
man of Maharashtra, has said. All
have an equal claim upon the city of
Bombay. They have come; others
have come; the whole of India has
come. The influx of Maharashtrian
population into this area of Bombay
started only after the Bhor Ghat was
constructed and the GIP Railway was
constructed. Right up to 1872, the
Maharashtrian population in that area
was hardly 22 per cent, and then it
began to increase. With the industrial
development of Bombay, labour from
the adjoining areas began to come in.
They have come. They are welcome,
as everybody else is welcome in the
city of Bombay. But it would be
impossible for the people of Gujarat
even to conceive that the eity of
Bombay which has been built up by
the labours of everybody—in which
they have contributed, others have
contributed and we have contributed
in our own humble” way with our
talent, in a small measure it may be,
but it shall not be acceptable to
Gujarat—it is inconceivable to us that
the city, with which we have been
associated for centuries, should
become part of a unilingual area.

And what is this argument about
‘our territory.’ This territorial argu-
ment is nothing but the ‘homeland’
idea. To what lengths it can go, I would
take the House for a few minutes to
show. I shall read one of the passa-
ges from the writings of their principal
spokesman.

8hri Neswi (Dharwar South): Does
the hon, Member know that the first
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inhabitants of Bombay were the
Kanarese, and the first address to the
Governor General was presented in
Kanarese?

Shri C. C. Shah: Perfectly right.
The memorandum to the Governor
of Bombay was in Kanarese language,
not in Marathi language.

At the time of the Dar Commission,
a suggesticn was made that this gues-
tion should be postponed for a period
of ten years, and in opposing that post-
ponement, this is what Dr. D. R.
Gadgil, the principal spokesman, said:

“Within a period of ten years
of such postponement, the financial
resources of the opponents of
United Maharashtra, the large

- number of refugees seeking settle-
ment, the negligence, connivance
or complicity of the provincial
Ministry may combine to render
the Marathas strangers over large
stretches of their own homeland”.

We were told that there is no home-
land theory. This is in their words.
And that homeland goes to what
length? If you separate the city of
Bombay from Maharashtra, what is it
that he will do? The non-Marathas,
the non-Marathi-speaking  people,
though in a majority of 56 per cent.
in the city of Bombay, are foreigners!
They are strangers. Then what will
he do?

“The insistence of the non-
Maratha writers that even though
they live on Maratha territory,
they must be separated
{from the State of Maha-
rashtra  raises many spe-
culationg regarding the future
working of the Indian Union. Omne
analogy to that insistence and one
corollary of it may, however, be
pointed out. The Muslims detested
the idea of living under the
rule of the Hindu majority, chal-
lenged the concept of the integrity
of India and insisted on separation
from #t. When the Hindus were
forced by circumstanceg to agree
20 partition they, in their turn,
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challenged the concept of the
integrity of the Punjab and Bengal
and fought for the territory inch
by inch. If the non-Marathas
of Bombay do not want to live in
the State of Maharashtra and for
getting their purpose challenge
the integrity of the territory of
Maharashtra and insist on the
separation of Bombay from it,
the Marathas will, of course,
oppose to the full extent of their
capacity such a procedure. If,
however, circumstances force its
acceptance, they will in their turn
challenge the concept of the inte-
grity of Bombay City. Large por-
tions of the City of Bombay are
inhabited by a majority of the
speakers of Marathi and most of
these are contiguous to the terri-
tory of Maharashtra outside city
limits, Why should Marathas living
in these parts be supposed to
welcome non-Maratha rule? If it
is to be a partition why not a
partition of Bombay City territory
{s.well'?"

They would have division of Bombay
City, road by road, street by 'street!
That is the homeland theory. That is
the territorial theory. And that is the
reason why the SRC was at pains to
point out that they reject the home-
land theory completely; in India it is
Indian territory, and every citizen of
India has a common citizenship and
is free to go wherever he likes and
live wherever he likes. But that is
not the approach of friends from
Maharadhtra, However, now after
speaking of this territorial inviolabi-
lity, they say, why are you afraid of
us, what apprehensions have you?
They want that 56 per cent. of the
people of Bombay should be subjected
to the rule of 44 per cent. and ask
the question, why are you afraid,
what apprehensions have you? Those
apprehensions have been registered
by every Committee, by every Com-
misgion. To say that they were ima-
ginary, that the Commission imagined,
some apprehensions which were not
there, that the Committee imagined
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some apprehensions which were not
there, is, of course, no argument
Every non-Maharashtrian element
has this apprehension. 1 will take the
SRC Report:

“During the course of our in-
quiry, a vast majority of persons
who appeared before us and did
not belong to either of the con-
tending language groups, express-
ed themselves strongly in favour
of plaecing Bombay City under a
separate administration.”

This is the view of people who had
nothing to do with the contending
groups, the large majority of them.

“We also noticed serious mis-
givings in the minds of large
sections of the inhabitants of
Bombay as well ag persons out-
side about the future of the city
if it formed part of a unilingual
State.”

And more than that. Wha! did, the
Prime Minister note, when he framed
the JVP Report?

“There have been proposals for
a Greater Bombay, but they have
apparently been held up because
of the argument about the future
of Bombay that has been going
on for some time. These appre-
hensions retarded the industrial
development of Bombay. We think
in any event this scheme for
Greater Bombay should be given
effect to. We understand that
owing to the arguments about
linguistic provinces and the split-
ting up of Bombay province,
there hag been considerable
apprehension in the minds of
many people in Bombay."—

Not merely Gujaratis—

“and it has suffered in conse-
quence. We feel, therefore, that
it iaould be stated clearly and
emphatically that Greater Bombay
will not become just a part of a
purely linguistic province and

16 DECEMBER 1955

Report of S.R.C. 2892

that if such linguistic provinces
are formed out of the present
Bombay province, the area of
Greater Bombay will have to be
constituted as a separate umit.”

That was the assurance given by
the President of the Congress, Dr.
Pattabhi Sitaramayya and by the
Prime Minister and Deputy Prime
Minister of India.

Mr. Chafrman: The hon, Member
has already taken 30 minutes. There
is mo further need to read literature,
because literature can be quoted both
for and against. So I would request
him to round up his speech.

Shri C, C., Shah: Yes. After this
assurance by the highest body of the
Congress, the industrial development
of Bombay proceeded and that indus-
trial development has been pheno-
menal during the last 7 or 8 years.
Two refineries—the largest in Asis—
have been put up. But for this assu-
rance, the. industrial development of
Bombay would have suffered, It is
for this House to redéem that pledge
given by the highest body of the
Congress,

I will not take more of your time,
but I would only say this. What is
the future which they, the protago-
nists of Samyukta Maharashtra, envi-
sage for Bombay City if it becomes
part of Maharashtra?

Shri M. S. Gurupadaswamy: Good-
neighbourliness.

Mr. Chatrman: Please do not imter-
rapt. That will only take more time
for him to reply.

Shri C. C. Shah: Dr. Gadgil, the
principal spokesman has this to say:

The main stages by which the
problem of Bombay has to be solv-
ed appear to be ag follows:—

(1) A ban on the establisnment
of new or expansion of old indus-
trlal undertakings within a dis-
tance by road or rail of 50 miles
of the Fort area. (2) The pre-
paration of a plan of industrial
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vocation for Bombay and the
whole of its hinterland. (3) A
detailed programme which should
indicate the stages by which the
transfer of population and indus-
try from greater Bombay and
the movement of dispersal from
the most congested areas of the
Bombay city will take place.”

So, not only they do not envisage
any further development of Bombay,
but they want the industry and the
population of Bombay to be transfer-
red to the hinterland which to them
is Maharashtra.

Shri S, S, More: What is wrong in
it? It is decentralisation.

Shri C. C., Shah: Of course, it is
decentralisation. You can decentralise
the whole of Bombay. I don't mind it.
You can decentralise the whole of
Bombay and not only a part of it
Shri Gadgil further says, “The future
of Bombay State, is in the long run
bound up almost exclusively with
Maharashtra.”

An Hon. Member: That is right.

Shri -C. C. Shah: Shri Gadgil pro-
ceeds: “This will reduce the industrial
importance of Bombay for those
parts and also stop the flow of indus-

trial labour from distant regions.
Bombay's all-India importance for
certain specialised agencies may

remain; but it will exist chiefly as
the port and the economic centre of
Maharashtra which is the role indica-
ted by its geographical location.”
Thus, they want not only that the
industries of Bombay should be
disbursed but the national importance
of Bombay should be reduced and it
should remain, principally, as a port
for Maharashtra.

Now, if that is the future; what is
the position of Bombay today? Bombay
contributes 40 per cent, of the total
customs revenue of the whole of India.
It is a national port and our gateway
to the world. Bombay contributes 31
per cent, of the total income.tax of
the whole of India. Bombay handles
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55 per cent. of its total import trade
and 40 per cent of its total export
All that they want to go,

Shri 8. S. More: How? The customs
and income-tax are Central subjects.

Mr. Chairman: Order, order, Every-
body knows it. Only the hon.
Member gives it in detail

Shri 8, 8, More: He is making a
wrong distortion,

Mr, Chairman: He |s
have his own views,

entitled to

Shri C. C. Shah: My submisgion is
this. 56 per cent. of people living in
this area, to whom it is the homeland
as to anybody else in this country,
cannot be left to be ruled by a lingui-
stic minority. The expansionist
urges of aggressive linguism may try
to annex the territories round about
it. But it is for us, sitting in this
House, to decide whether such ex-
pansionist urge will be encouragea.
It is not for Gujarat that I am speak-
ing. Not at all. It is for the nation,
it j3 for the country that I am speak-
ing.

Now you will find that before the
Dar Commission and before the
S. R. C. the entire non-Maharasntrian
element, the 56 per cent. of it in
Bombay, have demanded that Bombay
should not become part of a unilingual
area. Those are the resolutions
passed by the Kurnataka Provincial
Congress Committee. The Karnataka
Provincial Congress Committee has
unanimously resolved that in the event
of the State of Bombay being redis-
tributed, the Bombay city should
become a separate unit because Kar-
nataka has equally vital interest in
the future of the city of Bombay.
The Bombay Citizens Committee has
demanded it. The Sindhi Association
in Bombay has demanded it. The
Kerula Association in Bombay has
demanded it. The Uttar Bharatiya
Association in Bombay has demanded
it Everyone of them has (emanded
it. You will be surprised to know that
there are five lakhs of people from
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North India in Bombay, principally
in labour population. What do
Maharashtrian friends want? They
say that labour from outside should
not come to Bombay. Bombay is the
largest employment centre, Bombay is
the place where every man can earn
his living. They do not want that any-
one should come to Bombay from
outside Maharashtra. My submission,
therefore, is that this territorial argu-
ment smacks of homeland, and parti-
tion. In our Constitution we have
deliberately provided that the adjust-
ment of areas, boundaries etc. is the
sole concern of the Parliament and
no group of people has a right to say
that a particular territory belongs
exclusively to any linguist group, no
matter who are the people living in
that area whether they are 56 per
cent. or not, that these 2-3 million
people are strangers, that they are
immigrants who can stay on
sufferance.  We have to resist the
aggressive linguism which always
finds a place in every nook and corner,
1 do 'not want in any manner to say
that the people of Gujarat make any
claim to Bembay. We are greatly
attached to Bombay as much as any
other community, because five lakhs
of our people are there. We believe
firmly that Bombay should not be
a part of any unilingual area. We want
it to remain as it is, a cosmopolitan
and multilingual city of this gresat
country.

Finally I would like to say this.
Bombay, ag the Home Minister with
that felicity of expression, for which
he is so unrivalled, told us is the
cradle of our nationalism. It was the
birthplace of the Indian National
Congress. Come to Bombay and see
the spirit of freedom which it breathes
and the sense of equality which
it feels; the spirit of tolerance which
you will find in Bombay, you will find
nowhere else in any other city in
India. It is the same with the national
outlock in Bombay. Bombay has
given a lead in national struggle.
Bombay has given a lead in every
movement. Bombay has been a friend
in adversity to the whole of this
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country. If anything happens either
in Bihar or Bengal ur Assam or any
other part of this country, Bombay
will give in millions to help them.
What happens in Bombay today will
happen in the whole of India tomor-
row. I say that city, which is our
pride, should not be tossed in the
vortex of Maharashtra politics, Three
different units—Marathawada, Maha-
rashtra and Vidarbha for the first time
are coming together. We do not know
what it is elsewhere. That may be
will be. Shri Kaka Saheb Gadgil
told us that there is very great political
consciousness in Maharashtra. Because
of that political conscieusness pro-
bably he finds that loyalty to the
Congress is less in Maharashtra than
what the shape of Maharastrian politics
S0,

An Hon. Member: It ig not like
that.

Shri C. C. Shah: That is what iIs
implied. I hope it is not. To men
like Kaka Saheb Gadgil, Bombay is
only a waiting room. To us it is the
flower of Indian culture. I, therefore,
humbly beg to submit that the decision -
which has been taken by every com-
mittee and commission is the only
right and correct decision. 1 would
appeal to my friends from Maharash-
tra; I have lived in Bombay all my
life and I have been brought up in
Bombay. I have been in Bombay for
all the 55 years of my life and I know
what Bombay is. The protagonists
of Samyukte Maharashtra—most of
them—have not lived in Bombay and
they do not know what Bombay is.
Shri Patil has got a right to say what
Bombay is because he has lived all his
life in Bombay. The Bombay Pradesh
Congress Committee has got a right
to say what Bombay is; the legislators
elected from the Bombay city have a
right to say what Bombay is,

Shri V. G. Deshpande (Guna): Does
it not belong to the whole nation;
does it belong only to the Congress?

Sardar A. 8. Saigal (Bilaspur): Try
to understand it _

Shri C. C. Shah: Therefore, I would
appeal to my friends from Maharash-
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tra to accept with good grace what
the nation has decided, whuat the
country has decided ever since 1920.
We wish them well; may their State
of Maharashtra prosper and progress
well. But, let them not create bitter-
ness and insist on a demand which
demand is untenable and unreasonable.

et wwaeg 7ty (e A
qirew 1 Paen feg® mgowr 1 Taen
faaale swm) - T gEElew amai
% wg #g ¢ P A Peem @ gwonda
o7 fouras gteae a2 & | ang WAt @
atr ot P w1 "0 T T | s
g P ged g o @ v A wwA

Mr. Chairman: Order: order. I is
not right in this way to talk inside
the House so that the hon. Member
who is speaking now is not heing
heard. If any hon. Member wants to
talk, I would request him to go the
lobby and have a talk. Every hon.
Member in this House has a right to
be heard while he or she is speaking
about his or her State and it is only
right that other hon. Members should
glve him or her his ear, That is my
humble suggestion. ' *

Shrimati Kamlendu Mati Shah: I
am talking of U.P. because I know-of
it, I do not want to talk about Bombay
or any other place because I do not
know much of it. I think it would be
very kind of my brothers, if they
would not want to listen, at least
allow me to speak. If they do not
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want to listen they may go out of the
House. They may not like Hindi and
they may like me to speak in English.
1 know English but I would rather
speak in Hindi than in English, be-
cause that is the national language.

;ivrmuinﬁmag,
mq’?ﬁqﬂmaﬂﬂm

fw o wf w gt s @
g ¢ | TEW @®Wg ® W
2 fammdy ¥ wwn = Toowd
sfafafe (conscience keepers)

Pan wt ol ot g T @ Tew 0%
tret | M qrfew e & dww gt
wror & g wieaw e wnenw wTa
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[Shrimati Kamlendu Mati Shah]
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TPaar artrh; \Statutory Standing Committees)
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g g+ & suwr foaee @, afey e
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T & o=t f alk I ¥ gariew o
W& & Ee

Shri Debeswar S8Sarmah: May 1
make a submission? If the debate is
regulated, I would submit that it
may be regulated in an understand.
able way. The hon. Speaker was
pleased to make certain observafions
in the matter of the regulation of the
debate, Then the hon. Depuly-Speaker
made some suggestions. When I stood
up to catch the eye of the Deputy-
Speaker, he said, ‘Let Bombay be
finished first’. After hon. Member,
Shri Shah, spoke in respect of Bom-
bay, U.P. has been called. I know that
I have to catch the eye of the Chair;
but I also have a right to participate
in the debate, subject to my ability tu
catch the eye of the Chair, But, to
catch the eye of the Chair only to be
turned down is a procedure which is
not understandable.

Mr. Chalrman: Order, order. I do
not accept the last part of *the obser-
vation of the hon. Member to be a
right one. After all, only one Member
can catch the eye of the Chair, not
two at a time, not to speak of too
many. So many hon. Members are
eager to speak and the Chair has got
to exercise its own discretion. It can-
not be dictated to by each and every
hon, Member of this House. The hon.
Member has just pointed out thal the
Deputy-Speaker had stated that
Bombay State would be taken first
and the other States after. that. U.P.
was allowed to intervene becausc of
the fact that that particular Member
wanted to go away and requested the
Deputy-Speaker to be allowed only
five minutes. That was a very perti-
nent and reasonable request and sha
was allowed to intervene between the
speakers of Samyukta Maharashtra
and Bombay, That view of the
Deputy-Speaker is being followzd
even now with the exception which I
have just mentioned, and there has,
therefore, been no deviation from
what he expressed.

Shyl Debeswar Sarmah: What about
Assam? From that State no one has
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been allowed to make any submission.
Where do those Members stand?

Mr. Chairman: I shall forward that
demand to the Deputy-Speaker.

[Mr. DepUTY-SPEAKER in the Chair]

Shri Debeswar Sarmah: May I
make a submission?

Shri R. 8. Diwan (Osmanabad): He
has already made his submission.

Shri Debeswar Sarmah: But I have
a right to make my submission to the
Deputy-Speaker.

Mr. Deputy-Speaker: I understand
it. The hon. Member wants to have a
chance for Assam. But hon. Members
will bear with me that there must be
some scheme and that I am proceed-
ing with it now. We have heard frcm
Shri Gadgil about Maharashtra, from
Shri Patil about Bombay City, Irom
Shri Shah about Gujarat, and now I
shall dispose of Vidarbha. Yesterday
we heard from somebody about a
different Punjab and also an opposi-
tlon to it from Shri Tek Chand. If
there iz one more from Puniab, I
would like to give a chance to that
Member,

Shrl Debeswar Sarmah: What
about Shri Chatterjee? How was he
given a chance?

Mr. Deputy-Speaker; Assam has
not got so much of trouble as uthers
have. Next I want to come to Madhya
Pradesh which has swallowed up four
big territoriesy, Madhya  Bharat,
Madhya Pradesh, Bhopal and Vindhya
Pradesh; they must be heard. Seth
Govind Das spoke for Jubbulpore in
the dispute about the capital—Bhopal
or Jubbulpore. Hon. Members must
read the whole report to know the
points of dispute and where they are.
Of course, U.P. and Rajasthan are
practically untouched. I have no
quarrel with U.P, but all that UP.

‘gl giEm aTey
Let me also continue in position.”
Therefore, it is not as great a pro-
blem as Bombay or Punjab or Madhya
Bharat or even Karnataka, which
has rolled into one several areas.

493 L.S.D-3.
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Then we have Vishalandhra, where
one section does not want to join
another section. In Travancore, one
section wants to go away from an-
other section, These are al] the cate-
gories into which I have put theri.
Next I will come to border disputes,
Bengal and Bihar, Assam and Bengal,
Assam independently, Orissa, etc.
Then the Class C States and after
that the minorities will come. Then
again the turn will come. Now I call
Shri Khedkar, and next I am going
to call Shri Chettiar.

Shri Debeswar Sarmah: But yes-
terday you allowed Shri Chatterjee to
speak about Assam.

Mr. Deputy-Speaker: Shri Chattdr-
jee was called upon as a leader of a
group and incidentally....

Shri Debeswar BSarmah: May 1
know what group that is?

Mr. Deputy-Speaker: If I give up
even the power of deciding whether
I ought to call X, ¥ or Z as a repre-
sentative of a group. I need not sit
here, I have got that right. Does the
hon, Member think that he is the
head of a group as much as Shri
Chatterjee is, to whatever party he
may belong? Shri Chatterjee incident-
ally brought in the question of border
disputes in his speech. Immediately
shall I rush into the border and say
“When there is a main project of
river, it should not go into a canal?
My hon. friend, Shri Sarmah, was
himself a Speaker of an Assembly and
1 am sure he would have pulled up a
number of members. I am not compe-
tent to pull himup; heisa big man

Shri M. 8. Gurupadaswamy: You
are dealing with Bombay now; we
have got certain disputes with Bom-
bay on behalf of Karnataka.

Mr. Deputy-Speaker: Karnataka
has disputes all round.

Bhri M. 8. Gurupadsswamy: It
would be better if you give a chance
to our group....

Mr. Deputy-Speaker: 1 called Shri
Nijalingappa yesterday.
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Shri M. 8. Gurupadaswamy: What
about our group?

Mr. Deputy-Speaker: Am I to
divide Karnataka into P.S.P. group
and other groups? I will call each
group, The first person that was
called was the leader of the P.S.P.
group., I am really surprised when
the hon. Member says “If the leader
of my group is called, why should I
also not be called?”

A o Mo wwwr (gEerw  IrwHe)
i &t T @t AT Ao wgw A o
fe=h wr P ¥ W & o g w1 ot
ioﬁdw*}wwmd
serr gt w7 witew A @ ) eeas F A
w Prurr @ & WM T %y O
ft o w1 1 gr WP @ A @t SR
mor 91 ot IEA ot Awieeew dw e
w, 3§ & ft Pt W Pt P @
o 7R 8 g W A Wt | gEo Ao
fo whag & amy Wt @y T W oA
¢ fef s wivtw oA & dar s

& A oot g% k@ o do § Yaw A
w Petgreem ¥ ofe gadt af < fawt o
@ ster &1 wrw e sen @ Paw o
Pawt or o wt amwt ¥ 1 Paf wdw
win'y st & afrd & dgwr wETe ¥
gt &} mf ot e R T, www
ety & @ dgwew il ot g A ot
dqwr Ty ®t whr w ot 1t wlew
s Ty @ A | Wi ROwT
ottt ¢ 37 o Wgw g @
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v wge T wem d aw g
o @ e, wgw o wgEw & il
W WA # weaw ow e e o) for
ft qg wwor 7 At @wr o P owt
dar Pwr o P ooms Pt wr owew
T A | ATS Tl T RIRT AAT AT
w T w I 8 @ Fgr T &
e gt ® Wi f 9w w g A
Pear a1 o amo Wo whwEw A
ars Paet &1 wTr a @ 9 e e
¥ a7 & & uw swor of € Wiy wd
% gwtw w7t )1 gwo amo o fryi &
7 T ¢

“The size of this surplus in future
will depend on a variety of factors
but so far as it can be estimated, it
may be a crore and a half of rupees or
possibly more. In view of the satis-
factory financial position of Vidarbha
and since Maharashtra without
Greater Bombay is likely to be a
deficit area on revenue account to a
very much greater extent, there |is

some reluctance in this area to join
Maharashtra.”
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Communalism, it has been stated, .

may also be introduced inte the
political life of Vidarbha if it joins
Maharashtra.

R wms & ff omn Ps @y 1@ WA
d trwr oy woftyr & s o g
wrg & P sy S wT awEE
¥ ruiuid  wmmm # P oy

Land and tenancy laws in this area
will have to be modelled on those of
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#t Prurr @ & Paw w1 5w aoft g
@ d g ¥ oy w ow wem
gt wow P o wr & @ wen
¢
A New State of Maharashtra
comprising the Marathi speaking
areas of the Bombay State ex-
cluding Greater Bombay, and the
Muruthwada district of Hydera-
bad and the Marathi-speaking
areas of Madhya Pradesh be
formed. |
Ty e W AW JEeE @ armd
TE TG O AR T T AT AT Prem
wae P o | R daiw & P onten A
T wew weE ygEw ® oW g
v # o Tar §

“Vidarbha, that is the Marathi-
speaking area of the present
Madhya Pradesh, should be invit-
ed to join the new Maharashira
State and the wishes of the people
there should be ascertained.”
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wiwd aw dftr Pt & Pnatar @ &
AT It g g o o7 Pt
® TF Wy s w7 qare awar T ¢
W IE &1 @ww se 1 gw tAtww
#@ 7 mife @i g% avr gt SR ek
Tmt gt gl

Prule® o o offt wr mar ¢ P oy

8hri T. 8. A, Chettiar: Mr. Deputy-,
Speaker, before I start my speech 1
would like to say one word about
something which came from your
mouth... ‘

Mulla Abdullabhai (Chanda): Sir, the
previous speaker has spoken against
Vidarbha and so I would like to speak.

Mr. Deputy-Speaker: Afterwards.

Shri T. 8. A. Chettiar: When Shri
Gadgil was making his speech, Sir,
you interprosed that it was by a mis-
take that Madras was given to Tamil
Nad. I know that you speak Tamil and
therefore you would not have meant
it seriously, but I would only like to
say that people in position and power
should be rather careful before they
make such remarks. Such remarks dou
pain some people and are the cause of
some misundersianding.

Mr. Deputy-Speaker: That is not
the subject matter of this Report,

Shri T. 8. A. Chettiar: Whatever you
say becomes g subject matter of this
discussion.

Now, I would like to tell this House
that the members of the Madras State
met a few days back to disguss the
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recommendations of this Report and
they had occasion to express their
opinions. As far as Madras is von-
cerned I shall have the honour to put
forth my point of view before you here.
As you know and as the House knows
Madras is not affected in any major
measure by this Report. The recom-
mendations made at the meeting of
the Tamil Nad M.P.s are these: (1)
that southern talugs in T.C. State re-
commended by the Report to be added
to Madras may be accepted, (2) Peer-
mede and Devikulam in T.C. State
where majority are Tamils should also
be added to Madras..... ~

Kumari Annie Mascarene (Trivan-
drum): No.

Shri T. §. A. Cheftiar:...(3) rest of
the recommendations relating to Mad-
ras to siay, and now I come to the
fourth and the most important one.
The Members who are here are not
only Members representing the States
from which they come but they repre-
sent the whole of India. So, rhey have
advisedly said that safeguards to
minorities should be provided as laid
down in the Constitution. Whaiever
may be the division that we make
there is no division which can be made
by which all the people belonging to
a paticular language can pe brought
together. It is found in borders and
even in places other than borders that
there are people belonging to other
languages and the majority may belong
to a different language. So, if you &re
to preserve the unity of this country,
and our hard earned freedom, we must
have the safeguards provided. I amn
one of those who believe that to every
man in India belongs India. We are
free to settle wherever we ike; we
are free to set up any trade we like;
we nre free to do any work we like:
‘ve can claim every part of this great
country as our own and serve it unto
the end of our life. Therefrre, it is
very necessary that thece safsguards
which have veen mentionsd m this
Report should be impleruented. There
may be still further safeguards which
may occur to us at the time of amend-
ing the Constitution, and they ail
should be stressed. The feeling that
we belong to this or that region &
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[Shri T. 8. A. Chettiar]

bound to be there. After all we have
feelings of States, Districts and so on
and we must have the feeling of lan-
guage also, Beyond all that we must
also have the feeling that we belong
to a great couniry to which all the
languages belong and to which all the
Btates belong.

In the recommendation about Mad-
raus there has been only one matter
about which there is quarrel and that
is the matter of Devikulam and Peer-
mede. This question has been a mat-
ter of quarrel between the people of
Travancore-Cochin State gnd the
people representing Madras State.
This case has been put very clearly
in this ‘Analytical Summary and
Comments’ which has been issued by
the Lok Sabha Secretariat. In a very
few lines they have put this case very
effectively. It says:

“In the Devikulam and Peermede
talugs, the Tamil-speaking popula-
tion is 72 and 44 per cent, respec-
tively, out of which 46 and 30 per
cent. are a floating corps of labour-
ers’ [migrant from adjacent Tamil
districts] leaving thus only 26 and
14 per cent. as the non-floating
Tamil-speaking population.”

I do not know wherefrom the authors
of the Report have got that statistics.
I will have occasion to examine them
in a moment, but before doing so let
me raise the other points which iLhey
have mentioned in their Report as to
why Devikulam and Peermede should
continue to be in Travancore-Cochin
State. It goes on to say:

“It is coniended on the othe:
hand that the Tamil population in
this area might ‘have been orginal-
ly migrant' and that it now cons-
titutes a majority. Devikulam and
Peermede talugs are hilly areas
with several natural advantages,
and being the sources of forests
and some rivers vital to the
economy of Travancore-Cochin,
the State cannot be deprived of
this area and even the other claim-
ants recognise this fact and are
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prepared to exclude certain por-
tions of these talugs from being
included in Madras. But linguis-
tic principle should not be con-
sidered ‘the sole criterion parti-
cularly in areas where the majo-
rity of a language group |is
only marginal’, Moreover thess
two talugs form 12 per cent. of the
whole area of Travancore-Cochin
and being thinly populated, may
be uiilised for relieving the con-
gestion, in other areas of Travan-
core-Cochin, which is a very thick-
ly populated State.”

Now, let us consider the points
which have been raised by the authors
of this Report. Let me first come
to the population problem. I am ab-

- solutely unable to understand how

these figures of population have been
given. Now, I am going to read from
speech which hag been compiled with
proper reference to statistics and cen-
sus figures. I am reading frcm the
speech of the Minister for Education
and Finance who piloted the inotion
on the Report of the SRC in the Mad-
ras Assembly. This conclusively
proves that what has been said in the
Report with regard to population
figures is wrong and is not based on
facts. The actual figures are given in
this speech. There it is said:

“There are, however, sufficient
indications to show clearly that this
has been all along a predominant-
ly Tamil area.”

The following flgures taken from the
Census Reports for 1931, 1941 and
1851 are relevant in this connection.
The Malayalee population of Deviku-
lam in 1931 was only 3,894 while the
Tamilian population there was 51,730.
In 1941, e Tamilian population be-
came 53,304 while the Malayalee popu-
lation became 8,282, In 1951 census,
the Tamilian population is 62,130 and
the Malayalee population has become
16,050. In Peermede, the Tamilian
population in 1831, 1941 and 1851 is.
24,776, 81,911 and 42,570 respectively,
whereas the Malayalee population
for the corresponding census prriod is
19,284, '31,784 and 50,440. I do not
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want to add to what the Minster there
has said. He further went on to say:

“I will take up the figures for the
Devikulam taluk first. I do not
think the Malayalee population
could have increased from 3,894
in 1931 to 8,282 in 1911, however
fertile certain sections of the popu-
lation may be.”

This increase in population cannot
be merely due to natural causes. He
further says:

“Again, the strength of the Ma-
layalee population has nearly
doubled in 1851 to what it was
in 1941. Therefore, there has been
an Inflliration of Malayalee popu-
tion into an area which has been
Tamilian throughout”.

I know that efforts have been made
from time to time by Shri Pattom
Thanu Pillal and his successors to see
that people from Malabar and other
areas migrate there and settle there,
but unfortunately those people could
not settle there and went back, with
the result that the population what
it is today.

Let me quote further:

“Whether the Tamilian popula-
tion whose strength has been stead-
ily increasing on the Malayalee po-
pulation whose sirength has been
suddenly jumping up is the floating
poptlation is the question that will
have to be considered. All these
have been ignored completely and
the Commission say that it has
‘been represented before them that
most of the Tamillan population
was floating population”.

1 say that this representation is a
gross misrepresentation of facts.

Shri Punnoose: Does the hon. Mem-
ber know that this was an area which
was kept away from the Inirusion of
the peasantry for the development of
plantations and that therefore {here
was no chance of the Malayalee popu-
lation getting into those wreas and that
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the Tamilian workers came from Mad-
ura and Tirunelveli districts of the
Madras State?

Shri T. S. A. Chettiar: I speak from
the Census Reports and the Census
Reports speak their own tale. I do uot
want to say anything more about it.

Now, I come to the question of water
resources. An argument has been ad-
vanced that t{hese two taluks contain
some of the water resources of the peo-
ple of Travancore-Cochin. Is it new
that in this great country, the water
resources may be in one place and the
irrigation projects which are fed on
those waters may be in onother. place?
In fact, what Malabar and Travancore-
Cochin need is dewatering. It is no
argument that because they have got
those water resources, those areas must
be added on to that State.

The third reason that has been ad-
vanced for the retention of these two
taluks in the Travancore-Cochin State
is this: it is a new economic theory!
It is said that if these two taluks are
taken away, the income of the
Travancore-Cochin State will be less.
Here, I quote from the Report of the
Commission where they say:

e whenever new States
have been created or when accom-
modation is needed for any other
reason, to grant ways and means
advances to the States which may
require them in order to help them
to tide over their difficulties.”

Again, they have said:

“Pending a comprehensive re-
view, we would suggest that
grants-in-aid on revenue or capital
accounts as well as long-term
loans should be available to the
new States as nearly as may be
on the existing basis.”

So, for economic reasons, if they
want such an assistance, it is for the
Government of India to come to their
assistance. We will all certainly be
here to fight for them to get that
assistance. But that iz no reason to
say that Peermede and Devikulam can
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and should go to the Travancore
Cochin State. The Commission- have
also said that the wishes of the peo-
ple must be ascertained in such cases.
The wishes of the people have already
been ascertained in these cases. Dur-
ing the last general election, what
happened? A candidate belonging to
the Travancore-Cochin State Congress
was set up in those taluks, and even
the President of the Tamilnad Con-
gress went there to do propaganda for
that person. But the Travancore
Tamilnad Congress set up two candi-
dates and they not only won with a
thumping majority but—if my infor-
mation is correct—the other candi-
dates lost their deposits also. So, the
wishes of the people have been ascer-
tained. There is nothing more to be
- done and it has been completely prov-
ed.

Now, I do not want to attach any
motives to the States Reorganisation
Commission, but this much 1 must
say: they were not in possession of
correct facts when they made this
recommendation.

1 come now to the next question.
Arguments wereq put forward after
the speech of Shri C. C. Shah ended
that those Members living in Bombay
only should speak about Bombay. I
have got a right to touch upon other
aspects of the States Reorganisa-
tion Commission's report though
not belonging to Bombay. As a
Member of this Parliament, I have
that right and in this Parlia-
ment I hope every Member has a
right to touch on all aspects of this
Report irrespective of the party or
community to which he may belong.
Now, I would like to touch upon one
important aspect of the Report. The
SRC Report has laid proper emphasis
upon the primacy of India, that is, we
must make arrangements for the con-
tinuous flow of feeling that we are all
Indians first. In this matter, language
plays a very impnrtant role. Religion
und language, if not used properly,
may prove tu be the dividing line bet-
ween State and State. We want a na-
tional language undoubtedly through
which we can converse, through which
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we can read, through which we can
write and carry on the administration.
But there is one other aspect which I
would like to place before you. A
national language, when it grows in
its natural formation, helps the nation,
but when a national language is
forced upon the people and is
speeded up to an extent that it cannot
be followed by the people, then it
may create certain feelings which go
against nationalism. English, during
the past 150 years, has had a growth,
an easy growth. It might have had a
slow growth and it is true that it
paved the way for the unity of India
in a large measure. We were able
to understand each other, we were
able to converse with each other and
convey our ideas to each other and
were able to fight with the British
Government because English was
known to us and it made us under-
stand each other thoughout the
country. We could therefore under-
stand each other and make common
programmes for each other. But that
really took 150 years. Now, we are
emphasising on a national language.
Our Prime Minister has also said that
all the languages of India are our
national languages. Now, there are
attempts made to give an additional
emphasis to the official language,—
more than it can grow. In South
India, for example, the.present genera-
tion cannot learn Hindi as they have
learnt English today. If we say that
in the course of the next five or ten
years, everybody musc learn Hindi or
at least a large number or younger
people must learn Hindi, it is bound to
create a sense of frustration, and that
in its course is bound to create an
element of disunity in the country.
So, I would like to say this; let us
not hurry up in the matter of Hindi,
Let us by all means make it an
official language, but you can never
force a language on a people. We
know the result of elections in East
Bengal. What happened? The great
reverse of the Muslim League in East
Bengal was mainly due to the fact that
they failed to recognise the Bengali
language. Of course, today we have
not committed such a mistake. But
if we try to force the pace of Hindi,
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#t may create a dividing line between
us rather than uniting influence. I
would like to recall to you what a
prominent politician in Madras said
when it was announced that Hindi has
been made the official language of
India and that the correspondence bet-
ween the Centre and the States will
be in Hindi. He said that unemploy-
ment for the northerners—the Hindi-
speaking people—has been solved. He
said so because _all the official records
and correspondence will have to be
translated into English and so they
will send people from the mnorth to
the southern States to carry out the
translation work. That will mean un-
employment to a large number of
people in South India because of their
replacement by the Hindi-speaking
people. That is not the idea which
we would like to give to our people.
The Hindi which is being contempiat-
ed in article 351 of the Constitution is
not the Hindi which is spoken today.
The Hindi spoken today is the regional
language. Article 351 says:

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop it
&n that it may serve as a medium
of expression for all the elements
of the composite culture of India
and the secure its enrichment by
assimilating without interfering
with its genius, the forms, style
and expressions used in Hindustani
and in the other languages of India
specified in the Eighth Schedule,
and by drawing wherever neces-
sary or desirable, for its voca-
bulary, primsarily on Sanskrit
and secondarily on other langu-
ages.”

Today Hindi continues to be a
regional language. It may become the
national language in many years; it
must assimilate from the other lan-
guages in twenty or thirty years; but
today it does not have that assimila-
tion which is necessary. I would like
that a large number of Tamil, Telugu
and Kannada words come into the
Hindi language. I would like that
the Hindi spoken here should be such
that even if a man does not know
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Hindi, he will be able to understand
a few words. That will be the official
language. The official language of
India will certainly contain elements of
culture from all the languages. That
process, Sir, cannot be hurried up. I
shall make this request to the men in
power. Please let us accept the objec-
tive; but, let us not hurry up. Let us
accept that Hindi will be the official
language; but let us have the courage
and the strength to give time for it to
grow. I think it will take at least a
generation for the people in my part
of the country to catch up with the
people who are in the Hindi-speaking
areas. Unity must come from both
sides. Even for shaking hands, two
hands are necessary. Similarly, real
unity will come only if a large num-
ber of people in the North learn some
of our South Indian languages. Our
President Dr. Rajendra Prasad when
he addressed the Kasnbar feslival in
Madras made one excellent sugges-
tion. He said that it was necessary
to make a provision in North Indian
schools and colleges for the study of
a South Indian language.

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up. I will give him five
more minutes.

Shri T. 8. A. Chettiar: All other
speakers have been given more than
one hour. I want at least 15 minutes
more. Precedents are there,

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly resume his seat. He
has spoken at length so far as the
particular items of difference between
Madras and Travancore-Cochin are
concerned. He has also spoken on the
general matters. He has taken half an
hour.

Shri T. 8. A, Chettiar: You will be .
invidious if you cut short my time,
when you have given more than one
hour to other speakers. I am speak-
ing on very importdnt matters.

Mr. Depnty-Speaker: The hon Mem-
ber can go on; let us see.

Shri T. 8. A. Chettiar: In all the
South Indiar. States, Mysore, Travap-
core-Cochin, Madras and Andhra,
we have made the study of Hindi



2919 Motion re:

[Shri T. S. A. Chettiar]
compulsory in the secondary schools.
But not even in one State provision
has been made for the study of any
South Indian language in schools and
colleges in North India. I say that un-
ity can come only by one approach
from two people and not from one.
Study of any language cannot be en-
forced simply because it is necessary
to get a job in the Government. To in-
spire people it must come out of affec-
tion. North India must make up its
mind to study 'some South Indian
language. Mere speeches or declara-
tions in this House or elsewhere that
we also want South Indian culture to
grow will not do. Our respect for
South Indian culture must be shown by
the way in which we make a provision
for the study of South Indian lan-
guages in the North Indian schools
and colleges. These are the ways in
which unity of India can be brought
about,

Before I conclude, I would like to
refer to a few other matters contained
in the recommendations of the S.R.C.
Report about States other than
Madras. I come to Andhra. They are
a good and frank people and surely
they deserve better, I accept there
will not be two States—Telengana ard
Andhra—but there will be only one
Visalandhra. It will be to the credit
of all the Andhras. Coming to U.P.
this is a matter to which much atten-
tion has not been paid. It is such a
huge State and the S.R.C. has not
touched it at all. I do not see why.
Mr. K. M. Panikkar has put in a note
of dissent and I say that all the
reasons given by Mr. Panikkar must
be accepted by this House. They say
that there are 52 districts in U.P. One
of the Central Ministers told me that
some Ministers of U.P. do not know
even the names of all the districts. It
is just like the case of 8 man having
too many children whose names he
doeg not know.

An Hon. Member: Grand-children
also.

Mr. Depnty-Speaker: The hon.
Member seems to know the names of
all the school children therel
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gShri T. 8. A. Chettiar: It has been
said that to have a large state is eco-
nomical but it is said in page 247 of
the S.R.C. Report that there are seve-
ral States in India where the percent-
age of expenditure on administrative
gervices is less than in the U.P. The
percentage is 24.6 in U.P. whereas it
is 18.1 in Mysore, and 11.4 in Travan-
core-Cochin. Another reason has
been given:

“The test of economical and effi-
cient administration is obviously
whether a State is or has been in
a position to increase the expen-
diture on nation-building services.
It does not appear that the Uttar
Pradesh can claim any particular
advantage or achievements in this
matter...... The per capita expen-
diture on social services in Uttar
Pradesh in 1950-51 was Rs. 2'4
against Rs. 3'1 for Assam, Rr. 3'8
for Madras,....."”

I come to another 'hnportant mat-
ter, namely, literacy. This is what Mr.
Panikkar has said:

“Further, I find no evidence to
justify the claim that:the Uttar
Pradesh Government because of
the size of the State has been a
particularly efficient one. TUttar
Pradesh has the lowest literacy of
all the Part A States in India in-
cluding Orissa...... ’

The percentage of literacy in U.P.
is only 10.8 as against 21.8 in Madras
etc. For all these reasons, I say in
the interests of the people of that
State such a huge set-up is not con-
ducive to efficiency. I would like to
state that the views expressed by Mr.
Panikkar must be accepted in this
matter.

I have only one more point to make.
Bombay is a city of national import-
ance; it is not merely of capital im-
portance. There are other capitals of
other States which are important only
because they are capitals. But Bom-
bay and Calcutta are of national im-
portance. Therefore, Bombay is cer-
tainly entitled to a very careful consi-
deration of this House. Some people
have said, “I have a right to speak
about Bombay, because I have lived
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in Bombay.” I have not . lived in
Bombay for any length of time, but as
a Member of this House who is inter-

ested in this country, I have a right

to speak on Bombay. Mr. Gadgil made
a very good speech, but at the end the
idea I had was, “Don’t make Bombay
a separate State; if you do it we will
make such a row as will make
life impossible for you. You will see
what happens to the Gujaratis and
Marwadis in the various parts
Saurashtra,” and so on. This is not
the way to support the claim that
Bombay should be given to Maha-
rashtra. I do not know how many of
you know that out of the 30 lakhs of
people in the Bombay city, 44 lakhs
are South Indians. So, Bombay is not
a place which can be one linguistic
unit alone.

Shri Punnoose: What about Madras?
There are plenty of Andhras, Malay-
alees there. \

Shri T. 8. A. Chettlar: I include you.
It is the popular expression Madrassi,
which includes all South Indians.

1 think that if they are not able to
agree to the solution recommended by
this Commission, the solution of the
Working Committee that Bombay
should become a separate State may
be accepted. There are good grounds
for that proposal and I would like to
add my voice in its support. I do not
want to take more of the time of the
House. I would like only to add this.
In matters like this we can never
come to a conclusion which is satis-
factory to every one. In any conclu-
sion, there will be some people who
will accept and some will reject it. By
and large, we will have to determine
what is in the best interests of the
country and what are the best wishes
of the people. In doing so, we are in
duty bound to give all safeguards, as
I said in the beginning, to all minori-
ties wherever they may be, about
their safe existence so that they may
not be harassed. District is not the
unit that I would like to be taken.
There may be areas, there may be
villages with a large population
speaking a certain language and the
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distriet may have a different language.
In such places, the villages may be
considered as the unit and the demar-
cation made accordingly.

Mr. Deputy-Speaker: The House
will now take up other business. Be-
tore 1 proceed to that, I would like to
correct an impression that has gone
round by my statement when Shri
Gadgil was speaking here. Shri Gad-
gil was referring and giving points as
to why Bombay ought not to be kept
as a separate State. When the sugges-
tion was made, he referred to Madras
City. I only wanted to say just by
way of interruption. It is not as if it
forms part of the S. R. C. report and
no contention was raised. There |s
no fear at all that it will go back or
that it will be divided. There is no
such question. I just intervened to
say, some people might say that the
case of Madras is not clear. That is
all. Not that I wanted to create any
trouble. It is only a private inter-
ruption just for the purpose of remov-
ing the tension that was going on.
Nothing more. No hon. Members
from Madras need be under the im-
pression that I am creating something
that was not there. Therefore, that
kind of argument on the remark that
I made casually to remove the tension
in the House need not be taken
serfously and then set inlo a
fear that there is a possibility of such
a decision.

Shri Achuthan (Crangannur): We
did not take it like that.

Shri Kamath (Hoshangabad): Your
remark was in jest and not in earn-
est. ’

Shri Raghavachari (Penukonda):
May I make a submission, Sir? I
would only invite your recollection tc
the definite statement that you made
when you participated in the debate
on the Andhra Bill that Madras must
not be a part of Tamil Nad.

Shri Kamath: As a Member; not s
Chairman.
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COMMITTEE ON PRIVATE MEM-
BERS. BILLS AND RESOLUTIONS

FORTY-SECOND REPORT

Shri Altekar (North Satara): I beg
to move:

“That this House agrees with
the Forty-second Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 15th Decem-
ber, 1855.”

This is in connection with not al-
lowing leave for the introduction of a
Bill which Shri K. K. Basu wants to
introduce in this House. He wants by
this Bill to amend the Constitution
so far as article 22 is concerned,
thereby restricting it only to enemies
and agents of enemies. The result
will be the ordinary law of Preven-
tive Detention will be dropped. Of
course, under item ¥ in List I of the
Seventh Schedule, it is stated:

“Preventive detention....ete.”

According to his amendment, he
wants to omit clauses (4), (5), (6)
and (7) of article 22. It will so
happen that if a person is detained
by the orders of the executive on the
ground that he is the agent of the
enemy, he will not be able to get the
prowection of these clauses (4), (5),
(6) and (7). He is entitled to get
the grounds for the detention. He
cannot be detained beyond a period
of 3 months. In these cases, if
clauses (4) to (7) are dropped, no
grounds will be given and there will
be no period for his detention. Merely
the suspicion that he is an agent will
be sufficient for the Government to
detain him for any length of time,
without assigning any reason and
without giving him any right to chal-
lenge the decision. That is rather a
great hindrance placed in the way of
an ordinary citizen. His liberties will
be curtailed even to a greater extent
and greater mischief will be caused.
On that ground also, we do rot
want the Bill to be introduced.

Another point is this. The discus-
sion on the Preventive Detection Act
was to have taken place in this ses-
sion. Owing to pressure of other
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important work, the Business Advi-
sory Committee has suggested and it
nas been accepted that it should be
discussed in the next session. The
whole question will be discussed at
that time. Whether the Preventive
vetention Act should be there, whe~
wer 1t should be abrogated, whether
there should be any change made in
1t, all these matters will come in that
discussion. That would be the pro-
per time to consider these things.If
any suggestions have to be made, it
any sort of amendment is to be sug-
gested, that would be done later at
that ume. In the opinion of the
Commuttee, it would be premature to
allow introduction of this Amend-
ment Bill at this time. It should be
taken into consideration in the dis-
cussion on the Preventive Detention
Act next time.

There is another amendment that
he wants to make in the Constitution.
He wants that article 37 of the Con-
stitution should be made justiciable.
That is to say, he wants that the
directive principles of the Constitu-
tion should be made justiciable. The
directive principles have been laid
down for purposes of policy, for the
State to keep them in view in the
administration of the country. Ins-
tead of those principles being matters
of policy, he wants that they should
be executory, capable of being exe-
cuted in practice. In this connection,
I would like to draw the attention of
this House to article 45 which says
that compulsory primary education
should be introduced within 10 years.
If, on account of financial or other
difficulties, it is not possible for the
State to introduce compulsory pri-
mary education in 10 years, somebody
may go to the court and the court will
pass an order that it shall be made
compulsory irrespective of the fact
whether a State can do it or not-
on account of its filnancial position.
Find out ways, increase the taxes or
do whatever you like: that would be
the order. Policies, instead of being
laid down by the legislatures, will be
laid down by the courts. With res-
pect to matters of policy, what should
be done and what should not be done,
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power should be in the hands of the
legislature and not in the hands of
the courts. By this amendment, if
it is made justiciable, it will go into
the hands of the court.

Take, for instance, article 51. It
says:
“The State shall, endeavour to

(a) promote international peace
and security;

(b) maintain just and honourable
relations between nations;

(¢) foster respect for international
law and treaty obligations in the
dealings of organised people with one
another; and

(d) encourage settlement of inter-
national disputes by arbitration.”

These are matters which are
managed: by the Central Govern-
ment in the department of External
Affairs. If a certain individual citi-
zen thinks that it is not done pro-
perly, he can go to court if this is
made justiciable. If the court comes
to the conclusion that this policy is
not correct or it should be something
else, the international policies will
be decided by a court of law. The
question is whether these matters
should be decided by this sovereign
Parliament or by the courts. These
the points which have been suggested
in this amending Bill. The Committee
have felt that it is not desirable that
such a Bill should be introduced, and
they have therefore suggested that the
amending Bill which Shri K. K. Basu
wants to introduce should not be
allowed to be introduced.

There is one other point in regard
to the classification of certain Bills.
The Committee have recommended
that the Sri Kashi Vishwanath
Mandir Bill be transferred from cate-
gory ‘B’ to category ‘A’

Under these circumstances, I would
suggest that the Report that has been
presented to the House should be
agreed to.

Mr. Deputy-Speaker: Motion mov-
ed:

“That this House agrees with
the Forty-second Report of the
Committee on Private Members’
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Bills and Resolutions presented
to the House on the 15th Decem-
ber, 1955.”

Shri N. B. Chowdhury (Ghatal): I
beg to move:

That at the end of the motion the
following be added:

“Subject to the modification that
the Report be referred back to
the said Commitiee with instruc-
tions to reconsider its recommen-
dation in respect of the Constitu-
tion (Amendment) Bill by Shn
Kamal Kumar Basu.”

While moving my amendment, I
want to submit that in para 4 of the
Forty-second Report, the Committee
have stated that they have examined
Shri K. K. Basu's Bill in the light of
the principles laid down by them in
paragraph 6 of their First Report;
and in the light of that examination,
they have recommended that Shri
K. K. Basu's Bill should not be allow-
ed to be introduced. Now, what do._
we find in para 6 of the First Report?
The fourth principle that has been
mentioned in para 6 is as follows:

“Whenever a private Member's
Bill raises issues of far-reaching
importance and public interest,
the Bill might be allowed to be
Introduced so that public opinion
is ascertained and gauged to
enable the House to consider the
matter further.”

In accordance with this principle,
we are entitled to bring forward a
Bill of this nature.

The Preventive Detention Act has
raised a lot of controversy all over
the country, and therefore it is very
necessary that we have to review the
position. It is certainly a matter of
public importance.

There are certam other provisions
In the amending Bill relating to the
Directive Principles in the Constitu-
tion. On an earlier occasion, Shri
K. C. 8odhia wanted to bring for-
ward a Bill for the enforcement of
certain Directive Principles of the
Constitution. Then also, permission
was refused. I beg to submit that all
these Directive Principles are there
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for the rapid development of our
country. They are there to remind
the administration constantly that they
should take the responsibility of im-
plementing them as early as possible.

So, we feel that the provisions of
the amending Bill are not of such a
nature as would prove inconsistent
with the principlec which have been
enunciated in paragraph 6 of the First
Report. We find also in paragraph 6:

“(2) Some time should elapse
before a proper gssessment of the
working of the Constitution and
its general effect is made so that
any amendments that may be
necessary are suggested as a re-
sult of sufficient experience.”

Now, we find that several amend-
ments to the Constitution have been
brought forward by Government in
the course of the last few years. And
during the course of this one year
-itself we have come across some
amendments to the Constitution. That
shows that there is need for amend-
ing the Constitution in several res-
pects. That is the reason why Gov-
ernment themselves have tried to
bring forward certain amending Bills.
When it is clear that there is a need
to amend the Constitution, if a pri-
vate Member seeks permission to in-
troduce a Bill for amending the
Constitution, he should not be refus-
ed permission.

While considering private Members’
Bills and resolutions in this House,
we have come across certain resolu-
tions and Bills which have been
found to be constitutionally untenable
and not valid in the course of discus-
sion,

As regards the merits of the Bill to
which my hon. friend Shri Altekar
has made a reference, we would like
to urge that it is a Bill which should
be considered by this House. The
question of finance has been raised. In
the case of Shri K. C. Sodhia’s Bill
also, the question of finance in order
to implement certain Directive Prin-
ciples was raised. But I would like
to state that the resolution of Shri
D. C. Sharma which we considered
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here also involved the question of
finance because he wanted a second
Pay Commission to be appointed; the
hon. Finance Minister replied to that,
and there was so much of trouble
about it. But that resolution was
allowed to be moved and discussed.

Under these circumstances, we think
that it is a sewvere restriction on the
rights of a private Member if he s
not allowed to bring forward Bills of
this nature. Up till now, no private
Member has been allowed to bring
forward a Constitution Amendment
Bill. RS,

Considering the importance of the
provisions contained in Shri K. K.
Basu's Bill, we feel that the introduc-
tion of that Bill should not be disal-
lowed. At least, the Bill should be
allowed to be introduced and discus-
sed on merits, so that the House will
be in a position to analyse the provi-
sions of the Bill in a detailed manner,
and then give its opinion on merits.

Mr., Deputy-Speaker: Amendment

moved: :

That at the end of the motion the
following be added: -

“Subject to the modification
that the Report be referred back
to the said Committee with ins-
tructions to reconsider its recom-
mendation in respect of the Con-
stitution (Amendment) Bill by
Shri Kamal Kumar Basu.”

Shri Sadhan Gupta (Calcutta South-
East): I would like to add to what
my hon. friend Shri N. B. Chowdhury
has said. Shri Altekar has given two
or three grounds on which this Bill
is not to be allowed to be introduc-
ed. The first ground is that it does
away with all the safeguards which
would be available to citizens detain-
ed on grounds of collaboration with
enemies or enemy aliens. I submit
that that is no ground for refusing
leave to introduce the Bill at all. We
can keep easily the safeguards by
deleting one particular sub-clause of
the Bill. The clause which seeks to



amend article 22 has two sub-claus-
es. One sub-clause seeks to amend
clause 3 of that article, while the
other sub-clause seeks to omit clauses
4 to 7 of that article. We can easily
introduce an amendment, while con-
sidering the Bill, to delete sub-clause
(ii). Then, both the purposes would
be served. Clause 3 of article 22
would be amended, and at the same
time clauses 4 to 7 would remain and
would serve as a safeguard for those
who are detained for having had
connections with the enemy.

The second ground which my hon.
friend has urged is that the Preven-
tive Detention Act is going to be re-
viewed. But what would be the re-
sult of the review? It cannot be an
amendment of article 22. At Dbest,
the result of the review can be that
the Act itself may be repealed; but
the provision in the Constitution
would remain. Therefore, what we
want to do by this Bill is to repeal
that provision in the Constitution
which appears to give a blanket power
to Government for preventive deten-
tion, and restrict it to certain cate-
gories only. In other respects, the
procedure laid down in article 22 (1)
and 22 (2) would be followed.

Regarding the amendment to arti-
cle 37, it is said that the provisions of
Part IV of the Constitution cannot be
made justiciable. My answer is also
the same. If all the provisions cannot
be made justiciable, then let us intro-
duce amendments by which we could
exclude those provisions which are
not justiciable from the scope of this
amendment, and at the same time
see that the other provisions can con-
ceivably be made justiciable. There
are countries where the right to work
is enforceable, where the right to
education is enforceable, and so on.
Similarly, we can have rights which
are enforceable and rights which are
not enforceable. And we could ex-
clude from the scope of this amend-
ment those rights which are not en-
forceable.

1'ake, fur instance, article 30. Under
that article, we find that citizens
have a right to an adequate means of
livelihood, That is a very good right
if we could enforce it. We could
urge it before industrial tribunals; the
industrial tribunals can grant living
wages. Similarly, there is a direction
against concentration of wealth, and
industrial tribunals in fixing wages
can take account of that. Similarly,
there is a direction about equal pay
for equal work. That also can be
taken into account by wage-fixing
authorities. Therefore, there are
many rights which can conceivably
be enforced by courts of law, and it
there are any rights which are not
enforceable, they can be excluded.
Therefore, whatever the merits of the
Bill are, they are not to be considered
at this stage. If there is an impor-
tant matter raised, concerning which
there is some public opinion—and
there is no doubt that public opinion
is very strong for the abolition of the
preventive detention clause—it should
be considered by us and the necessary
amendment should be effected.
Therefore, under paragraph 6 (4) of
the First Report, this Bill should be
allowed to be introduced and the
House should be allowed to ascertain
and gauge public opinion on these
important matters. For this
purpose, I support the amendment
moved by Shri N. B. Chowdhury and
I would recommend that this particu-
lar Report should be referred back to
the Committee with a view to enable
it to reconsider its decision regarding
the refusal to allow leave to intro-
duce this particular Bill.

Shri Kamath (Hoshangabad): The
House is well aware that article 22
of the Constitution confers on every
Indian citizen the fundamental right
of being detained without trial. But
as may hon. friend, Shri Altekar re-
ferred, and as the Committee has sug-
gested in its report, this article which
confers the right of detention without
trial also guarantees certain...,

An Hon. Member: It iz a funda-
mental right?
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Mr. Deputy-Speaker: He is putting
it in a humorous way.

Shri Kamath:....other minor funda-
mental rights which are referred to in
para 7 of this report.

The argument advanced by my hon.
friend, Shri Altekar, is plausible, that
because it is a badly drafted Bill, it
should not be introduced in this
House. The House very well knows
that even important official Bills like
the Representation of the People
(Amendment) Bills—there were two
Bills—were introduced and then with-
drawn—the Minister in charge is for-
tunately here—and then reintroduced
in the House. So I do not see any rea-
son why a Private Member on this
side of the House should not be given
the same fundamental right of the
Treasury Benches of introducing Bills
and then withdrawing them and then
reintroducing them at a later date. Let
there be a convention. I sought to in-
troduce a Bill in the last Parliament
to repeal section 309 of the IPC. My
hon. friend, Shri Tyagi, opposed in-
troduction. I do not recall precisely
whether you were in the Chair then or
Pandit Thakur Das Bhargava was in
the Chair. ]t was very wisely ruled
by the Chair that Bills should not be
opposed at the introduction stage, even
private Members' Bills. They can be
proceeded with at a leisurely pace, as
always happens, and so my Bill was
introduced. But it could not get any
chance for further progress. Leave that
alone. I seriously suggest to the House
that my friend, Shri K. K. Basu’s Bill
may be allowed to be introduced. I
would request him—he is not here,
but other colleagues are here—through
my colleagues to withdraw it, as Min-
isters have often done, and then rein-
troduce it next session casting it in
a more correct form.

Shri Altekar referred to the discus-
sion on the Preventive Detention Act
which had been put down for this ses-
sion but has now been postponed to
the next session. If I remember
aright, the Business Advisory Com-
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mittee had recommended, I believe,
only 3 hours or 5 hours for the dis-
posal of that business. Within that
short space of time, I do not think that
the entire Act will be reviewed along
with its working, the policy of Gov-
ernment with regard to preventive
detention and the fundamental right
of detention without trial. Therefore,
the ground advanced in para 8 of the
report is a wholly untenable and a
fundamentally vicious, ground. It 1s
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‘wholly objectionable to suggest that

because something is going to happen
in the House, something may come
up later on, at a later stage, the Bil
of a private Member should be block-
ed. I think it violates the rights or
Members on this side of the House—
as also private Members on that side—
of introducing Bills of a vital nature
or any other nature. I would there-
fore suggest, without prejudice to the
acceptance of the amendment of Shn
N. B. Chaudhury’s, that the Bill may
be allowed to be introduced; the
Member may be asked to withdraw 1t
for the time being and he may be
given the right to re-introduce it at
the next session, following the~bright
precedent of the Treasury Benches op-
posite.

The Minister of Legal Affairs (Shrt
Pataskar): The position with respeet
to this Report is this. As we are all
aware, there is a Committee appointed
which has to look into all the Private
Members’ Bills. That Committee, after
a good deal of consideration, reportea
that this particular Bill of which
notice to introduce was given by the
hon. Member, should not be allowed
to be introduced.

As regards the point made by my
he referred to the fact that tihere
will just try and hear me—

Shri Kamath: You have my eyes and
ears.

Shri Pataskar:....I do not know
how he referred to the fact that there
was already a Bill to amend the Re-
presentation of the People Act which
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was introduced and subsequently
withdrawn. If he had known the
history of that Bill, probably he was
not here then—I think he would not
have made that charge,

Shri Kamath: I came later.

Shri Pataskar: Anyway, that is not
material for the purpose of the dis-
cussion. But I would request him to
look into the proceedings as to why
and under what circumstances that
Bill had to be withdrawn, and not re.
peat the charge that this Government
are recklessly introducing some Bill
and then withdrawing it. However,
that is a little beside the point.

So far as this Bill is concerned, what
Government will have to say in detail,
they will have the right to say at the
time the question of introduction
comes. But indirectly it has come at
an earlier stage, in order to save the
time of the House. As hon. Members
are aware, there is a limited time
which has been given to private Mem.
bers in order that they may have a
chance of putting through some Billa.
Consistent with the principles which
this Committee has been. {following
with respect to the proper use of the
time so allowed, I believe this Com-
mittee recommended that this Bil
should not be allowed to be introdue-
ed. So far as Private Members’ Bills
are concerned, it is much better that
they do not raise such controversial
and fundamental issues with respect to
amendment of the Constitution. Not
that they have no right to do so—that
is different. For instance, so far as the
latter portion of this Bill is concerned,
I would like to submit that the ‘sub-
ject-matter is now covered by the
provisions of a Bill which this House
has passed. This time we could not dis-
cuss that Act on account of several
other matters. But that will be con-
gidered in due time. Therefore, I
think it would now be premature to
take up or introduce any Bill on ﬂnt
subject at this stage.

493 L.S.D—4.
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The other point is with respect to
article 37. I think my hon. friend Shri
Kamath was a member of the Consti-
tuent Assembly and he knows that the
Directive Principles in their very na-
ture are different from those which
are Fundamental Rights. I think he
had a very great deal to do with this
division between Fundamental Rights
and the Directive Principles. I think
the Directive Principles can never, in
their very nature, be made justiciable:
because, after all it is only policy. If
once we declare policy-making justi-
ciable we would try to relegate all
authority of this Supreme Parliament
to courts of law I think it is different
from the basis of the Constitution and
it is highly against the interests of
this House. Considering the time at
the disposal for Private Members'
Bills, I would only say—I do not ex-
press an opinion—that so far as this
Report of the Committee is concerned,
they have carefully gone into it and I
think it is correct—whatever the feel-
ings of hon. Members might be---and
it deserves to be adopted by the
House.

Shri Altekar: What I have only to
add in this connection is that the Com-
mittee has to think, before allowing
the introduction of any Bill for amend-
ing the Constitution, whether it 1is
urgent and whether it should be so
introduced in the House. I have al-
ready made it clear that in view of
the fact that the Preventive Detention
Act itself has to be discussed in this
House, there will be an opportunity
for dicussing all these things. "Shri
Kamath said that there are only about
4 or 5 hours allotted for that Bill. But,
he fails to see that the maximum time
that may be allotted to a Private
Member’s Bill is only ‘4 hours. In these

Shri Eamath: I am refering to the
discussion of the Preventive Deten-
tion Amending Bill.
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Shri Altekar: Yes; I know. For the
purpose of the discussion of the Pre-
ventive Detention (Amendment) Bill,
the Business Advisory Committee has
come to the conclusion that it can be
done within that time. But, if that
comes to the conclusion that the whole
matter could not be discussed withir
that particular time, it can extend the
time. It has decided that it should be
postponed for the next session. So, the
more fundamental question of amend-
ing the Constitution in that respect
was thought too premature. That is
what I wanted to submit and that has
been made quite clear.

Mr. Deputy-Speaker: The amend-
ment is:

That the Forty-second Reporl of
the Committee on Private Mem-
bers’ Bills and Resolutions be re-
ferred back to the said Commit-
tee with instructions to reconsider
its recommendation in respect of
the Constitution (Amendment)
Bill by Shri Kamal Kumar Basu.

The recommendation itself is:

“The Committee was of the opi-
nion that as the working of the
Preventive Detention Act would
be reviewed during the next ses-
sion when it will come up for dis-
cussion before the House, there
was no urgency for this Bill which
was premature.”

Shri Kamath: The recommendation
is on the last page.

Mr. Deputy-Speaker: Yes, I know
that. The recommendation is that the
Bill need not be allowed to be intro-
duced. The amendment is to refer it
back to the same Committee for con-
sideration after the statements that
have bgen made now.

Shri Pataskar: So far as Governmeont
are concerned, we have no objection to
refer it back to the Committee.

Mr. Deputy-Speaker: The main point
is this. The object of the Committes
is not to throw out any Bill merely
because it is an amendment of the
Constitution. If only five hours are al-
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lowed for the other Bill that time
may not be given for this Bill. If it
is found necessary the time for that
may be extended. The matter is com-
ing up during the next session. That
was what weighed with the Commit-
tee strongly. The matter will be dis-
cussed then and afterwards the House
may reverse the whole policy regard-
ing preventive detention.

The Bill consists of three portions.
The first portion wants to do away
with preventive detention under the
Constitution in respect of those per-
sons other than agents of a foreign
power or enemy or institution. With
respect to others, the object of the
amendment is to take away the powers
under the Constitution altogether.
Though there is an entry in the
Seventh Schedule vesting the Union
with the power of passing a Bill for
preventive detention, that will be res-
tricted only to that category,

The next portion is that it wants
to do away with preventive detention
on the ground that circumstances no
longer exist for that and that when-
ever there are circumstances the Pre-
ventive Detention Bill can be intro-
duced and passed. Now, there is an
essential difference. The object, as was
stated in the Statement of Objects and
Reasons is to do away with preven-
tive detention or to reduce the opera-
tion of the Preventive Detention Act
on account of the changed circum-
stances. For that an amendment of
the Constitution is not necessary. It
can easily be done by suggesting to
Government to keep it no longer on
the statute-book and to repeal it. But
there is a fundamental difference be-
tween this and the argument that
there ought to be no longer any right
vested under -the Constitution to pass
any preventive detention law apply-
ing to persons other than those men-
tioned by him, that is, agents of a
foreign power or enemy or institution
The Statement of Objects and Reasons
was that on account of the changed
circumstances, it is not necessary. This
?lso weighed with the Committee
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A detailed discussion will take place
as to what are the changed circun-
stances. If the House comes to the
conclusion that the Act is no longer
necessary it may be repealed. But
this wants to go further and say that
there should be no provision in the
Constitution at all ‘empowering the
Parliament to pass any such law.

So far as the third portion was
concerned, it was felt that there werc
& number’'of items of a general cha-
racter there. It was felt that they may
not be enforceable in a court of law.
For these reasons, the Committee con-
sidered that this may stand over. Ac-
tually, instead of saying that it may
stand over for the present, they said
that this need not be introduced. Now,
the hon. Minister for Legal Affairs
also agree that this may go back to
the Committee to be reconsidcred, by
which time the House will have an
opportunity to discuss another motion.
All these matters will be taken into
consideration by the Committee before
it sends its revised recommendation
to the House.

Now, I will put the amendment. Is
the hon. Member willing to accept
the amendment?

Shri Altekar: I am not prepared to
accepr the amendment tabled, when
the discussion takes place, at that
time, we may consider all these sug-
sreations.

Mr. Deputy-Speaker: The hon. Min-
ister is willing.

Shri Pataskar: At this stage the
matter is éntirely between the House
and the Committee. As Government
we come on the scene only when the
question comes. As Members of the
House we also have some rights; but,
we say we do not mind if it goes back
to the Committee.

Mr. Deputy-Speaker: The question
is:

"That at the end of the motion the
lollowing be added:
“Subject to the modification that
tize Report be referred back to

the said Committee with instruc-
uons to reconsider its recommen-
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dation in respect of the Constitu-

tion (Amendment) Bill by Shri
Kamal Kumar Basu."

The motion was adopted.

Mr. Deputy-Sp2aker: The question
18:

“That this House agrees with
the Forty-second Report of thc
Committee on Private Members'
Bills and Reselutions presented to
the House on the 15th December,
1955, subject to the modification
that the Report be referred back
to the said Committee with in-
structions to reconsider its re-
commendation in respect of the
Constitution (Amendment) Bill
by Shri Kamal Kumar Basu.”

The motion was adopted.

Mr. Deput-Speaker: I will take up
now the Bills to be introduced. Dr.
N. B. Khare is not here. Shri Raghu-
nath Singh is also not here. Then Shri
Syed Kazmi.

ARBITRATION (AMENDMENT)
BILL

(AMENDMENT OF SECTIONS 2 AND 39
ETC).

Shri Kasmi (Sultanpur Distt—
North cum Faizabad Distt.—South
West): I beg to move for leave to
introduce a Bill further to amend the
Arbitration Act, 1940.

Mr. Deputy-Speaker: The question
is:
“That leave be granted to in-

troduce a Bill further to amend
the Arbitration Act, 1840.” H

The motion was adopted.
Shri Easmi: [ introdu_ce the BiL
CHILD MARRIAGE RESTRAINT

(AMENDMENT) BILL
(INBERTION OF NEW BECTION 2A)

Shri 8. V. L. Narasimham (Guntur):
I beg to move for leave to introduce:
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a Bill further to amend the Child

Marriage Restraint Act, 1829,

Mr. Deputy-Speaker: The question

is:

“That leave be granted to intro-
duce a Bill further to amend the
Child Marriage Restraint Act,
1929

The motion was adopted.

Shri 8. V. L. Narasimham: I intro-
duce the Bill.

HINDU MARRIAGE (AMENDMENT)
BILL

(AMENDMENT OF SECTION 28)

Shri 8. V. L. Narasimham (Guntur):
I beg to move for leave to iniroduce
a Bill further to amend the Hindu
Marriage Act, 1855.

Mr. Dmty-Speiker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Hindu Marriage Act, 1955.”

The motion was adopted.

Shri 8. V. L. Narasimham: I intro-
duce the Bill.

INSURANCE (AMENDMENT) BILL
(INSERTION OF NEW SECTION 44A)

Shri 8. V. L. Narasimham (Guntur):
I beg to move for leave to introduce
a Bill further to amend the Insurance
Act, 1938,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Insurance Act, 1938.”

The motion was adopted.

Shri 8, V. L. Narasimham: I intro-
duce the Bill,
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WORKMEN’S COMPENSATION
(AMENDMENT) BILL

(INSERTION OF NEW SECTION 3A)

Mr. Deputy-Speaker: We shaB now
proceed with the further consideration
of the motion moved by Shrimati
Renu Chakravartty on the 2nd Decem-
ber, 1955:

“That the Bill further to amend
the Workmen's Compensation Act,
1923, be taken into considera-
tion.”

The time allotted for this is 24 hours,
the time already taken is one hour
twenty-two minutes and so the
balance left is one  hour ecight
minutes. Shri Abid Ali may conti-
nue his speech.

Shri T. B. Vittal Rao (Khammam):
Before you call upon the hon. Deputy
Minister, let me say this. Shrimati
Renu Chakravartty had to go away
and she has written a letter to the
Speaker authorising me to reply to the
debate. If you permit me, I will reply
to the debate.

Mr. Deputy-Speaker: I will look
into the rules. Let the Deputy Minister
meanwhile continue his speech.

aw ITan (  erfar weh) ¢
JuTeqe Wgred, fugw fam oww @
fasr gz ==f g @ & av ¥ 3¢ =g
wafrgm fom & faal & wizde
A # qga WG T § W A g qaqv
wrar fr fsw aw =t oia e



2041 Workmen’s
Compensation

TaTT AT g 5 S qar ager
gee Agi & wIfE A ey ¥ AW

L S

Shri N. Sreekantan Nair
cum Mavellikkara): May I make a
submission? All Members who parti-
cipated in the debate on thijs Bill
spoke in English -and we do not un-
derstand the reply of the hon. Minis-
ter in Hindi. Will he kindly speak in
English go that we may understand it.

Shri Abid Ali: I have no objection.
On that day, the hon. lady Member,
while speaking on the Bill, said that
Government formulated the amend-
ments and circulated them to the
organisations concerned after she in-
troduced the Bill, which, I was sub-
mitting, is not correct. Thig amend-
ing Bill came very recently, whereas
we have been on this subject since
March 1853. Our draft proposals were
sent to the workers’ and employers’
organisations and also to State Gov-
ernments. Their opinions were re-
ceived and thereafter in November
1954, this matter was considered in
the Labour Ministers’ Conference, and
since then the process of drafting the
amending Bill is going on.

Shri N. Sreekantan Nair: For one
year,

Shri Abid Ali: Since March 1933, and
still I am afraid it may not be possi-
ble for us to introduce the proposed
amending Bill in Parliament within
a few months.

Shri L. N. Mishra (Darbhanga cum
Bhagalpur): It will be in the next
Parliament.

Shri Abid All: It may not be possible
in the next gession; it may be possible
to introduce it in the August Session.
Sometimes, the central organisations
of the workers also have not been
able to submit their comments on the
proposals which we have sent to them,
It is not fair to accuse us so far as the
delay is concerned. In this House
we hear hon. Members always ae-
manding that whenever we have any
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such proposals, they should be sent
to the employees’ organisations also
and their comments should be sougnt.

Shri N. Sreekantan Nair: But there
must be a time-limit for everything.

Shri Abid All: They go on asking
for extension of the time-limit and
we have to agree to that.

Shri T. B. Vittal Rao: May I know
which central trade union organisa-
tion has not replied to the question-
naire issued regarding the Work-
men’s Compensation Act?

Shri Kamath: Of hand he cannot say;
he should have notice.

Shri Abid Ali: If the hon. Member -
18 anxious to know whether his orga-
nisation has submitted the comments,
then my reply is in the affirmative.

Shri N. Sreekantan Nair: Abuut
your organisation....

Shri Abid All: Sometimes A.IT.U.C.
does not very much care for these
enquiries. About the accidents, one
non. Member stated that they were
on the increase. From our reports,
so far as fatal accidents were con-
cerned, the fljgure was ‘13 in 1939, it
went up to -15 in 1943 and again went
down to 9 in 1947, and in the last
report that we have for 1933, it was
:10. So, from *13 in 1839 it has come
to *10 in 1853. In the mines also, the
accidents are on the decrease. Our
statistics show that in 1962, the num-
ber of accidents was 361 as against
286 in 1964.

Shri T. B, Vittal Rao: The rate per
1,000 employees has increased, that
was what I stated.

Shri Abid Ali: The figures which I
first gave are in respect of 1,000
workers. So far as other accidents
are concerned, they are slightly on
the increase. But the reason is that
the inspection is better and the
workers are more alert. Formerly
many accidents went unreported, but
now the reporting is better. About
rehabilitation, much work has been
done. We have a programme under
the Coal-mine Welfare Scheme for the
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rehabilitation of the employees who
lose their limbs or otherwise become
unfit for work, and we hope that it
will be doing much service to the
workers.

So far as this particular amendment
18 concerned, I may submit that it will
not be possible for me to accept
because, Hon. Members are themselves
aware, as I have been explaining here
also, that a large number of amend-
ments have already been proposed by
us. The Act, which is under discus-
sion, has about 35 sections and four
schedules, out of which we are going
to amend about 22 sections and all
the four schedules. More than sixty
amendments are proposed by us in
that amending Bill. The points which
are mentioned in the Bill under dis-
caussion will also be generally coverd
in a more liberal way in favour of
the workers.

1 appreciate that there has been
considerable delay in the payment of
compensation to the workers and 1
also appreciate the hardship caused
to the workers due to this. In the
amending Bill we not only have pro-
vided interest for the delayed pay-
ment, but also compensation, for wil-
tul delay will be payable to th=
workers in such cases. So, it would
not be possible to accept this amend-

ment.

Shri Thimmalah (Kolar-Reserved-
Sch. Castes): There is no quorum.

Mr. Deputy-Speaker: The bell s
being rung.

Now there is quorum.
[SHr1 BARMAN in the Chair)

Shri Abid Ali: I was saying that
we propose tv bring an amending Bill
with regard to the period of seven
days, it will also be considerably re-
duced and the workers who will be
out of job for more than the stipulat-
ed period will be entitled to compen-
sation for the whole period.
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Shri N. Sreekantan Nair: If the
proposed amending Bill is much more
liberal than the provisions of this Bill,

.why not accept it now ‘so that when

it comes, It will not be in conflict with
this. Why should you oppose it now?
You feel that it is going to be so
liberal: so, why not accept this for
the present?

Shri Abid Ali: The amending Bill
which we are proposing will be more
exhaustive; there will be sixty
amendments amending more than
twenty clauses and the four schedul-
v3, Therefore, it would not be proper
to accept this amendment now.

With regard to occupational diseas-
es also, amendments are to be
brought forward. We have appointed
n committee of experts because it is
necessary to add a few more items to
that schedule. We are expecting the
report of the experts.

Therefore, I suggest to the hon.
Mover of this Bill—she is not present
here and I do not know what is the
position—or, if there is somebody
authorised by her for this purpose,
that authorised person to withdraw
this Bill. I shall be thankful if this
Bill is withdrawn. If it is not possi-
ble for him to withdraw it then I
would request the House to reject
this Bill in view of the explanation
that I have given and also the assu-
rance that the Government would b
introducing a comprehensive amending
Bill. It has already been circulated
and the hon. Members opposite who
are connected with the trade unions
might very well be aware of it.

Shri T. B, Vittal Rao: I have been
authorised to reply.

Mr. Chairman: Under the rules
that are proposed, hon. Member can
certainly reply. But that rule has not
vet been approved by the House. In
the circumstances, he has got no right.

Shri Punnoose (Alleppey): Is it

not in your discretion? Do the rules
prohibit him from speaking?
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Mr. Chalrman : Speaking is quite
another matter and replying is =a
different matter.

Shri T. B. Vittal Rao: Then 1 will
speak.

Shri Abid Ali:
spoken.

Mr, Chairman: [ will put the mo-
tion. The question is:

“That the Bill further to
amend the Workmen’s Compensa-
tion Act, 1923 be taken into consi-
deration.”

He has already

The motion was negatived

INDIAN REGISTRATION (AMEND-
MENT) BILL

(AMENDMENT OF SECTION 2 ETC.)

Shri 8. C. BSamanta (Tamluk): Be-
fore I formally move my motion be-
fora this House, I would request you
to allow me to give an introduction
about the Bill. This Bill was intro-
duced by me in 1948 in another form.
You know the fate of such non-offi-
cial Bills; it only came up this year.
But as some legal difficultics were
found out by the hon. Minister here,
I withdrew the Bill and I have
brought it here in a new form.

The Minister of L.egal Affairs (Shri
Pataskar): May I make one submis-
sion. This Bill has been put on the
agenda in the form of a motion for
circulation. You are aware that the
same Bill was introduced some time
back and it was discussed. Then, 1
also on behalf of the Government said
that probably Government would
not have any objection with respect
to the amendment proposed in clause
2 of this Bill. So, if the hon. Mem-
ber is prepared to make a motion that
the Bill be taken into consideration I
think that would be better. I will
accept il. But clause 3 may bz delet-
ed. Clause 2 will serve the purpose
for which this Bill is being brought.

Mr. Chairman: The first point is
whether the hon. Member accepts the
suggestion of the hon. Minister?
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Shri 8. C. Samanta: Sir, I am thank-
ful to the hon. Minister for giving
me this suggestion and I am ready to
accept it.

Mr. Chairman: That means clause
3 of the Bill is omitted and the rest
of the Bill stands. .

Shri Pataskar: Also, in clause 2
the words “hereinafter referred to as
the principal Act” may be omitted
because that is not necessary.

Mr. Chairman: That is a matter of
small amendment and that will be
considered later on.

Shri Ramachandra Reddi (Nellore):
Sir, I have to oppose the Bill,

Shri Pataskar: Let him make the
motion first.

Mr. Chairman: So, let the motion
be moved first. The Bill with the
amendment as suggested by the hon.
Minister may be moved for considera-
tion.

Shri 8. C. Samanta: I beg to move:

“That the Bill further to amend
the Indian Registration Act, 1908
be taken into consideration.”

In the last session the hon. Minister
gave me an assurance that he will eli-
cit opinion from different States and I
thought, if that is not done then I
should have my Bill moved for elicit-
ing public opinion. I am glad to
know that the Government has al-
ready elicited opinion from different
States and that the Government is not
at all against this Bill. That is why
I am moving this motion for taking
the Bill into consideration except the
last portion of the Bill as has been
atked by the hon. Minister.

Sir, I do not like to take much time
of the House on this because last time
I have already put my views on the
Bill. There is no denying the fact that
the caste system which originated to
make the society prosperous have
come to such a pass that everybody
in India spoke against it. It is not
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that caste system is bad, but it was
manipulated in such a way that
Swami Vivekananda and Mahatma
Gandhi who are the greatmen of the
day spoke vehemently about this
sin. They went so far as to say that
unless we free ourselves of this sin
there is no great future for India. So,
all of us here and outside know the
bad effects and we want to make
amends for it. My only question is
this. In the Registration Act there
is a mention that unless the docu-
ment for registration contains the
name of the caste of the individual
concerned then that should not be
registered in India. Can this remain?
It cannot. So, this is a very simple
proposition. We have to go far and
far. We are trying to redeem our-
selves of the vices we have commit-
ted—the untouchability. We are pro-
gressing and why should there be
any mention in any record of the
Government of this sinful act? It
should go at once; it should go.

Therefore, my proposition is a
simple one which will not face any
opposition from any quarters. I am
glad the Government is also willing
to accept it. So, I put my proposition
before the House and I request my
friends that in no time they should
accept it and pass it.

Shri D. C. Sharma (Hoshiarpur):
What is the advice that you give?

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Indian Registration Act, 1808,
be taken into consideration.”

Clause 3 of the Bill as it stands has
been proposed to be omitted.

Dr. Suresh Chandra (Aurangabad):
What is the time allotted to this Bill,
Sir?

Mr. Chairman: 1} hours.

Shri Ramachandra Reddi: If clause
3 is omitted then what is the effect
of this Bill?
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Mr. Chairman: The eftect, so far
as I understand, is that the name of
the caste shall not be mentioned.
Please go through it and if you have
got anything to say you can do so.

Shri Ramachandra Reddi: Sir, 1
wish to say a few words on this Bill
I very much appreciate the senti-
ments expressed by the hon. Mem-
ber, Shri S. C. Samanta, but with
regard to the actual administrative
difficulties it has to be pointed out, to
Shri Samanta espeeially, that in cer-
tain parts of this country unless the
name of the caste is also noted in the
document it is not possible to discern
between two persons having the same
name in the same village and, pro-

bably, having the same occupation
also.

Shri L. N. Mishra (Darbhanga-
cum-Bhagalpur) : The father's

name will be there.

Shri Ramachandra Reddi: Might
be, but a father might have
two sons bearing the same name—I
am not joking, I am seriously saying
that. So, it is always safe to retain
the existing provision in the Act.

Shri L. N. Mishra: No.

Shri Ramachandra Reddi: Until we
are in a position fo completely dis-
solve the caste system and abrogate
it by means of law it would not be
advisable that this innovation should
be thought of at this stage. Though
the Government might think that it
is all easy to do, in our part of the
country—Southern India—this will
lead to several practical difficulties
and administrative  difficulties too.
This will also be taken advantage of
by the officers if they are corrupt;
naturally, a good deal has to be spent
to see that the registration is made.

Therefore, in these circumstances I
think that unless the matter is clear-
ed up in a different manner alto-
gether it is not advisable that at this
stage this law should be enacted omn
the floor of this House.
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Shri N. B. Chowdhury (Ghatal):
Mr. Chairman, I give my whole-
hearted support to the Bill moved for
consideration by the hon. Member
Shri S. C. Samanta and I oppose the
contention of Shri Ramachandra
Reddi. The Bill is very simple al-
though very significant; because
here, all that it seeks to do is to re-
move the necessily of menting the
name of a particular caste or sub-
caste so far as the names of persons
contained in documents for registra-
tion are concerned. What was the
necessity of having this mention of
the names of castes? Shri Ruma-
chandra Reddi said that without the
mention of the caste or sub caste, ii
may not b e very easy to find out the
person or identify the person. But I
do not think that it is a valid reasou.
There can be no difficulty for anybody
who wants to identify a person. It has
already been said how the .asle
system is eating into the very vitals of
our society and what harm it has
caused to the society through s2 wany
centuries. So, this vestige of such
ignominies should be removed as early
ar possible. The Bill is a simple ons.
All t hat we want to do is simply to
do away with the mentioning of the
caste and sub-caste in the names. Yet,
in a way it is a very significant one,
There will no longer be the necessity
for mentioning the name of a caste
to which a particular people or a
particular person belongs. The State-
ment of Objects and Reasons says:

“While India is a secular State
recording of castes and sub-castes
of parties mentioned in a deed
for registration in States is ano-
malous. This Bill is intended to
remove that anomaly”.

So, the Bill has not come a day
gsooner. It should have come much
earlier, just after the attainment of
Tndependence. Then they might have
reviewed their laws. But only recent-
ly we find that they have set up a
Law Commission, and that has come
after eight years. In our laws, there
are so many things which are out-of-
date and which are not in conson-
ances with the new spirit in which we
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want to move forward and which are
not in consonance with the. spirit of
the articles of the Constitution.

It has been urged that the mere
mention of the caste may not harm
anybody and may not mean
any insult, but then what is the
necessity of retaining it? If the sur-
names of the people are mentioned
and their addresses, etc., are given,
then there is no difficulty at all in
identifying the persons in the case of
any difficulty arising out of the ab-
sence of the mention of caste.

The provision regarding the men-
tion of caste in documents, etc., has
come into the law simply because
those people who had a dominating
voice in society in earlier days always
liked to have the names of their
castes mentioned. They took pride in
being called as the sons of Brahmins,
the sons of Kayasthas and so on, and
that they belonged to Brahmin fami-
lies or Kayastha families and so forth.
Caste came to be mentioned because
of that sentiment. It is an unjustifiable
sentiment. Because of that sense of
false vanity, these things found their
place in law. So, it is high time that
we did away with all such things, and
wherever this stigma attaches to any
law or anything that we are doing,
we must give it the go-by. So, I
appreciate the attitude of the hon.
Minister who has agreed to accept
the Bill. With these few words, 1
give my wholehearted support to this
Bill.

Shri Dabhi (Kaira North): Before
I make some observations on this Bill,
I would like to know the exact effect
of the proposed amendment that has
been put forward. You will see that,
as suggested by the hon. Minister of
Legal Affairs and accepted by my
friend Shri S. C. Samanta, clause 3
of the Bill, as it exists in this amend-
ing Bill, would be dropped.

Mr. Chailrman: It will have to be
negatived by the House.

Shri Dabhi: Yes; so, my point is
that the Bill will lose its effect. Even
if it is passed, the whole effect of
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this Bill would be lost. Now, if any
mar goes to the Sub-Registrar and
does not give his caste, then his
document would not be registered.
But now, if this Bill is passed, the
only effect would be that a person
would not be required to give his
caste if he does not want to give it
But if he does want to give his caste,
then the Registrar is not bound to
reject that document. If the man
says that he belongs to a particular
caste and that his caste may be men-
tioned in the document, I think the
Sub Registrar would not have the
power to refuse registration of that
document. I think my hon. friend
perhaps is jubilant over what has
been accepted by the Government bui
the effect is practically not of much
importance. We want to do away
with caste from our society., We have
adopted the ideal of a socialistic pat-
tern of society, and there must not he
any place for any caste or sub-
caste. Our Prime Minister and all
our political leaders consider casteism
as one of the evils which should be
uprooted.

Shri Pataskar: This Bill may not
be accepted by the House,

Shri Dabhi: It may or may not
be. We do not want our castes to be
mentioned, but the effect of this Bill
is not what has been desired by the
Member. That was my point.

I would here give one instance. The
Bombay High Court has gone further
in this matter. It has issued a cir-
:ular to all the courts that if anybody
gives his caste-name, then the caste
should not be written in the records
while recording things in evidence.
That is the proper step. Of course, I
zannot oppose this Bill. Of course, it
goes a little towards the removal of
caste.

Mv hon. friend Shri Ramachandra
Reddi was afraid about identification
of the persons. I do not know what
clificulty there w ill be in regard to
identity We give the person’s address,
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profession and several other details.
So, there will be no difficulty in
identity. His purpose is also served,
because this Bill would not prevent
anybody from giving his caste-name
and having it recorded in the docu-
ments.

I am tor removing the mention of
caste from any Government record.
For that purpose I brought in a Bill
Shri N. B. Chowdhury waxed elo-
quent over this Bill. But unfortu-
nately, on that occasion, he and his
party opposed my Bill.

Shri N. B. Chowdhury: That was
for a different purpose.

Shri Dabhi: Anyhow, I cannot
oppose this Bill. But to my mind, it
does not serve the purpose much.

4. 50 p.Mm.
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Shri D. C. Sharma: I congratulate
my esteemed friend, Mr. Samanta,
for two reasons. I congratulate him
in the first place because he is a very
lucky man whose Bill has found
favour partly with our Minister of
Legal Affairs.

off wresiteY ;. grTer o o anfa e g

Shrl D. €. Sharma: Usually, the
fate of Private Members’ Bills and
Resolutions is woeful, if not tragie.
But, Mr. Samanta brought this Bill
under some auspicious star, so that
it has been partly accepted by our
Government. I congratulate him for
that.

Shri S. C. Samanta: My hon. friend
should remember that I waited for a
long period of 4} years.

Shri D. C. Sharma:. I know my
friend waited for 4} years; but, I can
point to Bills which have been there
for the last 25 years and which have
not had any good luck. I think Mr.
Samanta’s Bill, though small, is a sig-
nificant Bill and a Bill of far-rearh-
ing importance, Sitting in this House,
we may not realise what its repercus-
sions will be. But, I can assure the
House that this Bill is going to affect
lakhs of persons in the whole of
India and it is not a.small matter. I
do not want to go into the merits or
demrits of casteism. I know casteism
is a hydra~-headed monster and it has
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fallen to the lot of my friend, Mr.
Bamanta, to pull at least one of its
heads out.

4:50 p.M.

I also know that it will not be pos-
sible for this monster to grow two
heads when one has been pulled out.
We have pulled this head out once for
all. Casteism has been opposed by
many reformers, by Swami Viveka-
nanda, Swami Dayanand, Mahatma
Gandhi and by Guru Govind Singh.
Guru Govind Singh enjoined on his
followers not to mention their caste
anywhere. I can tell you that some of
my Sikh friends have followed that
principle very loyally and faithfully.
Here is my hon. friend Sardar Teja
Singh. He does not like to call him-
self by any caste to which he may
belong. He calls himself Sardar
Akarpuri. Akarpur is the name of
his village. That is how he distin-
guishes himself from others. In the
Rajya Sabha, there is a Member cal-
led Sardar Udham Singh. He calls
himself Nagoke. Many people may
not know what is meant by Nagoke.
That is the name of his village. Our
friends the Sikhs have got over this
difficulty in this way. I think they
have done well. At least they have
tried to give the go-by to this cas-
teism. I may tell my hon. friend
Shri Ramachandra Reddi that we are
not doing anything sensational or ex-
traordinary by doing so. What hap-
pens in the voters’ list? I do not
know what is the practice in other
States. But, I know, in my State, my
name is not given as Dewan Chand
Sharma. My name is Dewan Chand.
The caste is not mentioned. Still,
people are able to know who this
Dewan Chand is. I think this may
be the practice elsewhere also. If
the caste is omitted from these re-
rords, I think there will not be any
difficulty.

Again, I may tell you that in some
Universities they have laid down that
the caste of the student should not be
mentioned. Formerly, there used to
_be a definite place for mentioning the
caste. There were so many scholar-
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ships .which were given only on the
basis of caste. Now, in some Univer-
rities they have decreed that the stu-
dent should not mention his caste. I
may tell you, and I think you know
it already—some of these castes have
rome to have a particular bad odour.

Shri N. Sreekantan Nair (Quilon
rum Mavelikkara): May I interrupt
for just a minute for seeking some
information? I would like to know
the implications of this Bill.

An Hon. Member: It is too late
now.

Shri N. Sreekantan Nair: For ex-
ample, is it that ‘Dewan Chand Shar-
ma’ should not be written or ‘Dewan
Chand, Sharma, Caste Hindu, brah-
min’ should not be written?

Mr, Chairman: The word ‘brahmin’
shall not be written.

Shri N. Sreckantan Nair: Shri D.
C. Sharma was making a mistake that
the name should not be there. At
least in this Bill what is mentioned
is, only D. C. Sharma, Hindu, ‘brah-
min’—the word ‘brahmin’ should not
be there. Hindu can be there.

Shri D. C. Sharma: I was saying
that in the voters’ list, they omit
‘Sharma’. They have only put down
Dewan Chand. Still. it is possible to
identify who that Dewan Chand it.

If vou read section 2(1), definition,
you will find that the persons who
framed this section, had some kind of
not a high notion about us: It says:

“‘addition’ means the place of
residence, and the profession,
trade, rank and title (if any) of
a person described, and, in the
case of an Indian, his caste (if
any) and his father's name, or
where he is usually described as
the son of his mother, then his
mother’s name.”

If he were a non-Indian, he can be
known by the place of residence, by
his profession, etc. In the case of an
Indian, caste has to be given. This
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was a stigma, if I can describe it as
such, attached to us. I am glad that
this is being done away with. Of
course, father's name must be given;
where usually a person is described
as the son of his mother, his mother's
<wame should be given. All these
things are there. Caste was particu-
larly mentioned in the case of India.
That means, an Indian and his caste
are indissoluble. This is a thing
against which we must raise our
voice.

1 was saying that it is good that
we do not mention our caste. It is
good. Why? Because, I do not want
to mention the names of the castes—
some of the castes have come to ac-
quire a kind of bad odour. That bad
odour may not exist so far as per-
sons belonging to that caste are con-
cerned. But, when these persons are
mentioned with reference to other
persons of other castes, they do not
give them the respect that they de-
serve, For instance, it may be said
that the person belongs to such and
such caste and therefore, he need not
be taken seriously, or his word need
not be trusted. I think this is
to be found not only in my State but
may be found all over India. I do
not want to go into this question at
length.

Pandit K. C. Sharma: (Meerut
Distt.—South): It is found all over
the country.

Shri D. C. Sharma: [ am glad to
hear thi; from Pandit K. C. Sharma.
This thing should be done away with.

I may tell you that there used to
be hostels for students of this caste
and students of that caste and so on.
We are building up a University at
Chandigarh. The University is going
to have a big campus. The Punjab
University will have its home in
Chandigarh. A caste organisation
wrote to the Vice-Chancellor saying
that it wanted some land to be set

upart for them so that they could"

build a hostel for the students of their
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own caste. Of course, the hostel was
to be known after the name of the
caste. They also said that they would
admit into the hostel students from
other castes also. But, the University
pui down its fool on it and said; No;
we want hostels for the students of
all castes; we won't liké to have a
hostel which is describea .5 a hostel
for such and such a caste. I do not
want to give the name of the caste
which was intended in the case of that
hostel. We are on the march. The
lessons of history are not lost upon
us. The lessons of the great reformers
are not lost upon us. Theé lessons of
our Constitution to which Shri S. C.
Samanta has referred in the State-
ment of Objects and Reasons are not
lost upon us. It is a small measure,
no doubt. I may say that the ap-
proach of Shri 8. C. Samanta is fa-
bian. But, fabian socialism in Eng-
land achieved something. In this
matter also we may achieve some-
thing. Therefore, this is a very good
Bill. I de - not understand why,—I
think the hon. Minister of Legal
Affairs will kindly enlighten us on
this point—he wants clause 3 to be
omitted. Clause 3 only elaborates
the point which is mentioned in clause
2. If it remains, it will be more
effective. I would therefore appeal

Shri N. Sreekantan Nair: He is
reading paper. He cannot, T thunk,
expand like this.

Shri Pataskar: I am finding out
listening to
him also.

Shri D. C. Sharma: I am used to
lecturing to persons who have turned
deaf ears to what I say. But they
are mostly in this House. That i=
the fate of these Private Members'
Bills, We lecture to persons who
do nol have the ears to hear what
we say.

Dr. Suresh Chandra (Aurangabad):
No reflections should be cast.



2961 Indian Registration

Shri D. C. Sharma: I would make
an appeal to the hon. Minister that he
should again consider whether it will
not serve our purpose better if clause
3 of Shri S. C. Samanta’s Bill is retair-
ed. I think that would make the Bill
more effective.

With these words, I commend this
Bill to the House. I know this Bill
is going to have favourable winds
and a smooth sailing. I hope there-
fore it will get to the harbour as early
as possible. Most of the Private
Members' Bills are wrecked on the
way, and they are not heard of any
more. But I hope this Bill will be
passed, and it will be a Bill which
will reform Hindu society to some
extent.

Shri Pataskar: On a point of in-
formation. When the hon. Member
Shri D. C. Sharma was speaking, it
is true that I was trying to look up
for some item in the newspaper. It
is not that I wanted to turn a deaf
ear to what the hon. Member was
saying. Yesterday, I remember to
have read somewhere a reference by
Mr. D'Cunha of Portugal to this mat-
ter, wherein he had a jibe at us on
account of the caste system prevail-
ing in our country. I just wanted to
ascertain that for the purposes of this
Bill. Otherwise, I was intently lis-
tening to my hon. friend.

Shri D. C. Sharma: When I refer-
rea to deaf ears, I did not refer to
the hon. Minister, but I referred to
deaf ears in general.

The Parliamentary Secretary to thc
Minister of Education (Dr. M. M.
Das): I thought he was referring to
his career as a professor.

Dr. Suresh Chandra: I rise to sup-
port the Bill which has been brought
forward by my hon. friend Shri 8.
C. Samanta. The principle of the Bill
is very laudable, and I have no doubt
that all Members of this House will
support it.

As has been pointed out already by
the previous speakers, caste has been
a curse in this country. The evil in-
tentions of caste have been emphasis-
ed in this country for centuries and
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even ages. We are all well aware of
taz evil effects of this caste system.
We know also that many of the in-
terpreters of our shastras, while in-
terpreting them have tried to defend
the caste system. But those of us who
have had the privilege of studying
the shastras know very well that the
caste system in this country was not
meant for propagating the idee of
caste or community which is practis-
ed. According to our shastras a per-
son was considered to belong to &
particular caste only on account of
his profession or virtues and not on
account of his birth. But unfortu-
nately that is not the position today;
if a person is born in a certain fami-
ly, he is considered to belong to a
particular caste, irrespective of whe-
ther he practises those virtues or not,
which are ennuciated in our shastras.

One hon. Member—I think it was
Shri Dabhi—has said that we should
make an offence under clause 3 a
penal one. I personally do no' feel
that this is a matter where we can
resort to penal measures. This can
be brought about only through social
reforms.

We have seen that the caste system
is very deepseated in our country. In
spite of the reformers and others, we
still continue to practise the caste
system not only in our social beha-
viour but also in political behaviour.
That is a very unfortunate thing. !
therefore feel that merely by passing
this legislation we cannot remove the
jdea of caste from the minds of peo-

ple. We can do so only through so-

cial reforms.

In the present Bill, we are seek-
ing to omit mention of caste names
in deeds for registration. Likewise,
I would like Government to bring in
some legislation by which the refe-
rence to caste will be omitted from
our passports and also from our Gov-
ernment records. That would be a
good beginning towards the removal
of caste to some extent. We talk so
much about classless society, casteless
society and so on. Nowadays, it has
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become a sort of fashion to talk like
that. We also talk of the socialistic
pattern of society. If we are to have
a casteless and classless society, and
a socialistic pattern of society, it is
essential that we should try to remove
caste-ism from our country. Qur
Prime Minister has repeatedly stated
that caste-ism has to be removed in
the set-up of a socialist society.

I have not been able to follow the
objection raised by my hon. friend
Shri Ramachandra Reddi, namely
that if caste is abolished, there may be
certain difficulties in South India with
regard to administratiom, and there
might also be corruption. I feel that
the hon. Minister should go into the
matter carefully and see that such
difficulties are not created.

I would not like to say anything
further, but I would only emphasise
that Government should bring for-
ward another legislation by which
we could do away with reference to
caste in passports and in Government
records. As has been pointed out by
my hon. friend Shri D. C. Sharma, in
the voters’ lists and also in the uni-
versities, the caste name need not be
written, because the persons concern-
ed can be recognised.

Shri Sinhasan S8ingh (Gorakhpur
Distt—South): If a Harijan has to
file his nomination paper, he has to
declare that he is a Harijan candidate
belonging to the Scheduled Castes.

Dr. Suresh Chandra: But the idea
is that they should not have to men-
tion. Even without any reference to
it, he can be identifled, and we can
find out whether he is a Harijan and
f so to which Caste he belongs.

Shri Sinhasan Singh: The Constitu-

tion itself provides it.

Dr. Suresh Chandra: In some of our
universities and other places, we
have started caste hostels. There are
gowda hostels, reddi hostels, Brahmin
hostels and so on. I personally fecel
that it is not proper to have such caste
hostels.
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Mr. Chairman: That is outside the
scope of this Bill. Let us confine our-
selves to the Bill that we are discus-
sing now., Already, we have spent
more than an hour on this Bill.

Dr. Suresh Chandra: The principle
of the Bill is, as has been pointed out
by the Mover himself that caste-ism
should be removed from our country.
That Is why I wanted to go into the
whole thing.

I i:ave nothing against this Bill, and
therefore I support this Bill

Shri Raghavaiah (Ongole): May 1
reek a clarification? With regara to
the definition of ‘caste’ in the original
Act, may I know whether the term
means something that is synonymous
with religion? For example, suppose
it is stated: “Raghavaiah, Czste-
Hindu"” and “Raghavaiah, Caste-
Hindu Brahmin”. What is the exact
definition?

Mr. Chairman: He will explain it.

Shri Pataskar: I will try briefly to
explain this measure which, of course,
is very simple, to my mind. But at
the same time, it clearly indicates the
trend in which we ought to progress
In conformity with our ideal

The position is that under the
Tndian Registration Act, as it was
originally framed, there was a defini-
tion of the word ‘addition’. It was:

“‘addition’ means the ploce of
residence, and - the profession,
trade, rank and title (if ary) of
a person described, and in the
case of an Indian, his caste (if
any) and his father's name, or
where he is usually described as
the son of his mother, then his
mother’'s name:”

This probably is due to the fact that
in those days all the Indians, citizens
of this country when the foreigners
came and were in charge of the admi-
nistration, were supposed by them to
belong to some caste or other, and
therefore, for the purpose of identifi-
cation, they laid down that in every
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document, the caste should be men-
tioned. Naturally, that provision has *
still continued so far as the descrip-
tion to be given to a person in the
document is concerned. As I men-
tioned on the last occasion, some State
Governments—and I am very glad to
say that U.P. is one of them, in con-
formity with the principles of our
Constitution and our policy,—have by
circular or some such device tried to
say that in all decuments it is not
necessary to mention the caste. The
result is that it was open to the Sub-
Registrar, if this definition of the
word ‘addition’ is allowed to stand as
it is, to reject a decument because it
does not comply with the require-
ments under the different provisions.
That was discussed last time and even
then I suggested that Government
would be prepared to consider the
question that in the year, 1955 it does
not look well that on our Sluatute-
book there should be a provision by
which in every document which is
brought forward for registration, the

caste must be mentioned, because that .

ounts to recognition of caste, We
are all agreed that casteism has been
one of the banes of our society and
we have been trying by all possible
means to see that this distinction dis-
appears. It was from that point of
view, as we found in the past, that
marriage laws were liberalised. This
caste was not only common to liindus,
because there the word 1s ‘native’,
that means, all people. I can say
that even in places like Goa, so many
people had become Catholic Chris-
tians. I remember about 20 years
back that they themselves, in spite of
the fact that they had become Chris-
tians, used to observe the caste system
in this form, because I knew a gentle-
man called Saldana; he used to say
‘Religion-Catholic Christian’, ‘Caste-
Brahmin'. That is what I remember
to have heard. So it does not pertain
only to Hindus. We kncw that this
caste system had taken deep root and
it was probably on account of «this
that this was used. I referred to this
incident because only two days back,
there was a statement by D’ Cunha of -
Portugal which he made, of course,
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on account of the present imbroglie
regarding Goa. He said that if Goa
goes to India, then it will only be-
come caste-ridden. I only want to
take this opportunity to state that
there are many castes also among
the Catholic Christians in Goa. Of
course, what we want to do in this
country is to obliterate all traces of
the caste system, as far as we can by
the process of evolution.......,

8hri N. Rachiah (Mysore-Reserved-
Sch. Castes): On a point of informa-
tion. The Hon. Minister said that
even among Christians, there are
castes. Does the hon. Minister mean
that there must be caste system and
it should be recognised by Gowern-
ment?

Shri Pataskar: I am sorry the hon,
Member has not been able to follow
me. I am one of those who beliave
that the caste system has been a cause
of trouble in our country throughout.
It was not only confined to a parti-
cular group, but it has taken such
deep root that it has continued evea
after the change of religion. That was
the only point. I did not want to
justity it. Last time when it was dis-
cussed here, I said that it was a con-
current subject; we might take some-
time to consider it, An assurance was
given and the hon. Member had with-
drawn the Bill. Now, I feel it is time
that we remove this rule from our
Statute-book which makes the men-
tion of caste compulsory. It should
not be necessary to mention the caste.
I know, as the hon. Member, Shn
Ramachandra Reddi, pointed out that
what happens in villages is that in
many cases people are still living as
it divided in castes and therefore, the
caste name is, in many cases, con-
founded with the surname. A person
may be called ‘Ramakrishna Mohar’.
As a matter of fact, ‘Mohar' is a caste.
But he does call himself at the pre-
sent moment like that. The point is
that we do not want to prevent zny-
body from calling himself by any
name, but on the Statute-book there
should not be provisian by which
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mention of caste is made compulsory.
"That is what is tried to be omitted.

Minister, it may be practised actually,
Minister, it may be practised actually,
to the detriment of so many people.
Then why not continue it?

- 8hri Pataskar: I deny that. I do

not know what I said to suggest that

people should observe caste. I never
said that. As a matter of fact, what I
said was that the provision in the Act
now about compulsory mention of
caste in documents should be remcved.

Shri N. Rachiah: Though there is a
provision .in the Constitution that
there should be no discrimination
still we find in hotéls, hostels and so
on, there are caste distinctions and
name-plates.

Shri Pataskar: We have passed the
Untouchability Offences Bill for that
purpose. All that offence has been
made cognisable now. That point, I
think, need not agitate us now, at any
rate, so far as this Bill is concerned.
My point is that so far as this parti-
eular Act is concerned, it is incong-
ruous that there should be a provi-
sion that a man must compulsorily
mention his caste in documents, and
it should be removed. That iz why
we accept that amendment.

Then there is a further clause, clause
3, which says:

“If any decument duly present-
ed for registration mentions the
caste of the persons described
therein, the registering officer
shall refuse to register the docu-
ment, unless the person executing
the document removes therefrom
all references to caste mentioned
therein”.

Now, I do not accept this. In vil-
lages, as we know, suppose there is a
confusion between a caste and a sur-
name, If an ignorant or illiterate
man’ has used it, it should not be open
to the Registrar to throw it away

, simply because he interprets that
caste has been mentioned, That is
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. why I say it would not be in the in-

terest of the general puhlic that we
should provide further that in case
in a document caste is mentioned, it
should be rejected. If we do that,
that will cause hardship to many
persons. That is the reason why I
do not accept it.

I hope that in course of time, by
the removal of this provision about
compulsory mention of caste in all
documents, no document  writers
will insert it. At the present mo-
ment, the position is that they have
to mention it; otherwise, the docu-
ment is liable to be rejected by the
Sub-Registrar because it does not
comply with a certain formality.
Therefore, the first is necessary but
the second is to penalisee As my
friend, Shri Dabhi also said, I do not
think it necessary. What we object
to is that a man should be made com-
pulsorily to mention caste in any do-
cument.

L]

I am sure that though the Bill is
a small one it will go a long way in
giving an indication of our mind that
we are firmly resolved to see that
casteism finds no place in our social
system and it is from that point of
view that I am prepared to accept it.
It may be passed without any further
delay.

As regards the question posed by
some people, I would say that it is
wrong to suppose that Government
does not want that any Private Mem-
ber's Bill should be passed at all.
There was a Bill introduced by Shri
Kazmi in 1854 which was passed.
Whenever it is possible, Government
is prepared to accept a Bill whether
it comes from a Private Member or
from Government. The difficulty in
the case of Private Members is this.
So far as the Government is con-
cerned, they have got the machinery
at their disposal and they can think
out bigger problems. At the same
time, we welcome as much any efforts
made by any private Member to in-
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troduce legislation which is in the in-
terests of society. Government is al-
ways willing to accept it. It is in that
spirit that I accept this clause 2—this
Bill with deletion of clause 3 and
with suitable modifications in clause 2.
I think this Bill should be passed by
the House today. It will go a long
way in improving the statute in a par-
ticular manner from the point of view
of public interest.

Shri Raghavacharl (Penukonda): I
want to ask some questions.

Mr. Chairman: There is the third
reading.

Shri Raghavachari: The hon. Min-
Ister spoke about clause 3. I want to
say that my attitude is the same as
the hon. Minister but I want to point
out some additional difficulty in the
way of accepting clause 3. =

Mr. Chairman: That is being omit-
ted.

Shri Raghavachari: Then, I have
no objection. I only wanted to point
out this_. It is stated that:

“If any document duly present-
ed for registration mentions the
caste of the persons described
therein,....”
it must be refused.

Mr. Chalrman: That is being
removed.

Shri Raghavachari: Then, I have
no objection.

Mr. Chairman: The question is:

“That the Bill further to amend
.the Indian Registration Act, 1908,
be taken into consideration.”

The motion was adopted.

Clause 2— (Amendment of Section 2,
Act XVI of 1908).

Shri Pataskar: The words within
brackets ‘“(hereinafter referred to as
the principal Act)" are unnecessary in
clause 2. So I will move an amend-
ment to delete those words,

I beg to move:

In clause 2, omit “hereinafter
referred to as the principal Act)”.
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Mr. Chairman: Amendment moved:

In clause 2, omit “(hereinafter
referred to as the principal Act)”.

Shri Binhasan Singh: Before yon
put it to the vote of the House....

Mr. Chairman: I am not putting it
to the vote. I am placing before the
House the amendment of the hon.
Minister.

Shri Sinhasan Singh: The amend-
ment proposed in clause 2 is that the
words ‘his caste (if any) and’ shall be
omitted, from the original section 2
This section reads:

“ ‘Addition means the place
of residence, and the profession,
trade, rank and title (if any) of
a person described, and in the
case of an Indian his caste (if
any) and his father's name...."

By this clause we are only remov-
ing ‘the caste (if any)' .and we are¢
maintaining ‘in the case of an Indian’.
What I want to point out is that when
this Registration Act was passed there
was a difference between Indians and
non-Indians. We are all Indians now
and the Indian Citizenship Bill has
been passed. So, why have this dis-
tinction so far as the Registration Act
15 concerned? We should remove the
whole thing after the word ‘described’,
that is, ‘and in the case of an Indian
hig caste (if any) and’. The very idea
of distinction should have no place in
the Act. So, I wanted to suggest to
the hon. Minister that the other words
after ‘described’ should also be omit-
ted. If we accept this suggestion, the
whole thing will be clear. It will
read—‘'means the place of residence,
and the profession, trade, rank and
title” etc. The whole feeling of Indian
and non-Indian should go away.

Shri Pataskar: So far as this Bill
is concerned, it may refer to Indians
and non-Indians because there ma)
be a document which may be execut-
ed in favour of a person who is a non-
Indian. Therefore, we need not create
more complications hers.
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Shri Sinhasan Singh: There is
another thing. In the case of a non-
Indian why should there not be the
father's name? Why make this dis-
tinction in the case of an Indian?

Shri Pataskar: The hon. Member 1s
ormly trying theoretically to suggest
something. At any rate, I am not
aware as to how non-Indians describe
themselves. But, I am_ not worried
about it. I wanted to say that so far
as an Indian is concerned, his father's
name and in the case where it is des-
cribed as the son of sb and so—the
mother—the mother's name should be
there because there are places where
they are so described. In the case of
foreigners, the place of residence, pro-
fession, rank and trade etc. would be
snough for our purposes. I thought
this is a small matter and we need
not recast the whole thing.

Shrl Raghavalah: My hon. friend,
who spoke before me, said that three
lines may be removed, trade, profes-
sion ete. 1 agree with the deletion of
these three lines but I would add that
the father’s name should also be
included after the words, ‘profession,
trade, rank and title (if any)’. Why
should we make a distinction between
an Indian and a non-Indian? Why
should we say that the father’s name
should be there in the case of an
Indian and not so in the case of a non-
Indian? Take the case of two persons
having the same trade, profession etc.
and the same name, A the son of B
and A the son of C. If there is not
the father's name there will be con-
tusion. In order to avoid such a kind
of contfusion, I do not understand why
the addition of the father’s name
along with the other three terms be
not made in the previous line. This
aistinction between Indian and nom-
indian should go.,

Mr. Chalrman: The point about
Indian and non-Indian has been ex-
plained already. Does he want that
the father’s name should be there?

shri Raghavalaly It should D
these.
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Mr. Chairman: Nobody has object-
ed to that.

Shri Raghavachari: We should
address all our arguments to the
Member in charge of this Bill and not
to the hon. Minister.

Dr. Suresh Chandra:
helping the Member.

But he is

Shri Raghavachari: So far as the
suggestion made by my hon. friend
that the phrase “in the case of an
Indian” should be omitted is con-
cerned, it will certainly make a better
piece of legislation in the interests of
the country's honour, Otherwise |t
looks as if there is something of a
difference between an Indian and a
non-Indian in this respect. If the
phrase “in the case of an Indian” is
talgen away along with the other
phrase, it will certainly add and will
not take away any effect from the
Bill that the gentleman in charge of
it has proposed. Therefore, I would
make a request to the gentleman in
charge of the Bill that the omission of
the phrase "in the case of an Indian”
will make better reading and also
make it a very good piece of legisla-
tion. It will be really very desirable
that we remove the difference between
the requirements of an Indian and
those of a non-Indian. I request Shri
Samanta to agree to drdép that portion
also.

Shri Mulchand Dube (Farrukhabad
Distt-North): 1 agree with my hon.
friend who has just spoken. The
section was enacted in 1887 and since
then many of the Indians who called
themselves educated and had received
English education have begun to add
a surname after their names; in fact,
the son of Shri Pataskar will be
Pataskar just as the son of Edward is
also Edward. There is not much
difference and there 1s no point why
the father's name should be added in
the case of an Indian and the father's
name should be omitted 1n the .Jase
of a non-Indian. My submission Is
that if you remove the Tathers nama
even from the description of ‘Indian’,
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it will not cause much difference
because there are a large number of
people who have added a surname
after their name and their sons are
also called after the same name,

Mr. Chairman: Is it your proposi-
tion that the father's name should be
omitted?

Mr. Mulchand Dube: Yes.

Mr. Chairman: Nobody has sug-
gested that. The only thing proposed
1s that in addition to the words In
the parenthesis the words ‘“in the
case of an Indian"” should also be
omitted because there should be no
invidious distinction between an
Indian and a non-Indian. The hon.
Minister, I understand, has not given
much thought to that point.

Shri Pataskar: There is no question
of any invidious distinction. We are
proud of being Indians, and there is
nothing invidious about it.

In the next place, if the object of
the Bill is to remove the anomaly, 1
accept it. But if you go on amending
the whole section for the purpose of
proper wording or whether the
father's name is not necessary at all,
I think that would be really going out
of the way. I do not know what com-
plications will be created in the Act;
I have not examined the position.

Mr. Chairman: Anyhow, he has
accepted this Bill for consideration
today in view of certain elimination
that has been proposed. Let us take
itasitis, and especially as there is no
such amendment before me which is
acceptable to the Government, let me
put clause 2, with the omission of the
words in the parenthesis “hereinafter
referred to as the principal Act”.

The question is:

“In clause 2, omit “(hereinafter
referred to as the principal Act)”.

The motion was adopted.
Mr. Chairman: The question is:

“That clause 2, as amended,
stand part of the Bill"

The motion was adopted.
Clause 2, as amended, was added to
the Bill
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Clause 3— (Insertion of new section
194, Act XVI of 1908).

Mr. Chairman: The question is;

“That clause 3 stand part of the
Bill.”

The motion was negatived.

Mr. Chairman: So, clause 3 is omit-
ted from the BIill,

The question Is:

“That clause 1, the Enacting
Formula and thesTitle stand part
pof the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula ana
the Title were added to the Bill.

Shri 8. C. Samanta: I beg to move:

. t the Bill, as amended, be
passed.”

Mr. Chairman: Motion moved:

“That the Bill as amended pe
passed.”

Shri N. B. Chowdhury: Let me say
a few words on the Bill. I have
already indicated my support to it.
It has been described by Shri Sharma
that the caste system is a hydra
headed monster, that it has spread its
tentacles in all walks of life, in
administration, services, etc., that it
has corrupted our social life and is a
hinderance to our progress. So every- -
thing to which this stigma attaches
should be given the go-by. Now I
would like to make only one observa-
tion. It is very good that we have
removed the provision to mention the
name of caste. At the same time,
when we have heard so much about
untouchability and the removal of
any slur that is still continuing on
certain classes of people, we must on
this occasion strongly emphasise the
fact that merely a measure of this
type will not carry us far, and if we
really want to abolish untouchability
altogether. ...
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Mr Chairman: You are just repeat-
ing what you have already said on
the Bill.

Shri N. B. Chowdhury: I only want
to add that Government should see
that other measures are also brought
forward for the proper rehabilitation
of those people who are still suffering
in the hands of those who have a
dominating voice in the society, and
only in that way we can build up a
society where there will be rapid pro-
gress, and nobody would have any
grievance of soctal injustices.

Shri N. Rachiah: I do not know
whether the hon. Minister has accept-
ed that casteis mshould go, but 1 ces-
tainly welcome the principle of the
Bill. What I was arguing with the
Minister was that we have got in our
society not only four castes but many
castes. In our daily life, a brahmin
practises as a brahmin and feels for
a brahmin and similarly a sudra feels
for a sudra. The Shastras say that
there are four castes, but there are
many more castes in actuality. Unless
we try to remove such feelings and
such writings, casteism will not be
removed. Simply because we pass
this will and remove this word here,
it will not remove casteism. Even
now the hon. Minister, Shri Pataskar,
was saying that he was proud of
being an Indian. I am more proud of
being an Indian, Still what is it that
we are practising? There are four
castes—there is the advanced caste
¥ke the Brahmins and the two other
castes. Finally, there is the Shudra
caste. According to the removal of
casteism, either all should become
Brahmins or Shudras. That is the
interpretation. When that feeling is
not there, if we simply remove this
by way of legislation in the documents
or in the statute-book, I do not think
it is something much useful. Every
man, if he belongs to this or that
caste, high or low, small or big, rich
or poor, should make a determination:
*I shall be impartial and honest and
1 shall not discriminate.”, then it 1is
something. That is the oath that we
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have taken actually here. How many
hon. Members, how many Hindus, if
they do not mistake me, are practising
it in their daily lives. (Interruptions.)
My friend Shri Raghavaiah said some-
thing. He is a communist but he
belongs to a superior class. He comes
to the platform and says that he is a
communist. He is a caste Hindu, If
he comes to my constitueney, I know
he cannot get even one vote.

Mr. Chaireman: Personal references
should be avoided.

Shri N. Rachiah: He referred to
me.

Shri Raghavalah: I never referrea
to him.

;

Mr. Chairman: Nobody referred to
him individually. It should be the
practice of this House not to reter 1o
any other Member disparagingly. He
ought to maintain that. A general
statement is another thing.

Shri N.'Rachiah: I think you per-
haps did not hear it; he referred to
me. That is why I gave a reply.

In every town and village, there are
hotels and places of public resort
where it is written ‘For Brahmins
only’; ‘For Lingayats only', ‘for cer-
tain others only’, etc. . Such boards
should be removed. We are already
in the ninth year of our Independence
and Government has not taken any
steps in this direction. I think that
the hon. Minister will take immediate
action to see that such boards and
exhibitions and demonstrations are
removed in the best interests of the
country. There must be honest efforts
on the part of everybody to remove
this morally and psychologically also.
That is what I want. I support this
Bill.

ShAri Pataskar: This is a Bill which
is very important in one way. I am
very glad that our friend, Shri
Samanta, has been able to remove
from the  statute-book something
which was certainly very wrong.



2977 Indian Registration
(Amendment) Bill

As regards my friend, Shri Rachiah,
I can very well realise the feelings of
those who, on account of this caste
system. had been subjected to intole-
rable positions for centuries past. I
think we must bear a little with our
friends like Shri Rachiah. I am not
at all angry with him. I can only
assure him that so far as the Govern-
ment is concerned, they are doing
their best. If anybedy takes a view
of the things for the last few years,
they have been trying to do their
utmost to remove this blot on our
system. It has been the cause of inter-
minable disputes and factions. In
fact I would go to the length of say-
ing that it was probably on account
of this tendency that we came to lose
our independence. Apart from that.
Government have abolished it in the
Constitution. The other day we passed
the Untouchability (Offences) Bill. It
is not only with respect to untouch-
ables. Even among the others, there
are castes and sub-castes, What are
the remedies? We have to carry pub-
lic opinion with us. You cannot have
a legislative enforcement in every
house. If he dispassionately looks at
it, what is the Hindu marriage law?
It says that the marriage between any
two Hindus, to"whichever caste they
may belong, is valid. A few years
back, all these marriages were regard-
ed as invalid. We are trying our
level best with all the machinery at
our disposal that this slur on our
society vanishes.

As I said, the only significant part
of this Bill is that it is a pointer to
the way in which we are proceeding
and the way in which we want public
opinion to be educated. Apart from
its effect on the documents, the dis-
cussion that has taken place in this
House with respect to this small Bill,
will give an indication to the public
in general the way in which all of us
are unitedly proceeding to remove
this drawback. That is the significance
of a measure like this and I am very
glad that my friend, Shri Samanta,
has brought forward this Bill

16 DECEMBER 1955

Motor Vehicles 2978
(Amendment) Bill

Shri 8. C. Samanta: I am thankful
to the House and the Government;
they have been kind enough to accept
this important amendment and I hope

"in future Government will bring a

comprehensive Bill so that this blot
will be removed from the country.
We as Members will also try to
remove this from the society.

Mr. Chairman: The question is;

“That the Bill, as amended, be
passed.”

The motion was adopted.

MOTOR VEHICLES (AMENDMENT)
BILL
(SuBSTITUTION OF EBECTION 65 =TC.)

Shri T. B. Vittal Rao (Khammam):
I beg to move:.

“That the Bill further to amend
the Motor Vehicles Act, 1939, be
taken into consideration.”

By this Bill I seek to provide some
statutory provisions for regulating
the service conditions of the workers
in transport industry.

Shri Sinhasan BSingh (Gorakhpur
Distt. South): I think Government has
already introduced a Bill about this.

Shri T. B. Vittal Rao: That relates
to a different section. This Bill is for
regulating the service conditions of
the transport workers.

Sir, while I move this Bill I have
got the full support of Shri Raja Ram
Shastri who is the President of tne
All India Motor Workers’ Unlon.

6 p.M.

Mr. Chairman: Order, order. It is
six o'clock. The hon. Member may
continue his speech next time. There
will be na Question Hour tomorrow
and the debate begins at «leven
o'clock.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
17th December, 19855,
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Columns.
M BSSAGES FROM RAJYA
SABHA

Secretary reported the following 2837—38
messages from Rajya Sabha:
(i) That at its sitting held on
the 14th  December,
1955 Rajya Sabha had
agreed without any
amendment to the Citi-
zenship Bill, passed
by Lok Sabha on the
6th December, 1955.

(#) That at its sitting held
on the 15th December,
1955 Rajya Sabha had
agreed without any
amendment to the Cons-
titution *(Pifth Amend-
ment) Bill, passed by
Lok Sabha on the 13th
December, 1955.

PAPER LAID ON THE TABLE 2838

A copy of statement on action
taken or proposed to be taken
by Government of India on
the recommendation adopted
by the IL.O. Conference
at its Thirty-Seventh Session
held in June, 1954.

COMMITTEE ON ABSENCE
OF MEMBERS FROM SIT-
TINGS OF THE HOUSE. 2838

Twelfth Report was presented.

MOTION RE. REPORT OF
STATES REORGANISA-
TION COMMISSION 2838—2922
Discussion on motion to con-
sider the Report of the States
Reorganisation Commission
continued. The discussion was
not concluded. . . .

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Forty-second report was adop-
ted subject to the modifica-
tion that it be referred _bll:k

2923—38

to the said Committee with
instructions to reconsider
its recommendation in
respect of the Constitution
(Amendment) Bill by Shri
Kamal Kumar Basu. .

PRIVATE MEMBERS’ BILLS

INTRODUCED 3938—39

(1) Arbitration (Amend-
ment) Bill by Shri
Kazmi. . g 2938

(51) Child Marrunc Res-
traint endment)
Bill by . V. L.
Nl.mimha.m

(s55) Hindu Marriage
§ endment) Blll by
hri S.V.L. Narasim-
ham; and 2939
(iv) Insurance (Amendment)
Bill by Shri S.V.L.
Narasimham . . 2939
PRIVATE MEMBER’'S BILL
NEGATIVED
Workmen's Compensation
(Amendment) Bill by Shri-
mati Renu va was
further considered. otion
to consider was negatived .

PRIVATE MEMBER’S BILL

2938—39

294045

PASSED 2945—78
Motion to consider the Indian
Registration (Amendment)

Bill was moved by Shri S.C.
Samanta. The motich was
discussed and adopted,
Clmuse 2 was adopted as
amended. Clause 3 was
omitted.  The Bill was
passed as amended .

PRIVATE MEMBER’S BILL
UNDER CONSIDERATION 2978

Motion to consider the Motor
Vehicles (Amendment Blll
was moved by Shri
Vittal Rao and his speech wu
not concluded .

*The Short Title of the Constitution (Eighth Amendment) Bill, 195s was changed
by the Speaker under Rule 130 of tke Rules of Procedure to read as
“the Constitution (Fifth Amendment) Bill, 1955 before its transmission to Rajya Sabha.



